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I .  The Chairman of the Public Accounts Com~niltce. as :iuthoriml by 
 he Cornmiltee d o  presen ton their behalf this Forly-Ninth Report on Ex- 
ccsscs over Volcd Grants/Chargcd Appropriations as disclosed in the Ap- 
propriation Accounts (Railways), (Post.; 81 Tclegr~lphi), (Civil) and (Deknce 
Services) for the year 1970-71. Thc\c Accounts Lrerc laid on the Table of 
the House on the Zlst !vIarcli. 4th i\pril. 71h .4pril and 7th ,2pril. 1072 re+ 
17ectively. . . 

1. The Comnii~~ei .  r.r;~mi~iccl thc Fxcesx\ i n  ~ h c  light or the explanations 
f~~rni.;hcd hy thc MinistriesiI)epart~ne~i~~ conccr-r~cd (Appendices I to XXXII I) 
. I [  l hc~r  \ittiiig held on the 17th August 1971 ( 1 3 ) .  

3. Aclwn 'l'ahcn Nolcs furnished b y  (;ovcrnmcnt p ~ ~ r \ u a n t  to (tic I.:i<>lil- 
til~.ndatior~> contil~ncd i n  the 70th Kcport o f  the I'uhlic A c c o ~ ~ n t \  C'oninirtt~e 
, 1971-71) on Euccs~cs (ivcr Voted Cirnri~. C'hdrgcd : l p p r o p r i a ~ ~ ~ l ~ i ~  i l o d  
,n thc Acc j u r i ~ .  I'or llic heas IOW-70 \\c.rc ~ o ~ i s i ~ l c r c d  hl; ihs 4ction 
I';~hcrl Suh-Comm~tcce ar tllcir \itling hekt o n  the 3 1 1 1  luly. 1972.  Thc Re- 
port 01' the Suh-('ommittcc \+ i t \  :~ppro\ctl by flit ( '~)mniittcc o n  \hr: 17th 
\ u g u \ ~  1972 ( 1  \ )  and I'os~ii\ Chaptrr I l l  01' thrs Report. 



CHAPTER 1 
GENERAL OBSERVATIONS 

I . l .  This 49th Report deals with th:. Excesses over Voted Grants/ 
Charged Appropriations as disclosed in the Appropriation Accounts (Rail- 
\rays), (Posts & Telegraphs), (Civil) and (Defence Services) for the year 
1070-71. These Accounts were laid on the Table of the House on the 21st 
March. 4th April. 7th April and 7th April, 1972 respectively. 

1.2. The Committee have examined the Excesses in the light of the 
explanations furnished by the Ministries/Departments concerned (Appen- 
dices I to  XXXIII). The Committee have also gone through the relevant 
Demands for grants (Part 11) for the years 1971-72 and 1972-73 in order t o  
have a comparison of the 'Actuals' for the year 1970-71 with the Budget esti- 
mate and the Revised Estimate Provisions for the ycar 1970-71 under the va- 
rious accounting heads. Some of their observations contained in Chapter 1 
of this Report arise out of such a comparison. 

1.3. In the 123rd Report (Fourth Lok Sabha) the Committee expressed 
their satisfaction over the substantial reduction in the aggregate amount of ex- 
cesses over voted grants and charged appropriations during the year 1 W 9 .  
The e ~ ~ s s e s  daring the year 196869 have aggregated Rs. 3.78 crores a s  against 
Hs. 11.60 crorcs and Rs. 27.77 crores during the years 1966-67 and 1967-68 
respectively. The Committee hoped that ewry effort would be made by the 
MinistriesDcpnrtments to improve the position further. These observations of 
the Committee had been brought to the notice of all the hlinistries'Departments 
hy tbe Ministry of Finance in October, 1970. In their subsequent Report (29th 
Report-Fifth Lok Sabha), the Committee noted with concern that tbe positio- 
had instead of improving, deteriorated again. The excesses during the year 
1969-70 totalled upto Rs. 17.10 crores. The Committee had then stressed the 
r~eed to take concerted steps to improve the budgeting procedures so as  to mini- 
mise excesses. Ironically enough. the excesses recorded during the ycar under 
report (1970-71) have touched a new high in recent years, the total amount 
being Rs. 55.76 crores. The particulars of excesses that occurred over the 
!cars 19fi5-66 to 1970-71 given below speak for themselves : 

No. of  
voted 
grants 

ho. of 
charged Total 
appro- 
priations - 

3 4 

- .  

Amount 
of Erms 
in crorcs 
of Rs. 

5 
I8 31 
11 60 
27 n 
3 78 

17.1% 
55.76 



The extent of deterioration in the position during the year 1970-71 causes pave  
concern to  the Committee. They hope that the Ministry of Finance would 
take the initiative in investigating the causes that have led to this unprecedented 
increase. Unless the basic reasons are identified and drastic steps taken to 
arrest the tendency to exceed the budget provisions by Government as a whole, 
sound budgetary control would be a far cry despite repeated suggestions by 
this Committee year after year to improve the position. 
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(1) 
- .  

13. 

14. 
IS. 
16. 
17. 

18. 

- - 
48-hiby Purses and Allowances 

of lntan Rulers 
5 I -Chandrgarh 
53-Tr~bal Areas 
53-Dadra and Nagar Hatela Area 
61-M~n~stry of Informat~on 8 Broad- 

cast tng 
12' -Cap~tal Outlay of the M~n~s t ry  of 

Labour, Emplovment & Rehab~l~ta t~on 
73-Other Revenue Expenditure of the 

Ministry of Law 
77-Ministry of Shipping & Tranqvrc 
78-Roads 
89-Aviat ion 
91 -Department of Atomic Energy 

137-Other Capital outlay of tlic 
Department of Communications 

Interest on Debt and Other 
Obligations and Reducrion 01 
Aboidance of Deht 

39-Public Works 

119-Delhi Capital Outlay 
129-Capital Outla) on Roads 
130-Capital Outlay on Ports 

Home Affa~rs 
do- 
-.do-- 
--do- 

-do- 

Inlbrmat ion & Broadcasting 
Labour Eniployment and Rehabi- 

litation . . . 

Rs. 
1,75.000 

7,70,69,000 

Rs. Rs. 
2.02.825 27,825 

7.73,74,877 3,05,877 

Law R. Jwtice . . . . 2,04,74,000 2,12,65,372 7,91,372 

Shipping & Transport . . . 1.47.98.000 1,52,22,293 4,24,293 
--do - 13,72,82,000 25,07,56,536 1.34.74.536 

Tourism & Ci\.il Aviation 14,20,05,000 14,29,11,115 9,06,115 * 
Atomic Energy . . . . 33.39,OOO * ** 
<'omn~unications . . . . 2.23,80,000 2.58.1 1,539 34,31339 

Clto~ped .4ppropric1ri~~n.\ 
f inancc , . . . . 6,0?,96,52.000 6,05.58,84,272 1,62,32,272 

Health. Fam~ly Planning. Wor!.; 
Housing. & Urban C>e\elopnient . 37.78.000 39.86.063 2.08.063 

--do - 1 7.50,OOO 31,61,019" 14,11,019** 
Shipping & Transport . . . 3,0'-',000 4,37,868 1.37.868 

-do- - 3,22,542 3.22.542 

2-Defence Services EKcctivc-Army 
4~-Defence Scrviccs Effccti\~-4i1 

Appropriation Accounts 
Defeuce Serviccc. ( I bred} 

Defence . . . R,00.10,00.000 8,16,31,33,723 16,21,33,723 

Fnrcc --do- 1,24,73,00,000 ?,28,74,43,088 4,01,43.088 



32. 105-Defcncc Capital Ouilay 

33. 5--Revenue Working Expenses-Re- 
pairs & Maintenance 

34. 16-Pensionary Charges Pension 
Fund 

35. 6-Revenue-Working Expenses 
Operating Staff 

36. 14-Construction of New Lines 

37. 96-Posts & Telegraphs Dividend to 
General Revenues, Appropriation 
to Reserve Funds and Kepayment 
of loan from General Revenues 

38. 95-Posts & Telegraphs-Working 
Expenses 

Chlrrged Appropriations 
- d o  - 3.18,OOO 3,22,708 4,708 

14,97,000 15,48,885 51,885 
Appropriation Accounts 

Parts & Tele~rophr (Voted) 

Poctr & Telegraphs . . . 37,92.76,000 45,69,05,884 7,76,29,884 

-- . - - - - 
*These hgure~ represent the finall) ter~fied actunls and tart  some\\hat from the figures mentioned In the A u d ~ t  Report due to misclati- 

fications subsequently detected. 
**The Excess under this Grant in the Audit Repor1 uas due to m~~clars~fication and does not require regularisation in terms of paragraph 

7 of the 16th Report of the Publ~c Accounts ('ornn~tttee i Firsr Lok 'Sabha). 



2.2. The Committee have attempted to analyse the excesses recorded 
during the past six years ended 31st March, 1971, grant-wise. As a result of 
such an analysis they find that the grant in relation to the Ministry of Informa- 
tion and Broadcasting has been consistently exceeded during all the six years. 
I n  this connection it is worth recalling that in the 123rd Report (Fourth Lok 
Sabha) attention had been drawn to the excesses recorded continuously over a 
decade under the head "Maintenance of National Highways". Other grants 
in which excesses had occurred for three years and more in succession are (i) 
 ministry of Foreign Trade (1966-67 to 1970-71)". (ii) "Pensionary Charges 
and Pension Fund (Railways) (1967-68 to 1970-71)". (iii) "Ministry of Ship- 
ping and Transport (1968-69 to 1970-71)" and (iv) "Public Works (1'368-69 
to 1970-71):' The recurring phenomenon of excess under these grants indicates 
clearly lack of financial discipline in the Ministries, Departments concerned. 
The Committee trust that these Ministries/Departments would tighten up their 
budgetary procedures and control forthwith. 

2.3. The notes furnished by the Ministries on excesses over voted grants 
and charged appropriations during the ycar 1970-71 reveal certain unusual 
features which the Committee had not generally come across in earlier years. 
In a number of cases there have k e n  mis-classifications of expenditure on a 
fairly large-scale which suggest that there was no effective reconciliation of the 
departmental tigurcs with the Accounts' figures. In quite a few cases cupendi- 
ture has been incurred without any provision even at  the stage of re! ised estimates. 
The Committee have also found that during the ycar significant cxcesscs occurred 
over the provisions for "Travelling Expenses" and "Office Contingencies" 
which they do not view with favour as  there is imperative necd for observing 
economy in governmental expenditure. They have also reason to believe that 
the powers of re-appropriation by the end of the year haw not been exercised 
in some cases by the concerned authorities judiciously. In thc succeeding 
sections of this Report they have dealt with inter-alin these aspects in some detail 
The Committee need hardly point out again that defective estimation, lack of 
proper review of the progress of expenditure at the appropriate time, failure 
to  anticipate properly the receipt of stores and debits relating thereto, absence 
of adequate pro\ision for adjustment of past liabilities and lack of p r o p  control 
over expenditure continue to contribute largely to excesses. 

2.4. In paragraph 2.4 of their 29th Report (Fifth Lok Sabha), thi. 
Committee particularly referred to expenditure on a charged item without sn\ 
budget provision although proper course would have been to take either a 
supplementary appropriation or an advance from the contingency Fund of India. 
The Committee find that during the year 1970-71 also, such irregularities hale 
been committed. Payments of Rs. 5.25 lakhs and Rs. 3.23 lalihs were made in 
satisfaction of certain court decrees and booked against the charged section 
under the subhead "A. l(1)--Construction of National Highways" (Crant h o .  
129--Capital Outlay on Roads) and sub-head "A.2-Land Acquisition" 
(Grant No. 130-Capital Outlay on Ports) respectively without any budget 
provision.The Committee desire that strict instructions should be issued to 
avoid such improprieties in future. 



Appropriation Accounts (Civil) 
1970-71 

Miistry of nance 
(Ddpartment of Expenditure) 

Grartt No. 14--Minisfry of' Finmce 
Rs. 

Finance Grant . . . . . .  3.44,29,000 

2.5. Excess under this grant occurred mainly undcr the sub-head "A-3 
(1)(6)(1) -other charges below the group Head A .  3 (l)(6)--Centralised Gene- 
ral Divisions (Rs. 5J9.765) and the Group Head "A-4 Department of Re- 
vc:iue and Insurance" (Rs. 3 .I  6,546). 

2.6. In a n ~ t e  furniihed to the C,~mnittei. ,  the Ministry d' Finance 
(Dqnrtment  of Expenditure) havc given the following reasons for t h e  ex- 
CCSY : - - 

"Against the final Grant of Rs. 3,44,29,000, the actual expenditure 
mounted to Rs. 3.48,41.197 leaving an uncovered excess of Rs. 4.12,197 
which requires to be rcgdarised. The excess is the net result of excesses 
and savingb under the various sub-heads of the Grant and occurred mainly 
under the sub-head A.3(1)(6)(1)--Other charges below the Group Head 
A-3(1)(h)~--Centrali\ed General Division and the Group Head A.4. Depart- 
inent ot' Revenuc and Insurance for the reasons explained below :- 
( a )  A-3( l )(h) --Cetrtralised General Divisiorr A-3( 1)(6)(1) -0hv Charges* 

( i Rs. 5.89.765) 
The excess or Rs. 5.89,765 occurrcd undor thc sub-head A-3(1)(6)(1) 

othcr charges mainly due to ndjustnlents of debits on account of barious old 
Tcluplionc Bills pertaining to thc year 1906-63 and earlicr years and adjust- 
ment of certain debits on account of Liveries. Typewriters. Air Conditioners. 
Rcsidun! payments of staK car, service s t a m p  and othcr miscellaneoos office 
expcndiLurc which could not hc anticipated at the ~ i n w  of finalisation of the 
supplcn~cntary Demands for Grant. Prior to September. 1970, these items 
o f e x p n w s  were dealt with separately by diflcrent departments of the Minis- 
try of Finance: with cffcct from 1-9-1970. a Centralised Gencral Division 
was formcd to look after the rcquiretnents of office con!ingencies of all the 
Departments in this Ministry. This being a new arrangement. the require- 
ments under the sub-head in respect of all the Departments of the Ministry, 
parlicularly in reqxxt of the previous commitments of the respective Depart- 
ments could not be assessed precisely when the Revised Estimates were fram- 
ed. As n result thc actual expenditure under the sub-head exceeded the snnc- 
tioned provision by Rs. 5,89,765. 
.-- - . - . - - - ~ 

*Provision nmdc in Revised Est i~nate  for 1970-71 was Rs. 35 Iilkhs. 
Actual Rs. 40,89,765. 



(b) 'A-4 Department of Revenue & Insurance' (Rs. 1,16,546) 
The excess of Rs. 1,16,546 occurred under the Group Head A-4 Depart- 

ment of Revenue and Insurance mainly due to :- 
(i) Increased expenditure on Establishment charges due to more de- 

bits on account of leave salary and forcign service contributions 
adjusted at the end of the year. 

(ii) Larger payment of interim relief due to grant of increments and 
consequent raising of pay at certain pay slabs which entitle the 
officials concerned to interim rclief at higher rates; and 

(iii) Payment of certain I.A.C. bills in cash towards the close 01 the 
year which were expected to be paid through book debits during the 
next year. 

The excess of Rs. 7.06.31 1 under the above sub-head and Group Idcad 
and minor excesses under other sub-heads of the p a n t  were partly counter- 
balanced by savings under other subheads of the Grant leaving a net excess 
of Rs. 4.12.197, which requires to be regularised." 

2.7. 'The Committee note that excess under "Grant No. 14-Ministry 
of Finance" occurred mainly due to expenditure on office contingencies having 
exceeded the provision by Rs. 5.90 lakhs. The excess under the relevant sub- 
bead was more than one sixth of the Revised Estimate provision. This indicates 
the extent to which the control over expenditure on ofice contingencies where 
there is always admittedly scope for economy, was lax. In particular, the Com- 
mittee are at a loss to understand how adjustments of debits on account of 
various old telephone bilk pertaining to the year 1966-67 and earlier years 
could be made only as late as in 1970-71. They would like the matter t o  be in- 
~estigated to find out how telephone bills remained unpaid for such a 1 ong time. 

2.8. The Committee hope that efforts will be made to prune and to effec- 
tively regulate the expenditure on office contingencies now that the expenditure 
bas been brougbt under Centralised control. In this the Ministry of Finance 
should set an example to other Ministries/Departments, 

Ministry of Finance 
(Department of Economic Affairs) 

G r m t  No. 25-Other Revenue Expenditure of the Minrstry n/ Finnnce 
-- - - -- - - - - -- - 

Rr. 
Orlg~nal Grant . . . .  . 72,24,76,000 
Supplementary Grant . . . . . . . 10.93.21,OOO 
Fmal Grant . . . . . .  . 43,19.00.000 
Actual Expenditure . . , . . . . . 43.52,71,060 

Exces . . . , .  . . 33,7 1,060 - - - - - - - - -- - - - - - - - - -- 
2.9. Excess occurrcd mainly undcr the sub-heads "B. 7(3)-Excise 

Duty Schemes" (Rs. 68,41,550) and "B. 7 (4) Corporation Tax Scheme'' 
(Rs. 1,97,28,392) under thc Group Head "B. 7--Payments against Tax Cre- 
dit Certificates". 



2.10. In a note furnished to  the Committee, the Ministry of Finance 
{Department of Economic Affairs) have inter alia stated as follows :- 

"The original grant of Rs. 32,24,76,000 was augmented by Rs. 10.94,24.000 
by obtaining Supplementary Grants during the year 1970-71. Against 
the final Grant of Rs. 43,19,00,000 the actual expenditure, however, amounted 
to Rs. 43,52,71,060 leaving an uncovered excess of Rs. 33,71,060. 

The excess is the net result of excesses and savings under the various 
sub-heads of the Grant and occurred mainly under the sub-heads 'B. 7 (3) 
Excise Duty Schemes' (Rs. 68,44,550) and 'B. 7(4)-Corporation Tax Scheme 
(Rs. 1,97,28.392) under the group head 'B.7-Payments against Tax Credit 
Certificates'. partly counter-balanced by savings chiefly under 'B. (1x3)- 
Development Assistance to  Qatar and other Trucial States', 9. 5(1) Service 
and other charges in connection with purchase of dollarsfrom I .  M .  F.. and 
'B. 7 (2)-Equity Share Schemes'. The excesses under the above sub-heads 
occurred mainly due to the following reasons :- 

(i) Suh-head -B.  7(3)-Excise Duty Schemes (-rRs. 68.44,550) 

The Tax Credit Certificate (Excise Duty on Excess Clearance) Scheme, 
1965 has been incorporated in Section 280 ZD of the lncome Tax Act, 1961. 
Under the said Section any person who manufactures or produces any goods 
during any one or more of the five financial years from 1965-66 to 1969-70 
and clears such goods for the purpose ol' Central Excise Duty in a auantity 
exceeding the quantity of goods so cleared by him during the 'basc year' is 
entitled to a tax credit certificate. The goods in respect of which tax credit 
certificate is to be granted and the rate at which the amount of the certificate 
is to be calculated are specified in the scheme notified by the Central Govern- 
ment for the purpose. Under this scheme the certificates issued by the Cen- 
tral Authority arc presented by the assesses to lncome Tax Officers for adjust- 
mentlrefund. Thus once a certificate is issued there is no control over its 
utilisation in any particular year. Consequently, it is not possible to esti- 
mate the rcquiremcnts under this subhead preciscly and the provision made 
for 1970-71 fell short of requirements by Rs. 68,44.550. 

(ii) Sub-head B.  744)-Corporat~n Tax Scheme (4 Rs. 1.97,28,392) 

The Tax Credit Certificate (Corporation Tsx) Scheme was introduced 
with effect from 1st November, 1966, under the provisions of Section 280 
ZB of the lncome Tax Act, 1961 for enabling expansion of industry by com- 
panies engaged in important industries. Under this scheme any company 
engaged in the manufacture or production of any of the articles listed in the 
First Schedule to the Industries (Development and Regulation) Act. 1951 
and liable to income tax and sur-tax if any. for any one or more of the five 
assessment years from 1966-67 to 1970-71 in excess of its liability to such 
tax for the 'Rase year' is entitled to a tax crcdit certificate for an amount 
equal to  20% of the excess tax liability (subject to  a limit of 10:;; of its 
aggregate liability to income tax and sur-tax for the relevant year) for each 
one ofsuch assessment ycars. A provision of Rs. 125 lakhs was made in bud- 
get estimates 1970-7 1 for the tax crcdit certificates granted and likely to be 
adjusted during the year. The actual payments towards amounts adjusted1 
refunded during the first six months of the year worked out lo Rs. 184 lakhs. 
On this basis it was estimated that the total expenditure for thc year would 

* 



be Rs. 300 lakhs. Accordingly, a supplementary grant of Rs. 175 lakhs 
was obtained in March, 1971 session of Parliament under this sub-head. 
The expenditure in the remaining six months, however, showed an increase 
leading to an excess of Rs. 1,97,28,392 under this sub-head. As an accurate 
forecast of the expansion ctc, of industry is not possible. a precise estimate 
of the requirements under this sub-head is also not praclicable." 

2.1 1. Against the provision of Rs. 400 lakhs under the sub-head "B. 
7(3) Excise Duty Schemes" the expenditure was Rs. 468.45 lakhs. The excess 
works out to  17 % of the provision. Tbe explanation that once the tax credit 
certificate is issued, there is no control over its utilisntion in any particular 
year and that it  is not possible to precisely estimate the requirements under this 
sub-head, reveals a basic deficiency in the scheme itself. There is thus a 
necessity to  modify the scheme so that effective budgetary control c w l d  be 
ensured. The Committee would like Government to  examiw the question of 
limiting the validity of the tax credit certificates to  a specified period which 
in any case should not exceed one year from the date of issue. I t  should then 
be possible to regulate the provision under the sub-head taking into account 
the total value of such certificates issued from time to time for encashment 
during the year. 

2.12. The Committee further find that the expenditure under tbe sub- 
had "B. 7(4) Corporation tax Scheme" recorded an excess of oyer 6576. 
Here again the Committee do not share the view of Government that a precise 
estimate of the requirements is not practicable. As against the Budget Esti- 
mate provision of Rs. 125 lakhs and the actual payments during the first six 
months of the year worked out to Rs. 184 lakhs. However, s supplementary 
grant of Rs. 175 lakhs only was obtained in March, 1971. The total payments 
during the year was Rs. 497.78 lakhs. Apart from the fact that the supple- 
mentary grant obtained was inadequate in the light of the progress of expenditure 
during the first half of the year the experience that completion of Income Taxi 
Corporation T a x  assessments during the second half of the year being in- 
variably more than during the first half appears to have been lost sight of. 

2.13. The Committee hope that sufficient care would be exercised in fu- 
ture to make adequate provision on the basis of a more realistic assessment. 
Further, Government may consider the feasibility of limiting the period of validity 
of tax credit certificates issued under this scheme also a s  suggested in the f o r e  
going paragraph. I t  is needless to  point out that this scheme also reveals a 
fundamental weakness inasumuch as  Government do not have precise estimate 
of financial concessions announced for the industries. 

I_ 
Ministry of Defcncc 

RF. 
Oiiginil Grant . . . . . . . . . .  I ,85,6R,OOO 
S.I.,,,!~ n:n:arv G:auc . . , , . , , . , 26,47,000 - - 
Fin11 Gran! . . . . . . . . . .  2,12,15,000 
A c . u ~ l  Exg:ndilurc . . . . . . . . .  2,15,27,480 ------- 

. . . . . . . . . .  Excess 3,12,480 ---- 



2.14. Excess occurred mainly under the sub-heads "A-l(2)--Interim 
Relief (Rs. 3,27,396)" "A.1(3) Travelling Expenses " (Rs. 52,923) and 
"A-l(4)-Other charges (Rs. 1,71,075) below the group Sub-head 'A-1-De- 
partment of Defence". 

2.1 5. In a note furnished to the Committee, the Ministry of Defence 
have inter alia stated as follows :- 

"The original Grant of Rs. 1,85,68,000 was augmented by Rs. 26,47,000 
by obtaining a Supplementary Grant in the March, 1971 session of Parliament. 
Agalnst the final Grant of Rs. 2,12,15,000 the actual expenditure, however, 
amounted to Rs. 2,15,27,480 leaving an uncovered excess of Rs. 3,12,480 
which requires to be regularised by Parliament. 

The overall excess of Rs. 512,480 is the net result of excesses and savings 
under the various Group sub-heads of the Grant. The excess occurred malnly 
~ ~ n d c r  the Group sub-head 'A-1 Department of Defence' as detailed below for 
the reasons explained thereunder : 
A-l(2)-Interin1 Relief ( ~ L R s .  327,396) 

In pursuance of the recommendations contained in the interim report 
of the Third Pay Comission, the Government of India sanctioned ' In tyrn  
Relief' to the Ccntral Government employees w. e. f. 1-3-1970. No provision 
on this account was included in the Budget estimates for 1970-71 as It was 
a post Budget development. Though proposals to obtain a Supplementary 
Grant in this regard were initiated they could not be finalised in time to be 
included in the supplementary Demands for Grants presented to Parllament 
in March 1971 which rcsulted in excess expenditure under this subhead. 
.A-l(3) --Travelling Expenses* (i Rs. 52,923) 

Excess under this sub-head was due to unanticipated expenditure in- 
curred on transfer of some officers of the Ministry ex-India and more expen- 
diture on normal tours. 
A - l  ( 4 ) - 3 r h . r  Cizvg?s** (+Rs .  1,71,075) 

The excess under this sub-head is due to more expenditure on : (i) Tele- 
phones, (ii) Postage, (iii) Petrol etc. and (iv) other miscellaneous items of 
contingencies. 

The excesses under the above subheads as well as minor excesses under 
other sub-heads were partly counterbalanced by savings under the remaining 
sub-heads of the Grant leaving a net excess of Rs. 3,12,48OW. 

2.16. An expenditure of Rs. 3.27 lakhs was inconed under the sub-bead 
"A. l(2)-Interim Relief" without m y  provision. Tbe Committee ~derstaod 
that orders regarding interim relief were issued by Government in September, 
1970 and yet no provision therfore was included in the Supplementary Deaunds 
for pants presented to Parliament in March, 1971. Surprisingly enough 
the Ministry has explained that proposals for obtaining supplementary grant 
though initiated could not be finrrlised in time. Tbe Committee are inclined 
to take a serious view of such laxities. 
---.---- -- 

*Actual~ Rs, 1.63 lakhs. 
**Actunls Rs. 10.71 lakhs 
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2.17. Further, the Committee note that there has been excess expenditure 
to the extent of 48% and 19% respectively under "Travelling Expenses" and 
bbContingencies". In addition to taking timely action to provide fully for 
the anticipated expendtiure the Committee would stress the need to have an 
effective control over expenditure on these items with an eye on economy. 

Ministry of Education & Youth Services 
(Now Ministry of Education & Social Welfare) 

Grant No. 6-Ministrv o f  Education and Youth Services (Now Ministry of 
Education and Social Werare). 

Rs. 
Original Grant . . . , , . . . . . 1,16.19.000 
Supplementary Grant . , . . . . , . . 2.9 1,000 - 
Final Grant . , . . . . . , . . . 1,19.10,000 
Actual Expenditure . . , , . . . , . 1.19,36,501 

Excess . . . . . . . . . . 26,501 

2.18. Excess occurred mainly under the subheads "A-l(3) Travelling 
Expenses" (Rs 17,093) and "A-l(6) Exp~nditure on Printing and Stationery" 
(Rs. 36.126). 

2.19. In a note furnished to thc Comrnittec. the Ministry of Education 
and Youth Servicx (now Ministry of Education and Social Welfare), have 
stated as follows :- 

"The criginal Grant of Rs. 116.19.000 was augmented by Rs. 2,91,000 
by obtaining a Supplementary Grant in the March. 1971 session of Parlia- 
ment. The actual expenditure during the year. however, amounted to Rs. 
1 19,36.501 leaving an uncovered exc;sc of Rs. 26,501 which requircs to be 
regularised by Parliament. 

The excess of Rs. 26,501 which was the net result of exccucs and savings 
under various sub-heads was mainly due to exccsscs under sub-heads A. 1 (3)  
Trabelling Expenses and A l(6) Expenditure on Printing and Stationcry as 
explained brlow :- 

( a )  A .  l(3) Travelling Expenses :- ( Rs. 17,093) 
The excess under this sub-head is mainly due to :(i) increase in travelling 

allowance rates from 1st January, 1971, ( i i )  adjustments of expenditure in- 
curred during 1970-71 through the High Ccmmission London which could 
not be anticipated and (iii) book adjustments in rcspect of the High official 
Requisitions issued by the Railways. 

( b )  A .  l(6) Expenditure on Printing and Stationery (-i- Rs. 36,126) :- 
Provision is made under this sub-head for accommodating the debits 

from the Controller of Staticnery and Printing through Pay & Accounts 
Officer of the Minktry of Works & Houring for various printing orders 
placed by this Ministry. Fcr the year 1970-71, a provisior, of Rs. 4,55,000 
was originally made under this subhead. At the final estimate stage, on the 
basis of the progress of expenditure booked thereunder by the Accountant 



General, Central Revenues till March, 1971 and the statements of debits re- 
ceived in this Ministry upto that time from the Government of India Presses 
a sum of Rs. 85,000 was reappropriated from this sub-head to other sub- 
heads and a final grant of Rs. 3,70,000 was retained. Due to heavy ad- 
iustmenl through book debits by the Accounts Officer in his March final 
hnd March Supplementary accounts the actual expenditure, however, amount- 
ed to Rs. 4,06,126 resulting in an excess of Rs. 36,126. As the adjustments 
were made after 31-3-1971 the excess expenditure came to the notice of the 
Ministry too late for provision of additional funds through a Supplementary 
Grant. 

This Minist~y had no means of anticipating the aforesaid adju. tment 
as the debits from the Pay & Accounts Olficer, Works Housing & Supply 
on Account of the printing charges are adjusted by the Accounts Officer 
s~ro n~otii without any formal acceptance there~f  by this Ministry. The 
debit statements for the various jobs are also received very late from the 
Government of India Presses and do not contain any job particulars for lin- 
Ling with the various orders placed by the Ministry. Steps are being taken 
to avoid the excess in future. 

The total excess of Rs. 36.126 under the above sub-head and excesses 
under the other Sub-heads mentioned above were partly counter-balanced 
by the savings under other sub-heads of the Grant leaving a net excess of 
Rs. 26.501." 

2.20. The Committee note that the original provision of Rs. 4.55 lakhs 
under the sub-head "A l(6) Expenditure on Printing and Stationery" was reduc- 
ed to Rs. 3.70 lakhs. The actual expenditure waq, however, Rs. 4.06 lakhs 
resulting in an excess of about 100,/, over the final grant. The Ministry has 
explained that the debit statements for the various jobs are received very 
late from the Government of India Presses and that they do not contain any 
job particulars for linking with the various orders placed by the Ministry. 
This situation is highly unsatisfactory. The Committee hope that the Govern- 
ment of India Presses will be prompt in sending the debit statements showing 
the required particulars and that the Ministry of Education and Social Welfare 
will maintain the liability register properly and avoid excesses by having an 
effective coordination with the Pay and Accounts Officer. Ministry of Works, 
Housing .ad Supply. 

2.21. The Committee further note that subsltantial excess expenditure has 
been incurred on Travelling Expenses also. The Committee feel that the 
increase in Travelling Allowance rates from 1st January, 1971 should have been 
taken into account at  the Revised Estimate stage and that liability register 
should have been maintained properly by having an effective liaison s:th the 
High Commission, London and the Railways, to anticipate and provide for the 
adjustment of debits. 

Ministry of Education & Social Welfare 
Grant No. 8-Archaeology 

Final Grant . . . . . . . . . . .  1.63.76.000 
Actual Expenditure . . . . . . . . .  1,64.61,927 

Excess . . . . . . . . . .  85,927 



2.22. Excess occurred mainly under the Group Head "D-Central 
Archaeological Museums" (Rs. 54,281) and the sub-head "E-Works (Rs. 
6 1.067). 

2.23. In a note furnished to the Committee, the Ministry of Education 
and Social Welfare have stated as follows :- 

"The excess of Rs. 85,927 over the Final Grant of Rs. 1,63,76,000 
which is the net result of excesses and savings under the various Group heads 
occurred mainly under the following Group and sub-head for the reasons 
explained thereunder: - 

- ... -- . . . -. -- - 
Group headlsub-head Final Grant Actual Ex- Excess 

penditure 

Rs. Rs. Rs. 
( i )  D-Central Archaeological Museums . . 9.88.400 10.42.681 +54,281 

( i i )  E-Works . . . . . . . 2,88.900 3.19,867 t-61,067 

( i )  D-Ceutral .4rchaeological M~tse~rn~s-Rs. 54,281 :-- 

Due to the increasing number of thefts of antiquities from the Museums 
and Monuments in the country certain security measures such as streng- 
thening of watch and ward by engaging more persons under Nominal 
Muster Rolls in the absence of regular staff, shifting of small and medium 
size antiquities from the open air enclosures to the resrve collection were 
undertaken as a matter of urgency and could not be postponed. The streng- 
thening was done during the later part of the year. This resulted in the 
increased expenditure. The excess was also partly due to increased expen- 
diture on electricity and telephone charges and routine maintenance of thc 
galleries which could not be deferred to the next year. 
(ii) Sub-head E- Works-Rs. 61,067 :- 

Due to the adjustment by the Accounts Officer concerned, in March 
1971 supplementary Accounts of debit of Rs. 63.511 raised by the CPWD 
on account of works entrusted to them in previous years. 

In this connection a statement showing year-wise demands made by 
CPWD. the provision made in the Survey's budget and the adjustments 
actually made by CPWD/A.G., Bihar from 1963-64 to 1970-71 is enclosed 
(Page ). It will be seen therefrom that it was never certain as to 
whether the CPWD will raise any debit in a particularly year and if so, 
to what extent, and the actual adjustment which materialised had no rela- 
tion at any time to the proposed final demand received from the CPWD 
authorities. During the year 1970-71 it was only at the time when the 
Appropriation Account was received that it was found that an amount of 
Rs. 63,51 I!- (against the proposed demand of Rs. 94,9771- by CPWD autho- 
rities which unfortunately did not reach the Surveys Headquarters Office) 
had been adjusted by the Accountant General, Bihar in March 1971, supple- 
mentary account during the months of July and August 1971, when it was 
too late to provide additional funds through Supplementary Grants. The 
total excess of Rs. 1,15,348 as mentioned above and minor exaesses under 
other Group heads of the Grant leaving a net excess of Rs. 85,927 in the 
Grant which requires to be regularised." 

I 



224. Major part of the excess occurred under the bead "EWorks" 
which was over one-fifth of the 6nal provision. The Committee are unhappy 
to note that adjustments of debits raised by the CPWD from year to year on 
account of works entrusted to them had no relation to the provision proposed 
by them. The Committee expect that in future the CPWD should give a firm 
estimate and an effective coordination should be established with the Accounts 
Officer concerned by the Deputment of Culture to adequately provide for 
anticipated adjustments during the year. 

2.25; Incidentally the Committee find that although an expenditure of 
Rs. 50,000 was incurred on "Interim Relief" under the grouphead "DCentral 
.4rchaeological Museum", no provision therefor existed in the revised estimates. 
As necessary provision had been made under the other groupheads in this 
behalf, tbe Committee would like to know bow the omission was not noticed in 
tbe Ministry at  the time of finalisation of revised estimates for the year 190-71. 

Ministry of Agriculture 
(Department of Agriculture) 

Grunt No. 115-Purchase of Foodgrains arid Fertilizers 
Rs. 

Original Grant . . . . . . . . .  . 89,87.70,000 
Supplementary Grant . .  51,26 00,000 

Final Grant . . . .  
Actual Expenditure . , , 

Excess . . . . . . . .  11.90.25.875 

2.26. Excess occurred mainly under the Sub-head "A. ?(I)-Purchases 
(Voted) ( Rs. 1 3.39 crores)" below the Group Head 'A. '-Purchase of 
Fertilizers'. 

2.27. In a note furnished to the Committee. the Ministry of Agriculture 
have explained the reasons for the excess as  follows : 

"The original Grant of Rs. 89,87.70.000 was augmented by Rs. 
51.26.00,000 by obtaining a Supplementary Grant in the March. 1971 
wssion of Parliament. Against the final grant of Rs. l4l.l3.7O.OOO the actual 
expenditure, however. amounted to Rs. 153.03.95.875 l e a ~ i n g  an uncovered 
wcess of Rs. 11,90,25.875 which requires to be regularised by Parliament. 
'The excess, is the net result of excesses and savings under the various sub- 
hcxls of the Grant and occurred almost entirely under the subhead  'A.31)  
Purchases (Voted)' (Rs. 13.39 crores) under the Group head 'A.2-- 

Purchase of Fertilisers'. The main reasons for the excess are as explained 
hclow :- 

- -  .- . .-. 
~ ~ - --- 

Final Actual FYCSS\ 
Grant expndi- 

r lire 
(Figircs in crorcs of 

r~~pees )  
2__ . -- ---- 
A-? -Purchase of Fertilisers 
. 4 - 3  11"-Pu rchases 



At the time of framing the revised estimates for 1970-71, provision had 
been made for the following supplies on the basis of contracts finalised:- 

Country of Import Fertiiiser Quantity M.T. Delivery Schedule 

Poland 

Bulgaria 

U.S.S.R. 
France 

Japan 

Urea 120,000 July-Sept. 70 (60000) T o  be 
decided (MXXX)) 

Urea 150.000 July-Sept. 70 (40000) To be 
deaded (1 10000) 

Urea 42,000 Nov. 70 to March 71 
Urea 75,000 Upto end October 70 but exten- 

ded upto March, 1971 
Urea 28,750 July to Dec. 70 but extended 

upto end March, 1971 
Urea 3.926 October-December, 70 - 

The shipment position of these contracts was reviewed in Januarq. 
1971 at the time of going in for supplementary grant. A Supplementar) 
Grant of Rs. 35 crores was obtained on the basis of shipments actuall) 
made/likely to be made as per known fixture during 1970-71. However. 
the suppliers shipped quantities over and abobe the quantities expected to 
be received i n  1970-71 as detailed belob resulting in  excess expenditure. 

Quantities Shipments Value i n  
for which actually crores of 
funds not received Rupees 
provided in against the 
Suppl. same during 
grant 1970- 1970-71 
71 (M.T.) resulting in 

excess 
suppliers 
(M.T.) 

Poland . . . . . . . . 59.455 25,000 1.3535 

Bulgaria . . . . . . . 65.9 1 1 46,103 2.4972 

U.S.S.R. . . . . . . . 29.000 12,458 0.6741 
France . . . . . . . . 75,000 3 1,676 1 ,8428 

Saudi Arabia 

Japan . 

28,750 25,028 0.0075 
(Bank charge\ 

only) 
3,926 3,926 0.201- 

6 5768 
Add countervailmg custom duty on the 

above sh~pments . . . . 0.222: -- - 
6 7991 

-- - - -- - - -- OK 6 80 
- - 



~mports from Poland, Bulgaria and U.S.S.R. 

The provision of funds for quantities enumerated above was not made 
in the supplementary grant for 1970-71 due to decision taken by this Ministry 
to stagger deliveries of urea from the East European countries keeping 
in view the stocks position with the Central Fertiliser Pool and the rate of 
consumption of fertilisers upto October, 1970. The M.M.T.C. through 
whom the contracts were placed with the East European suppliers, were 
requested to take up the matter with the suppliers concerned to arrange 
shipments of these quantities beyond March, 1971 so as to arrive in India 
during 1971-72 for use in kharif, 1971. There was reasonable expectation 
that the suppliers would agree to this. However, despite the best efforts 
of this Department to get the supplies deferred through the M.M.T.C., 
the suppliers did not agree to stagger shipments and actually effected deli- 
veries during 1970-71. Thus this Department was faced then, with 'a fait 
arcompli'. 

France : The contract originally provided delivery schedule from 
September to December. 1970 which was subsequently revised to 3 months 
after fulfilment of clause 24(5) which is 3-12-1970. The formal amendment 
to the contract was issued by the I.S.M. London in January, 1971. The 
letter of authority for payment of 5;/, down initial payment to the suppliers 
to enable them to commence shipments was issued by the Ministry of France 
in February, 1971. The suppliers usually take a month's time to commence 
shipments after necessary formalities are completed. As such, i t  was expect- 
ed that the supplies would be made by the suppliers towards the end of 
March, 1971 and no provision for this contract was, therefore, included 
in the supplementary grant. Contrary to expectations, however, the 
suppliers had already started shipments in  January 1971 and by the 1st week 
of March. 197 1 had already shipped 3 1.676 M.T. These quantities had there- 
fore, to be paid for in 1970-71 resulting in excess expenditure. This situa- 
tion could not be foreseen by this Department. 

Saudi Arabia : The contract provided for shipment of fertiliser during 
the period from July. 1970 to December, 1970 but shipments could not take 
place due to non-opening of letter of credit by the Department of Supply 
and late issue of import licence by the Chief Controller of Imports and Ex- 
ports, New Delhi, and other technical difficulties. The suppliers. therefore. 
requested for extension of delivery upto March, 1971 and also insisted that 
the port of discharge should be intimated to them before shipments were 
arranged by them. No shipments had materialised upto the end of January, 
1971 and it was accordingly presumed that shipments under this contract 
would not materialise in February, 1971 for want of completion of various 
formalities. Hence. no funds were provided in the supplementary grant for 
this contract to avoid savings. As in the case of French contract, the w n -  
tract was amended and the suppliers commenced shipments immediately 
in January-February 1971 contrary to our expectations. However, only 
Bank charges were booked in 1970-71 resulting in excess expenditure. 

Japan : The fixtures for a quantity of 3926 M.T. of urea from Japan 
under Yen credit had not been placed at the time of going in for the supple- 
mentary grant and hence no provision was made on this account. Subse- 
quently, however, this quantity was received and payment made in the year 
1970-7 1. 



It will be seen from the foregoing facts that excess shipments occurred 
due to circumstances which were unforeseen. This Ministry, as a matter of 
caution, had not made provision for these supplies in the supplementary 
grant mainly to avoid savings of funds as at the time when this Ministry 
was going in for supplementary grant, there was no likelihood of these ship- 
ments materialising in the remaining two months, i.e. January-February, 
1971. However, subsequent developments beyond the control of this Minis- 
try telied our expectations and excess expenditure had to be incurred to pay 
for early arrivals. 

Besides, the reasons for excess of Rs. 6.80 crores explained in the fore- 
going paragraphs, there was an expenditure of Rs. 6.36 crores on account of 
customs duty. Out of this approximately a sum of Rs. 3.50 crores was real- 
ised by the customs authorities on fertiiiser vessels at 60% basic customs 
duty in addition to the usual 10% customs duty; usually the Board of Indirect 
Taxes made ad-hoc exemption orders prescribing only 10% duty. Due to 
late receipt of ad-ltoc exemption orders from the Ministry of Finance, the 
higher duty had to be paid. Since the basic customs duty of 60 0/, is not 
leviable on fertilisers imported for manurial purposes, no funds had been 
provided in the budget on this account. The remaining amount of Rs. 2.86 
crores represents the countervailing customs duty in respect of the ship- 
ments received during 1969-70 but payment made during 1970-71 due to late 

receipt of debits. 

The excess of Rs. 13.39 crores under the above sub-head and a minor 
excess under another sub-head of the Grant were counter-balanced by savings 
under other sub-heads of the Grant leaving a r.et excess of Rs. 11,9025,875 
which requires regularisation.' 

2.28 AD excess of Rs. 13.39 crores occurred under the subhead "A. 
2(1)--Purchases" over the final grant of Rs. 86.88 crores mainly due to failure 
to determine correctly the quantum of supplies of fertilizer from abroad duriag 
the year. Bulk of the 'unanticipated' supplies arrived from Poland, Bulgaria 
and U.S.S.R. The delivery schedules prescribed were July to September, 
190 in the caw of Poland and Bulgaria and November, 1970 to March, 1971 
in the case of U.S.S.R. The Ministry has, however, etated that no provision 
was made in the supplementary grant due to the decision taken to stagger 
deliveries and that the MMTC through whom the contracts were placed were 
requested to take up the matter with the suppliers to arrange shipments beyond 
March, 1971. The deliveries were, however, actually affected during the year 
1970-71. I t  is not clear to the Committee as to when the suppliers were con- 
taeted for staggering the deliveries and when the deliveries actually materia- 
liseel. In the absence of this information they are not in a position to appre- 
ciaet whether absence of Provision was justified. It is however evident that 
Government had not laid down realistic schedule for delivery in the first instance. 

2.29 In the case of supplies from France, it is explained that no provi- 
sion was made as it was expected that the supplies would be made towards the 

of March, 1971. However, the Committee find that the supplier had 
started shipment in January, 1w1 itself. They, therefore, feel that with a 
little coordination, the Department could have anticipated the probable require- 
mmt and provided for in the supplementary demand. 



2.30 A sum of Rs. 3.50 crores bad to be wid on fertiliser vessels at 
60 % h i c  customs duty in addition to the usual 10% duty due te late issue of 
orders of ad-boc exemption by the Millistry of Finance. Since the basic 
customs duty of 60% is stated to be not leviable on fertilisers imported for 
manurial purposes, the Committee would like to know how the orden could 
not be got issued by tbe Ministry of Finance in time. 

2.31 Tbe Committee also note tbat a sum of Rs. 2.86 crores representing 
the countervailing customs duty in respect of the shipments received during 
1969-70, whicb was paid during 1970-71, due to late receipt of debits conbi- 
buted in part to the excess. The Committee would like to how how this pay- 
ment due during the year could not be anticipated and provided for. 

Ministry of Foreign Trade 
Grant N o .  34--Ministry of Foreign Trade 

- - -. - 
Rs. 

. . . . . . . .  Or~ginal Grant 53.01,oOO 
. . . . . . . . .  Supplementary Grant 4,19800 

. . . . .  Final Grant 
. . .  Actual Expenditure 

Excess . . . . . . . . . .  1,40.962 

2.32. The excess occurred mainly under the Sub-head "A ( 4 t O i h e r  
Charges*" (Rs 1,47,3 19). 

2.33. In a note furnished to the Committee, the Ministry of Foreign 
Trade have explained the reasons for the excess as follcws :- 

"The original grant cf Rs. 53,01,000 under this Grant was augmented 
by Rs. 4.19.000 by obtaining a Supplementary Grant ;n the March 1971 
session of Parliamen'. The actual expenditure during the year, however. 
amounted to Rs. 58.60.962 resulting in an exLess of Rs. 1.40.962 uhich re- 
quires to be regularised by Pari' lament. 

The excess of Rs. 1.40.962 in this Grant is the net result of excesces 
and savings under the various subheads cf the Grant. The excess occurred 
mainly under the Subhead A ( 4 t O t h e r  Charges (Rs. 1.47.319). and was 
due to belated adjustment of debits of prev;ousy ears i.e., 1968-69 and 1969-70 
amounting to Rs. 30,750/- and adjustment of book-debits of Rs. 1,03,667 
in March final and March Supplementary 1971 Accounts for which adequate 
provision was not made and also due to larger expenditure on Telephones. 
postage and telegrams. staff car etc.. which could not be avoided. 

The excess of Rs. 1.48.319 in the above subhead and rnincr excesses 
under other subheads were partly counter-balanced by savings under other 
subheads leaving an uncovered excess of Rs. 1,40.962 which requires to be 
regularised." 

- . 
*Actual~ Rs. 8.35 lakhs. 



2.34. Tbe excess over the grant mainly occurred under the sub-head 
" ~ ( 4 b O t h e r  Charges (Rs. 1.47 lakbs)". The excess under this subbead 
was ovB 21 :( of the provisions. I t  was not for the first time that the excess 
had occurred over the provision for OfRce Contingencies in the Ministry of 
Foreign Trade. Similar excesses had occurred during the years 196667, 
196748 and 1968-69 also. The Ministry have explained the increase during 
the year 1970-71 as due to belated adjustment of debits of previous years, 
i.e., 1968-69 and 1969-70 amounting to Rs. 30,250 and ad~ustment of book- 
debits of Rs. 1.04 lakhs in March Final and March Supplementary 1971 Accounts 
for which adequate provision was not made and also due to larger expenditure 
on telephones, postage and telegrams, staff car, etc. which cwld not be avoided. 
The Committee are at a loss to understand how these could not be anticipated. 
They trust that there would be better control of expenditure under this sub- 
head which they would like to watch through future Appropriation Accounts. 

Ministry of Works and Housing 
Grunt No. 39-Public Works 

- -  - - - - -  - - - -  - - 
Voted Charged 

Rs. Rs. 
--- 

Original Grant/Appropriation . . . . . 42,lI ,61,000 37,78,000 
Supplementary Grant/Appropriation . . . . 98.22.000 . . 

. 

FinalGrantlAppropriation . . . . . 43.69.83.000 37.78,000 
Actual Expenditure . , . . . . . 48,6254,770 39.86,063 

Excess . . . . . . . . . 4.92.71,770 2.08.063 - --. . - - - . . - - . . . -. - - - - -.. - 

2.35. During 1969-70 also the expenditure under the Voted portion 
of this Grant had exceeded the final allotment by Rs. 19.58 lakhs. 

2.36. Excess during 1970-71 occurred mainly under the Sub-heads 
"A. I-Original Works" (Rs. 5.15 lakhs) "A. 2-Repairs" (Rs. 19.68 
lakhs), "A. 7-Suspense Stock" (Rs. 21 5.21 lakhs) and "A. 7(2)-Other 
Suspense Accounts" (Rs. 269.23 lakhs). 

2.37. As regards the excess in the charged portion of the Grant i t  
occurred under "A. 2(I)-Building" (Rs. 2.19 lakhs). 

2.38. In a note furnished to the Committee, the Ministry of Works 
and Housing have inter alia stated as follows: 

A. Excess in the Voted Section of the Grant 

The original Grant of Rs. 42,71,61,000 was augmented by Rs. 98.22,000 
by obtaining a Supplementary Grant in March. 1971 sesison of Parliament. 
Against the final Grant of Rs. 43.69.83.000 the actual expenditure amounted 
to Rs. 48,62,54,770 leaving an uncovered excess of Rs. 4,92,71,770 which 
requires to be regularised by Parliameni. The overall excess of Rs. 
4,92,71,770 in the voted section of the Grant is the net result of excesses and 



savings under the various sub-heads of the Grant. The excess occurred 
mainly under the following sub-heads :- 
- 

Sub-heads 

Actual 
Exnendi- 

Final Grant tuie - Excess 
(Ln lakhs 
of Rupees) 

A. Public  work^ : 
A.1 Original Works : 
A.1(1)--Buildings : , , . 0. 40.001 62.15 "5.15 
A.1(1)(2) Minor Works . . S. 5.00 } 57.00 

(Voted) . . R. (+) 12.00 J 
A.2-Repairs : . . 0 .  599.901624.90 644.58 t 1 9 . 6 8  
A.2(1) ~ u i l d i n g s ( ~ o t e d )  , . S. 25.001 
A.7-Suspen5e : . . . . 0. 1.013.41 7 
A.7(\)--Stock : . . . S. 10.05 2962.67 1.177.88 -1. 215.21 
A.7(1)(1)-Charges ( ~ o t i d )  . . R. (--)60.79 J 
A.7(2) Other Suspense Accounts . 0 .  1.576.521 
A.7(2)(1) Charges (Voted) . . R. ( -)60.79 j 1637.31 1.906.54 -"269.23 

- -. . -. ..-.----. -~ - 

The reasons for the excess under the above subheads are briefly 
explained below :- 
A .  (I )(2)-Minor Works ( R s .  5.15 laklis) 

The excess is mainly due to execution of works of urgent nature more 
additions and alterations to office and residential buildings and higher 
percentages of tender due to fluctuations in  the price cf building materials. 

A .  2 Repairs 
A .  3( 1 ) Bliilditlgs ( Rs. 19.68 lakhs) 

The excess is mainly due to: 
( a )  increase i n  the cost of materials: 
( h )  increase in the number of buildings l o  be maintained; 
(c) payment of interim relief to work charged staff: 
((1) increase in percentage rates for repairs. 

A .  7-Suspettsc- A. 7( 1 ) Stork-A. 7( 1 )( 1 ) Charges 

(Rs. +215.21 lakhs) 

This head represents the transactions, connected with the purchase 
of materials, both for buildings and roads. made by the Central P.W.D. 
for use on varicus works undertaken by them. The excess was mainly due 
to the fcllowing:- 

(a)  Receipt of more materials than anlicipated; 
(h)  Increase in the cost of materials: 



(c) 100% advance payment to suppliers of steel to avoid cancellaticns 
of the quota. 

(d )  Adjustment of profit on stock account by credit to Major Head 
XXXVII Revenue Receipts. This was done in supplementary 
accounts and could not be foreseen eallier. 

(e) Due to award and start of works on all the bridges and culverts 
in Nepal which resulted in an urgtnt need for more materials. 

A. 7(2) Other Suspense Account: 
A.  7(2)(1) Charges (Rs. 269.23 lakhs) 

The excess was mainly due to the following reasons : 
(i) Expenditure* incurred on deposit works of Food Corporation of 

lndia and Central Warehousing Corporation, in excess cf deposit 
received ; 

(ii) Increase in prices of certain items of stock as a result of extra- 
levy; 

(iii) Adjustment of old cash settlement bills; 
(iv) Adjustment of more A.Gs Memos than anticipated. 

B. Excess in the Charged portion of' the Grant 
The excess c,ccurred under the subhead 'A. '(1)-Buildings' for the 

reasons explained belcw :- 
A.  2-Repairs 
A. 2(1)-Buildings (Rs. 2. 19 Iakk) 

Of the total excess of Rs. 2.19 lakhs, Rs. 2.05 lakhs relate tc the Presi- 
dent's Estates. The excess is partly due to delayed booking of expenditure 
pertaining to 1969-70 in the Acccunts for 1970-71 (Rs. 1.40 lakhs) and 
partly due to increased expenditure on consumption of electricity and water 
and on certain equipment urgently required. The expenditure i s  charged 
under Article 112(3)(a) of the Constitution of India. 

The remaining excess of Rs. 0.14 lakh which relates to C.P.W.D. 
was due to payment made against court decreesjawards which is charged 
under Article 112(3)(f) of the Constitution of India. In such cases any 
expenditure over and above the sanctioned appropriation can be incurred 
only after taking either a supplementary Appropriation or an advance from 
the Contingency Fund of India. The correct procedure to be fo l lo~ed  in 
such cases will he brought to the notke of all concerned to ensure that no 
expenditure in excess of Ihe sanctioned Appropriation is incurred in future. 

The excess under the above subheads and minor excesses under 
certain other sub-heads were partly counter-balanced by savings under 
other subheads of the Grant leaving a net excess of Rs. 2,08,063 (Charged) 
and Rs. 4,92,71,770 (Voted) as a whole in the Grant." 
- - 

'According to the information subsequently furnished, the expenditure was 
Rs. 58.81 lakhs. 



2.39 The Committee observe that signillcant excesses had occurred 
under the heads "A. XI)-Buildings" (Rs. 19.68 I*), "A. 7(2)(1)--Charges" 
(Rs. 269.23 Iakhs). During the year 1969-70 also excesses occurred under the 
former two heads "A. 211)-Buildings" (Rs. 53.20 I*) and "A. 7(1)(1)-- 
Charges" (Rs. 54.55 Iakhs). The Committee are not satisfied with the explana- 
tion given by the Ministry. 

2.40 The Committee are convinced that the excess under tbe head 
"A. 7(1)(1)-Charges" could have been avoided with a closer liaison with 
the purchase organisations/suppliers in respect of identified materials. If there 
was an urgent need for more materials due to award and start of works on 
all the bridges and culverts in Nepal as explained by the Ministry, the Com- 
mittee do not appreciate the reduction of the provision under this head by 
Rs. 60 lakhs by reappropriation at the end of the year. 

2.41 As regards the excess under the head "A. 7(2)(l)-Charges", 
it is explained as partly due to expenditure of Rs. 58.81 lakhs, incurred on 
deposit works of Food Corporation of India and Central Warehousing Cor- 
poration in excess of deposit received. The Committee understand that under 
the rules the expenditure on such works should be limited to the amount of 
deposit received. The circumstances under which additional amount of de- 
posit could not be received in time from the organisations concerned are not 
clear to the Committee. They hope that in future timely action would be 
taken to get the additional expenditure recouped before the end of the year. 

Ministry of Works and Housing 

Grant No.  119-Delhi Capitol outlay 

Rs. Rs. 
-- - - - - - - - - - - - -- - - -- - -- 

Origmal Grant/Approprtat~on 6,47.50,000 17.50,OOO 
Suppiemcntary Grant/Appropr~at~on 1,000 . . 
Final Grant/Appropriation . . . . . . 6,47,51,000 17,50,000 
Actual Expenditure . . . . . . . 6.72,52,6-19 28,12,815 

Excess . . . . . . . . 25,01,649 10,62,815 

2.42 Excess occurred both in the Voted and Charged portions of the 
Grant as detailed below:- 

Excess 
Sub-Heads 

Voted Charged 
- 
A.I(I)Housing-Majorworks . . . . . 18,54,380 3,13,902 

A.I(2)-OtherCivilBuilding . . . . . 16,08,602 6,86,846 

A.2-Establishn~ent charges paid to other Government 
Departments . . . . . . . 



2.43 In a note furnished to the Committee, the Ministry of Works 
and Housing have stated as follows:- 

A.  "Excess in the Votedportion of the Grant 
The original grant of Rs. 6,47,50,000 was augmented by a token Supple- 

mentary Grant of Rs. 1,000 in the March 1971 session of Parliament. Against 
the final grant of Rs. 6,47,51,000 the actual expenditure amounted to 
Rs. 6,72,52,649 leaving a net excess of Rs. 25,01,649 in the Voted Section. 
This excess, which is the net result of excesses and raving under the various 
sub-heady of the Grant, occurred under the subheads 'A.l(I)-Housing' 
(Rs. 18.54 lakhs) and 'A.I(2)-Other Civil Buildings' (RE. 16.09 lakhs) 
of the Grant as explained below:- 

A 1( I )-Hourinr Major Wor h r 
-- - - - -  - 

Rs 
F ~ n a l  Grant 236.21.41 1 
Actual Expendrture 2.74.75.79 1 
Excess 18.54.380 
- -- - -- - - - - -- 

Of this excess. Rs. 16.01.767 was mainly due to the local purchase of 
steel for certain items of work and accelerated progress of other works as 
shown in the list of works attached at Annexure 'A'. The balance of 
Rs.2,52,613 was due to misclassification in accounts. This misclassified amount 
was correctly adjustable under the sub-head 'A.1(2)-Other Civil Buildings'. 
This misclassification could not be detected in time. However, this does not 
affect the overall excess in the voted portion of the Grant. 

( i )  Increased expenditure amounting to Rs. 15.13.01 I due to the 
acccleratcd progress of certain works as shown in Annexure 
'B'. 

(ii) Misclassification of Rs. 3.48.204 relating to the expcnditure on 
execution of work in Rashtrapati Bhawan viz.,  'Air-conditioning 
of Loggia attached to Banquet Hall to Rashtrapati Bhawan' 
as Voted expcnditure instead of as a 'Charged' expentliturc. 
The expenditure is charged on the Consolidated Fund of India 
under Article 112(3)(a) of the Constitution of India. As the mis- 
classification came to notice after the accounts for 1970-71 had been 
closed it could not be got rectified in accounts. In terms of para- 
graph 7 of the 16th Report of the P.A.C. (First Lok Sabha) this 
misclassified amount is required to be excluded from the scope of 
regularisation in so far as the excess in the Voted portion i s  con- 
cerned. But as regards the 'Charged' portion there is an excess of 

t 



Rs. 10,62,815 disclosed in the Appropr;ationAccounts (Civil) 1970- 
17 requiring regulatisation which will be further increased by 
Rs. 3,48,204 on the basis of the recommendations of the P.A.C. 
referred to above. 

Thc excess of Rs. 34.63 lakhs under the above sub-heads was partly 
counter-balanced by saving under other sub-heads leaving an uncovered 
excess of Rs. 25,01,649 requiring regularisation. After excluding the excess 
of Rs. 3.48.204 referred to above the net overall excess in the Voted portion 
of this Grant requiring rcgularisation works out to Rs. 21,53,445. 

B. Excess in the Charged portion of the Grant 

The excess of Rs. 10,62,815 in the Charged portion which is the net 
result of excesses and saving occurred mainly under the subheads 'A.1(1)-- 
Housing' and 'A.1(2)-Other Civil Buildings' as explained below:- 

- - - - - - - - - - - . -- - - -- - - - - - 
A 1 (1)-Hous~np:- Rs. 
F~nal  Appropr~at~on . . . . . . .  3.00,OoO 
Actual Expend~turc . . . . .  6.13.902 
1 XCCFS . 3.13.902 

- -- -- -- - - - - - -- - -- 
The excess of Rs. 3.13,902 has occurrcd duc to - 

( i )  Payments made in satisfaction of certain Arbitration Awards/ 
Court Decrees (Rs. 2,50274) which are 'Charged' on the Consoli- 
dated Fund of lndia under Article 117(3)(f) of the Con~titution of 
lndia. The expcnditure was expected to be mct out of anticipated 
savings within the  charged portion of the sanctioned grant. This 
expectation did not, howcvcr, materialire due to execution of some 
important and inescapable works. 

( i i )  Payment of some pending bills for which no pro\ision was made 
(Rs. 63,628). 

A.I(2)-Other Cibrl Burlrlor,n~ -- - - - - - - -- -. - - 

Rs. 
Flnal Appropr~at~on 13.00,OOO 
ktua l  F xpendtturc 20.86.846 
LXLCS\ 6,Rh.R46 

. - -  - 

The excess of Rs. 6.86.846 and expenditure amounting to Rs. 3,48,704 
mi.sclassified as 'Voted' instrad of as 'Charged' as explained in para 3(ii) 
above. wcre due to cxccution of work "Air-conditioning of Loggia attachcd 
to the Banquet Hall of Rashtrapat] Bhr>van". This i~em of work was not 
provided for in the Budget as the item was ~mctioned only in January 1971. 
As the work was very urgent and inescapable, it could not be held up and 
hence rcsultcd in excess expenditure. 

The exces of Rs. 10,00,748 under the above sub-heads together with 
an excess of Rs. 64,914 under the sub-head 'A.2-Establishment Charges 
paid to other Govemments/Departmcnts' were counter-balanced by a minor 
saving of Rs. 2,847 under 'A. 3-Tools and Plant' leaving an uncovered 

e 



excess of Rs. 10,62,815. After adding Rs. 3,48,204 misclassified as 'Voted' 
instead of a s  'Charged' expenditure a s  explained in para 3(ii) above, the 
actual excess under 'Charged' section requiring regularisation works out to 
Rs. 14,11.019. 

After excluding the excess of Rs. 3,48,204 referred to in para 3(ii) 
above, the net overall excess in the Voted portion of this Grant works out 
to Rs. 21,53,445. And correspondingly adding Rs. 3,48,204 correctly 
adjustable under Charged section referred to in para 5 above, the net 
cverall excess in the Charged portion comes out to Rs. 14,11,019." 

2.44. The Committee are particularly worried about the significant 
misclassifications in accounts that happened under Grant No. 119-Delhi 
Capital outlay. A sum of Rs. 2.53 lakhs was misclassified under the head 
"A. l(l)--Housing Major Works" which was correctly adjustable under the 
head "A.1(2)-Other Civil Buildings". Further a charged item of expenditure 
of Rs. 3.48 lakhs was wrongly booked as voted expenditure under the head 
"A.1(2)-Other Civil Buildings". The Committee trust that the reconciliation 
of expenditure booked in accounts with the departmental figures will be done 
promptly and properly in future. 

Ministry of Home Affairs 

Grant No. 42-Ministry of Home Affairs 
-- -- - 

Rs. 
. . . . . . . . . . .  Final Grant 1,84,85,000 

. . . . . . . .  Actual Expenditure 1.90.52.599 

Excess . . . . . . . . . . .  5.67.599 

2.45. Excess occurred mainly under the sub-heads "Al(1)-Estab- 
lishment Charges" (Rs. 1.40 lakhs) and "AI(4)-Other charges" (Rs. 5.33 
lakhs) below the group Sub-Head "A-Secretariat". 

2.46. In a note furnished to the Committee, the Ministry of Home 
Affairs have given the following reasons for the excess: 

"The excess of Rs. 5,67,599, which is the net result of excesses and 
savings under various Subheads of the grant occurred mainly under the 
following sub-heads under the Group Sub-head 'A' Secretariat, for the reasons 
explained thereunder : 

A. 1 (1)-Establishment Charges (+h. 1,40,295) 

The excess under this head occurred due to inadvertant omissions of 
certain figures of expenditure relating to  overtime allowances and Children 
Education Allowance etc. at  the time of computing the final requirement of the 
grant. This resulted in lesser provision of funds under the head "Other 
allowances" than the actual requirements. 



A. I(4)-0tkr Chgres* (+At#. 5,33,W) 
The ucess is mainly due to unantioiptad adjuotynts of debits for 

police Medals, Bharat Ratna, Padma Shn & other wries of medals etc. 
(Rs. 3,18,210). The excess was also partly due to more expenditure on law 
charges and telephone charges relating to previous years. It may k gtatd  
tbat mwt of the adjustments were carried out after the close of the financial 
year when it was too late to provide funds through Supplementary Demands 
for Grants. 

The excess of Rs. 6,73,391 under the above subheads and a minor 
excess under another sub-head of the Grant were partly counter-balaoced 
by savings under cther heads leaving a net excess of Rs. 5,67,599 wbicb re- 
quires to be regularised." 

2.47. It is regrettable that the expenditure under the enb-bend "A.1(4)-- 
Other Chrrges" accounted for an excess of about 24% over the provision. 
Tbat it was due to rm~nticipated adjustments of debits a d  more expeaditnre 
on law charges and telephone cbnrges relating to previous years discloses thrt 
the departmental oUlcers concerned have mt  maintained the liability register 
properly. It will also be of ioterest to know bow far postponemeat of ad jd -  
ment of past liabilities in earlier y e m  was resorted to avoid excess expeDdltme 
in tbose years. 

Ministry of Home Affairs 
Grant No. 43-Cabinet 

. -- -- - - 
Ra. 

Original Grant . . . . . . . . . .  73,66,000 
Supplementary Grant . , . . . . . . .  6,07,000 

Final Grant . . . . . . . . . . .  79.73,OOO 
Actual Expenditure . . . . . . . . .  79,83,449 

Excess . . . .  10,449 

2.48. Excess occurred mainly under the group sub-head "A. 3-Tour 
Expenses" below the group-head "A. Council of Ministers" as per details 
given below :- 

~ --- - -.-- -- - 
Rs . 

.4.3(1)-Travelling Expenses . . . . . . . .  1,221 
. . .  A.3(2+Payrnents to Railways and Defence Departments 1,12,946 

2.49. In a note furnished to the Committee, the Ministry d Home 
Affairs have stated as follows: 

"The original provision of Rs. 73,66,000 under this Grant was aug- 
mented by Rs. 6,07,000 by obtaining a Supplementary Grant in the March, 
1971 session of Parliament. Against the final grant of Rs. 79,73,000 the 
actual expenditure amounted to Rs. 79.83.449 leaving an uncovered excess 
of Rs. 10,449 which requires to be regularised. 



The excess which is the net rbarlt of asrceeses ORQaaviRgO u u k  the 
various subheads of the Grant occurred mainly under the Group sub- 
head "A. 3-l-Tour Expenses" Imdet'the group head "A. Cotmil bf Mi~istrrs" 
for the fcasons explained bdow: 

--- - - - 
Rfajer Head md Subhead f i n d  Grant Actual Expendi- E.tms(+)- 

tun 
.-" .----..------ - s.vin&-) - -- - 

Rs. Rs. Rs. 
A. Councd of Ministen 
A. ?-Tour Erpenses 
A.3(1) Travelling Expen~es . . 16,58,WI 16,59,221 f 1,221 
A.3(2) Payments to Railways and 

r)efence Departments . . 1,17,000 2,29,946 + 1,12,946 

Tht expenditure on tour expenses of the Ministers/Deputy Ministers 
is of a n  exttemelv Auctuatine nature and d e ~ e n d s  on the nature and number 
of tours undertaken by ~ i & t e r s ] ~ e  uty kinisters which are necessitated 
by &ncks of work q d  the interna P and external situation The circum- 
stances vary from year to year and again from time to time in the same year. 
Thus, it is very difficult to estimate precisely the requirement of funds for the 
purpose before the commencement of the year nor does the trend of the 
expenditure during a part of the year give an entirely correct indication of 
the expenditure during the remaining part of the year. In the circumstances. 
the budget provision for the purpose is made on the basis of the trend ol 
actuals during the past years. The following table will show the actual 
expenditure on Tour Expenses including payment to Railways and Defence 
Departments during the past few years:- 
- - .- . - - - 

Year Expenditure cn 
Tour 

Expenses 

Rs. 

- - -- - -- -- -- - -- 
Accordingly, durmg the year 1970-71, a provwon of Rs 16.00.000 was made tn 

the or~gmal budget estimates as under.- - - -- 
Rs. 

A. 3(l)-Travelling Expenses. . . . . 14,40,000 
A. 3(2>--Payments to Ra~lways and Defence Departments . . , 1,60,000 

7- 

16.00,00a ------- -------- 
When the position of the grant was reviewed in  February. 1971. i n  

the light of the actuals for the first 8 months and estimated expenditure for 
the remaining 4 months, it was estimated that the requirements under A.3- 
Tour Expenses during the year 1970.71 would not excced the sanctioned 
budget grant of Rs. 16,00,000. 



The final review of the Bra& pp the bpi$:& the actuals for the first 
10 months and estimated expenditure during the last 2 months revealed in 
March, 1971. that the total raq\tiremed for Tortr Expenses of the Ministers/ 
Deputy Mmsters would amount to roughjy Rs. 17,75,000 as indicated below: 

(a) Actuals for the first 10 m o n t h s  RJ.. 32,5_4!(300 
(b) Anticipated expenditure for the remaining 2 months Rs. 5,20,000 

Rs. 17,75,000 
- - -  

Necessary provision was made accordingly by re-appropriation of 
funds. 

Upto and including the expenditure booked during March, 1971, the 
total expenditure under the Group subhead A.  3-Tour Expenses was 
Rs. 1560,221 against the final grant of Rs. 17,75,000 and upto that stage 
there was no indication of any likely excess against the subhead. 

When the appropriation account was received in September, 1971, 
it was observed that an amount of. Rs. 2,29,946 has been adjusted 
against the sub-head A.3(2)-Payments to Railways and Defence Depart- 
ments apins t  the final grant of Rs. 1,17,000 resulting in an excess of 
l.12,946. The excess occurred due to adjustment of certain debits during 
March (F) and March (Sy) accounts which were not reflected in the monthly 
statemmts and statements for anticipated debits received from the Minis- 
tries insluding a debit for R5. 83,872 received from the Controller of De- 
f x z  Asaunts  (AF). 

The above excesses were partly off-set by savings under the other sub- 
heads of the Grant leaving a net excess of Rs. 10,449 in the grant which requi- 
res to be regularised." 

2.50. The sub-head b6A.3(2)-Payments to Railways and Defence 
Departments" has recorded an excess of about 97"; during the year. The 
Committee had occasions to examine excess under this subhead in earlier 
years too. It was on the basis of their recommendation contained in their 
31st Report (Fourth Lok Sabha) that instructions were issued in March, 
1969, asking the tarious Ministries to forward to tbe Ministry concerned 
from October onwards a statement sbowing the expenditure involved on 
account of anticipated debits arising oat of reqisitions iswed on the Railway/ 
Defence authorities for tours of Ministers/Deputy Ministers to enable a 
liability register being maintained. The Committee, however, note that an 
excess of Rs. 1.13 Iakhs against the find grant of Rs. 1.17 Lkbs has occurred 
during tbe year 1970-71 due to adjustment of certain debits doring March 
final and March supplementary accounts wbih were wt reflected in the 
monthly stntements and statements for anticipated debits received from the 
Ministries including tbe debit for Rs. 83,872 received from the Controller of 
Defence Accounts (Air Force). In this connection the Committee find tbrt 
the budget estimate provision of Rs. 1.60 lakhs which was itself inadequate 
was actually reduced by Rs. 0.43 lakb. The Committee take a ~erious tiew 
of the non-complirnce by some departments with the instructions issued by 
Government and desire (bat these should be strictly implemented. 



Ministry of Homo Affairs 

Final Grant 

Rs. 
. . . , 69,08,09,000 
. . . . 8,29,37,000 

. . . . 77,37,46,000 

2.51. Excess occurred mainly under the Subhead "F.6-Charges paid 
to other Governments, Departments etc." (Rs. 87.77 lakhs). 

252. In a note furnished to the Committee, the Ministry of Home 
Affairs have inter-alia stated as follows :- 

"The orginal Grant of Rs. 69,08,09,000 was augmented by 
Rs. 8,29,37,000 by obtaining a Supplementary Grant in the March, 197 I 
session of Parliament. Against the final Grant of Rs. 77.37,46.000 the actual 
expenditure amounted to Rs. 78,21,78,443 leaving an uncovered excess 
of Rs. 84,32,443. This excess is the net result of excesses and savings under 
the various subheads of the Grant and occurred mainly under the sub- 
head F.6-Charges. paid to other Governments, Departments. etc. as 
explained below :- 

- - - - - - -- - - 
F. CChuges paid to other'Governments. Dcpartmnts Final Actual Execs, 

etc. Grant Expendi- 
t ure 

. .  
(Rs. in 
lakhs) 

An amount of Rs. 271 .52 lakhs was provided under this sub-head. 
Later on, anticipating less expenditure due to non-payment of the arrear 
to  the Government of Punjab on account of non-receipt of audit 
certificates (Rs. 64.38 lakhs) and less expenditure anticipated on account 
of facilities granted to polic battalions in Jammu & Kashmir on the bask 
of past actuals (Rs. 38.00lakhs). an amount of Rs. 81.23 lakhs was found 
surplus and was re-appropriated from this head to other heads leaving a 
final provision of Rs. 1,W. 29 lakhs under this sub-head. The actual expen- 
diture. however, amounted to Rs. 2,78.06 lakhs resulting in an excess of 
Rs. 87.77 lakhs which was mainly due to the reasons explained below:- 

(i) It was intimated by the Ministry of Defence to  this Ministry in  
July. 1970 that an expenditure of Rs. 37,28,174 had been incurreo 
by them on the grouping operation of the Mizo Hills Districts 
undertaken by the Army during the year 1966-67 and 1968-69. 



31 

This expenditam is rpintbsalrle by the Ministry of Home 
M a i m  to the Mtpistry of Weace. Of this expendhe .  a sum 
of Rs. 5,07,936 had been re-imbursed to the Ministry of Defence 
in two instalnrmts in the previous years leaving a balance of Rs. 
32,20,238 still to be reimbursed. Approval to the reimbursement 
of this amount was issued in October, 1970. Subsequently, it 
came to notice that the sum of Rs. 2,37,703 sanctioned for re- 
imbursement to the Ministry of Defence in this connection during 
1969-70 was not adjusted in the AG's Ofice in the account of 
1969-70. Thus a provision for this amount (Rs. 2,37,703) and 
the balance amount to be reimbursed during 1970-71 (Rs. 32,20,238) 
totalling a sum of Rs. 34.58,000 (roundly) was retained under the 
head F.6-Charges paid to other Governments, Departments etc., 
in the account of 1970-71. However, when the Appropriation 
Account was received, it was found that the Ministry of Defence 
had raised a debit of Rs. 62,65,931 on this account leading to 
an excess adjustment of Rs. 28.08 lakhs. It was not possible 
to make provlhion to cover this adjustment at that stage. 

(ii) In the ab,cnce of any information regarding the expenditure to 
be incurred on the facilities granted to the various police battalions 
to Jammu and Kashmir by the Defence authority during a parti- 
cular year provision for the purpose is made on the basis of tlie 
expenditure incurred during the previous year. During the 
year 1969-70. an expenditure of Rs. 1 ,%I94 only was incurred 
for the purpose. Thus a provision of Rs. 2.00 lakhs was finally 
retained on this account during 1970-71. After the close of the 
year, however, it was found that the Defence authorities had 
raised a debit of Rs. 7.88 lakhs i.e., Rs. 5.88 Iakhs in excess of 
the provision retained. It was then too late to provide funds to 
cover this excess. 

(iii) Defence authorities also raise debit direct against this Ministry 
for the expenditure incurred by them on the facilities granted to 
the Jammu and Kashmir Militia. No estimate of the expendi- 
ture to be incurred in a particular year is received from any autho- 
rity and provision on this account is made on the basis of the actuals 
of the past years and the trend of expenditure during a particu- 
lar year. The expenditurc on this account during 1968-69 and 
1969-70 was Rs 1,65,75,997 and Rs. 1,67,35,804 respectively. 
Thc expenditure upto the end of January, 1971 was Rs. 1,17.16.715 
which works out roughly to Rs. 12 lakhs per month. A provision 
of Rs. 30 lakhs over and above the expenditure incurred during 
the first 10 months i.e. a total of Rs. 1,47,17,000 (Rs. 1,17.17 lakhs 
and Rs. 30.00 lakhs) was therefore. made for the year 197G71. 
When the Appropriation Account was received, it was found 
that the Defence authorities had raised a debit of Rs. 70,98.676 
for the expenditurc dudng the last two months of the y a r  against 
our estimation of Rs. 30 lakhs bringing the expenditure on tbis 
account -to Rs. 1.88.1 5.391 against the final provision of 
Rs. 1,47,!7,000. This has res-ulted, in +n e x p s  of Rs. 40,98,391 .As 
the adjustments on this account were made aher the close of the 
financial yeas, it was rot possible to prwide funds to cover this 
e x m s  also. - .  . . . . . . . . 



:iv) Ap axoars of Rs. 7.  iW #) baa 9 u d c  dAtQ! tO bewed adjust- 
. mJ  lal ling toethe year k96&69 m8FWaemunt .of $970-71. 
'Beside8 the hxceg of Rs. 87,77 lokhs explained abave, @re were 

ellcefses of Rs. 7.09 lakhs and Rs. 7.90 lakbs under the subheads 
'E.2(5)-Stores and Equipment' and 'E.2(8).Arms and Ammuni- 
tion' respectively, under the group sub-head 'E.2-Border Check 
Post&'. These excesses were maioly due to unexpected suppl) 
of stores and equipment and Arms and Ammunition at the fag 
end of the year by the Defence authoritiesi As the debits in t h ~ \  
regard were raised and adjusted after the close of the financial 
year, it was not possible to provide funds to cover the same. 
These excesses were, however, partly offset by saving+ 
under other subheads under the group sub-head 'E.2-Boardct 
Check Posts' bringing the net excess under this group sub-hcad 
to Rs. 5.67 lakhs. 

"The above mentioned excesses and minor cxccsses under other 
sub-heads were partly offset by savings under various other suh- 
heads leaving a net excess of Rs. 84.32.443 in the grant which 
requires regularisation." 

2.53. The Committee find that the original protision of Rs. 271.52 Iakk 
under the head "F.6-Charges paid to other Governments/Departments etc." 
was reduced by Rs. 81 -23 lakhs. The actual expenditure was, however, 
Rs. 278.06 lakbs wbich accounted for an excess of 46 :,', over the fins1 grant. 
A part of this was due to the excess debit raised b\ the Ministry of Defence 
in respect of the expendfture incurred by them on the grouping operation of the 
Mizo Hills Districts during the years 1966-67 and 1968-69. It is  not clear 
to the Committee as to bow the Ministry of Defence having indicated a figurc 
of Rs. 37.28 lakhs in July, 1970 in this regard could rake debit for a sum far 
in excess OF this figure, viz., Rs. 62.66 lrkhs. Tbey r lm do not get any idea 
is to when this debit was raised and bow it did not come to the notice of the 
Ministry of Home Affairs in time to ensure adequate provision. 

2.54 The Committee also note tbat an excew of BG 7.50 lakhs Ha5 
due to belated adjum2ment relating to the year I%&iqin the accounts of 1970- 
71. Tbe Committee would like to know whether the liability rcgister wac 
quiatPiaed by tbe Departtirent and if m, bow adj~rtment of such past liabi- 
Mies could not be watcbcd pmperly. 

Ministry of Home Affairs 
Grant No. 5 1-Chandigarh 

.- - 

Rs. 



2.195. Excess o&tUTMnrtaiMy mder rht s u k M s  "B4(2) (1)-Forensic 
Science f;ab6nrtotl" '~s.  2.65 lakhs) and **B.l(2).Pmcbasa sf Stationery", 
(Rs. 12.25 lakhs). 

2.56. In g note furnbhed to the Committee, the Ministry of Home 
Affairs have stated as foltows :- 

+The original provision of Rs. 7,22,80,000 in the voted section of this 
Grant was augmented by Rs. 47,89,000 by obtaining a Supplementary Grant 
in  March, 1971 session of Parliament. Against the final Grant of 
R\.7.70,69,000 the actual expenditure however amounted to Rs. 7,73,74,877 
leaving an uncoveied exces? of Rs. 3,05,877 which requires to be regularised. 
The excess is the net result of excesses and savings under the various sub- 
heads of the Osant and occurred mainly under the following sub-haads for 
the reasons explained below : 
tl-Admini~rrativr S I lv ice~  - - ---- - 

F&I AC& Ex- 
Grant Expendl- 

- - - - - - - -- ture -- - - 
Ks. Rs Rs. 

H 4-Police 
B 4C!) M~scellamous 
B 42) ( I  k-Forens~c Science 
I '~boratory, Chandigarh . . . . 3.22.800 5,87,743 2,64,943 

G Mi~xllaneous : 
G I-Stationerq and hinting: 
G 1(2)-h1rchm of Stationery . . . 30.67.000 42,92,434 1 2,25,434 

. - - - - --- - - -- -- -- - - - - - - - 

B.4(2)(1>Foremic Science Laborator!,. Cltmdiporh ( -) Rs. 2,64,943. 
No I'unds were provided during 1970-71 for thc purchase of Infrared. 

spectrophotometer ordered by the Chandigarh Administration through 
thc DGS&D for the Forensic Science Laboratory, Chandigarh on the consi- 
deration that the debit for the above equipment would be adjusted in 1971-72 
and accordingly a provision of Rs. 3.50.000 was included in the B.E. 1971-72. 
However, the debit was adjusted in the accounts of 1970-71 itself, resulting 
in the above excess. 

(i. l(2)-Purchase of Sfafionery (+-) Rs. 12,95.434. 
The exccss under this head occurred due to the' following reasons :- 
(i) Raising of debits by fay and Accounts Officer in' March, 1971 

(Final accounts) amounting to Rs. 2.39 lakhs for supplitd of 
paper pertaining to the years 1966-67. 1968-69 and 1969-70. 

(ii) Receipt during 1970-7 1 from the Mills of supply of paper ordered 
during 1969-70 and for which provision was made during that 
year and raisin8 of debits therefor by the Pay and Accounts Officer 
in  March, 1971 (Final Accounts). This resulted in an excess 
of Ra 7 U h s .  

(iii) Raising of debits amounting to Rs. 3.15 lakhs in the accoudts 
for 1970-71 by the Pay and Accounts Oflicer for 95% of payments 
for supplies of paper received during 1971-72 (April, 1971) on t@ * 



basis d derpptch d v h  sent to him d u s t  by the P a p  Mills 
during 1970.71 (March, 1971). This resulbd MI pa excess of 
Rs. 3.15 lakhs. 

The above debits were not expected to be adjusted during 1970-71 and 
the adjustments made came to the notice of the Ministry too late to provide 
additional funds for this purpose. 

The above excesses amounting to Rs. 14,90,377 and minor excesses 
under other sub-heads were partly counter-balanced by savings under 
the remaining subheads of the Grant leaving a net excess of 
Rs. 3.05,877." 

2.57. Ullder the h a d  "G. l(2)--Purchase of Stationery" excess expeadi- 
ture of Rs. 12.25 klrhs was hawred against tbe final grant of Rs. 30.67 Iakhs. 
This was mainly due to adjustmet of debits by the Pay and Accouots m c e r  
for supply of paper pertaining to the years 1966-67 to 1969-70 and for the 
supply during 1970-71 against the orders placed during 1969-70. Tbe Com- 
mittee feel that the Department ought to have anticipated these adjustments 
and adequately provided for them during the year 1970-71. 

2.58. Incidentally tbe Committee find that although the expenditure 
had been incurred on 'Interim Relief' no provision therefor existed in the Re- 
vised Estimate for the year 1970-71 under various heads, such as, (i) "B.!5(2) 
(1)-Eaforcement of Standard Weights and Measures", (ii) "C. 2(S)(l)(l)- 
Central Polytechnic", (iii) "C. 2(!5)(2)-Directorate of Technical Educa- 
tion", (iv) "C. 2(5)(4)-Chindigarh College of Architecture" and (v) "C. 
12(2)--Senior Town-planners Establishment, Chamdigarb". Wbeo provision 
w.e made under other establishments, the Committee are nnable to corn- 
prebend bow such ommissiooa were not noticed by tbe Cbandigarb Addois- 
tratioa/Ministry of Home Affairs at the time of checking and Bnalising the 
Revised Estimate propomla 

Ministry of Home Affairs 
Grow No. S f  Tribal Arms 

- - - - . .- - -- - - - .- - 
Rs. 

OriginalGnnt. . . . . .  . 27.75,65,000 
Suppkmentmry Grant . . . . .  84.57.000 

F i  G m t  . . . . . . . . .  28.60,22.000 
Actual ExpmdihLe . . . . . . . . .  29.10.03.977 

m .  . . - .  49.81.977 
- .  

2.59. Exucss occumed mainly under the subheads "A. 2(1)(3)-Arms 
and brpunitions" (Rs. 77.56 lakhs), "A. 2(1)(1)(5)---Purchase and Main- 
w n c c  etc. of Mechanical Transport" (Rs. 10.92 lakhs), "A. *l)(lW6)-- 
Stores and Equipment" (Rs. 40.97 lakhs) and "A. 2(1)(1X8) Rations" (Rs. 
64.31 Iakhs) below the Group subhead "A. 2-Police". 

2.60. In a note furnished to the Committee, the Minietry of Home 
Affairs have explained the reasons for the excess as follows :- 

"The original. provision of Rs. 27,75,65,000 was augmented by Rs. 
84,57,000 by obtaining a Supplementary Grant in the March, 1971 session 

4 



of Patiiamt. Againrt the final Grant of Rs. 2&,60,22,000 the actanl ex- 
penditure amountod to Rs. 29,10,03,977 leaving an uncovered w e a s  ef Rs. 
49,131,977 which requires to be regularised by Parliament. 

The excess is the net result of excesses and savings under the various 
subbuds of the Grant and occurred mainly under the following sub-heads 
for the reasons explained below :- 
-- -- -- -- - -- -- - - 

Final Actual Excess 
Sub-bed Grant Expcndi- 

- -. -- - - - - - - - - - - - ture - - - - - - - - 
Rs. RE. Rs. 

A. Administrative Services : 
~.2-Police: 
A.2 (I)  Front~er Constablary and M l l ~ t ~ a .  
A 2(1) (I)--Assam R~fles: 
A 2(1)(1)(3)-Arms and Ammun~tlons 
0 40,00,000 . . 
K 5.02.000 . 45.02.000 122,57,505 +77.55.W)5 

-- - - -  

The excess is due to adjustment in March (Supplementary) 1971 
Accounts, of book debits inclusive of liabilities of past years raised by the 
Defence Accounts Officer concerned after the close of the financial year when 
i t  was too late to provide necessary funds for the purpose. 

A.2 (1)(1)(5) - Purchase and Maintenance etc. of Mechanical Transport 
0. 50,00,000 
R .  (-) 1,41,000 . . . . . . 48,59,000 59.51.219, -L 10.92.219 

The excess is mainly due to (i) adjustment of debits pertaining to the 
years 1965-66, 1967-68 and 1969-70 for supply of vehicles which were raised 
only in June, 1971 i.e. after the close of the financial year when it was too 
late to provide funds for the purpose and (ii) increase in the expenditure 
on repatrs of vehicles and on Petrol, Oil and Lubricants on accounts of un- 
anticipated movement of troops. 

A.2 (I)(I)(6) - Stores and Equipment 
0. 1,20,00.000 
R . (-) 6,96,000. 1 . I  3,04,000 

The excess is due to adjustment in the accounts for 1970-71 of book 
debits for the years 1968-69 and 1969-70 raised by CDA In June, 1971 after 
the close of the financial year. 

The exctss is mainly due to (a) adjustment in the accounts for 1970-71 
of book debits for the year 1969.70 raised by CDA m June. 1971 after the 
close of the financial year without prior intlmatton to the concerned A w m  * 



Rifle3 Units and (b) fluctuations in rates of rations tiad transportotiogcir;mgcs 
for Whkh exaot requirement aauM not be assessed8 amrWfy .  

It is, however, stated that a liability register is maintained to watch the 
p r o m  of adjustment of past liabilities and for making provision of funds 
at the appropriate time. However, it is found that &bits for all accepted 
bills are not raised and adjusted during the year resulting in lapsing of funds 
if provided in full. In view of this, provision in the budget is limited to 
foreseeable bills that are likely to be adjusted during the year. However, 
as msst of the bills were adjusted through debits raised in Supplementary 
Accounts when adequate provision could not be made, it has resulted in 
excess. 

"The above excesses amounting to Rs. 1,93.76 lakhs and minor ex- 
czsses under other sub-heads were partly counterbalanced by savings under 
the rem-iining sub-heads of the Grant bringing down the net excess in the 
Grant as a whole to Rs. 49,81,977 which requires to be regularised." 

2.61 The Committee are disturbed to note large excesses under the 
heads (i) "A. 2(1)(1)(3)-Arms and Ammunitions" (Rs. 77.55 lakhs against the 
final grant of Rs. 45.02 Iakhs), (ii) "A. 2(1)(1)(5)-Purchase and Maintenance 
etc. of Mechanical Transport" (Rs. 10.92 lakhs against the final grant of 
Rs. 48.59 lakbs), ( i )  A .  2(1)(1)(6)-Stores and Equipments" 
(Rs. 40.97 lakbs against the final grant of Rs. 113 lakhs) and 
(iv) "A. 2(l))lH8)--Rations" (Rs. 64.31 lakhs against the Bnal 
grant of Rn 358 Iakhs). These excesses mostly arose out of adjustments 
through debits r a i d  in supplementary accounts. The Committee, however. 
find tbat some debits related to the period 1965-66 to 1969-70. The Ministry 
have explained that although a liability register is maintained, it is found tbat 
debits for all bills accepted during a year are not raised and adjusted during that 
year r a t t i n g  in lapse of funds if provided in full. This position is highly 
unsatisfactory os no effective budgetary control could be ensured. The Com- 
mittee would like the Ministry of Home Affairs to investigate all these cases 
of belated adjustments with a view to finding out when the supplies/sewices 
were made/rendered, wbeo the bills were received and accepted and why the 
dzbits could not be raised by other Departments in the year in which the bills 
were accepted. Such an investigation would help to rationalise the procedures 
so as to have an accurate forecast of requirement of funds. 

Ministry of Home Affairs 
Grant No.54.-hdra and N u ~ a r  Have11 Area. - - - -  - -- - 

Rs. 
. . . .  OriginalGrant . 68.46.000 

Suppkmeatary Granl , . . , . . . . . 11,65,000 

Final Grant . . . . . . . .  W),11.OOO 
. . . . . . . . . .  Actual Expendike 82,44,505 

Excess . . . . . . . . . . .  2.33.505 

2.62 Excess occurrkd mainly under the subheads "C. 4(2)(4)-Other 
Sohcmts" (Rs. 1.77 ,lqkhs) under the group sub-haad "C. 4-Agriculture" 
and "E. l(SX2) Suspanre Accounts" (Ra 3,77 lakhs) under the Group 
sub-head "E. I-Pabb Works." 



?z@i In a naCC fwrishod Oo the Chumittee, th~~~hljplistry of Home 
Affairs have inta aldo strrtad ss fvhw&:- 

"The ori 'nal Grant of Rs. 68.46,QOO under this Grant was augmented 
by Rs. 1 l,6S,& by obtaining a Svpplementa G r m t  in March, 1971 session 
of Parliament. Against the final Grant of Rs. %,I f ,a~)  the actual expenditure 
amounted to Rs. 82.44.505 leaving an uncovered excess of Rs. 2,33,505 which 
requires to be regularised. The overall excess is the net result of excesses 
and savings under the various sub-heads of the Grant. The excess occurred 
mlinly under the f?ollowing sub-heads for the reasons explained thereunder :- 

- A I *...- *.-- - - 8  --.- -- -- -- -- 7--- - - 
Final Actual . Exc3s 
Grant Expendi- 

ture 

Rs. Rs. Rs. - - . .~ - --- . -. - - 
C-~ociil and -&valopment Services: 
C.4-Agicutture: 
C.4 (2)-Expctimmlal Farms: 
c' .4(21(4b 
Ot hcr Schemes . . . . . . . 5.74.900 7.52.240 1.77.340 

. . .- .- --- -- .-. - .. . ~.- . . . -...- ~- 

The provision under this head is being utilised by three different De- 
partments of the Dadra and Nagar Haveli Administration viz. the Agri- 
cllt:lrz OBix, the Soil Conscrvation Dicision and the Minor Irrigation Divi- 
sion. The overall control of thij provision rests with the Agriculture 
Ofice. Adjustments relating to the cost of Minor Irrigation Works com- 
pleted during the year 1970-71 were sought to be adjusted by the Minor 
Irrigation Division by book adjustment and the A.G. carried out the adjust- 
ment in the accounts of the same year (1970-71). But due to lack of proper 
coordination between Agriculture Office and the Minor Irrigation Division 
the actual requirement of funds by the Minor Irrigation Division could not 
be taken into account at  the appropriate time for making necessary provision 
o f  funds resulting i n  excess. The Collector. Dadra and Nagar Haveli 
Administration has since taken necessary steps to avoid recurrence of such 
a situation in future. 
E .Public Works (inrindt~r~ Road.,) bnd Schemes of ilrc Ali.wellaneou6 Public Impro~emnfs  
F-. I-Public Works 
F . I ( 5  b S u s p n s c  
b. l(SM2)-Olher 
Suspense Accounts . , . . . . . . . 3,77.408 3.77.408 

The qxcess i~ due to the fact that the Dndra and Nagar Haveli Adminis- 
tration has betn f o l l ~ w i n ~ ,  u&r some misppprchension the system of 'net 
budgetiqj' instead of 'gross budgeting' while operafing this head. Under 
the gross budgeting aptam when purchases of maprials are made on credit, 
this head is credited and when supplis are paid subsequently, it is debited. 
Provision is to be made in the Budget for the debits and credits shown+belou 
the line as recoveries. As q e  Administration Qid not follow this prtociple 
at the time of fra@ifig estimates and as they did not antiapate any net ex- 
m d i t u r e  under this head, no provision was made in the budget f~ the put- 
PWe. The Appropriation Accounts. however, reveal an excess of 



Re, 3,77,408 un der this h d ,  as booking of dltpendhm on p u t h s e  of 
stores under this head on gross bosis was made by the A.O. 

The above excesses amounting to Rs. 554,748 and minor excesses 
under other subheads were ,partly counter-balanced by savings under the 
remaining subheads of the Grant leaving a net excess of Rs. 2,33,505 in the 
Grant which requires to be regularised." 

2.64. There have been excesses under the subhead "C. 4(2)(4 )--Other 
Schemes" (Rs. 1.77 lakhs against the final grant of Rs. 5.75 Iakhs) and "E. 
1(5)(2)--Other Suspense Accounts" (Rs  3.77 lrkhs against Nil final grant). 
The excesses arose out of lack of coordination and ignorance of the system of 
accounting. The Committee hope that such things will not recur. 

2.65. Incidentally the Committee find that under the subhead "C. 5(2) 
(4)-Other Schemes", no provision was made for 'Interim Relief' in the revised 
estimate for the year 1970-71, although an expenditure of Rs. 6,000 had been 
booked in accwnts. The Committee desire that the Dadra and Nagar Havcli 
Area Administration should avoid such omission in future. 

Ministry of Labour and Rehabilitation 

Grant No. I27-Ca@al Ourlqv of the Minirrry of Labour, Etnplej-mnr U I I ~  Rehahiii~n~~on 

Rs. 

Original Grant . . .  5.55.47.000 
Supplementary Grant . . . . . . . .  . 1.78.86,OOO 

FinalGrant . . . . . . . . .  7,34,33.000 
Actual Expenditure . . . . . . . . .  7J4.95.335 

2.66. The excess mainly occurred under the group subhead "C. 
I-Rehabilitation Reclamation Scheme". (Rs. 17.09 lakhs). 

2.67. In a note furnished to the Committee. the Ministry of Labour 
and Rehabilitation have inter alia stated as follov.s:- 

"The original grant of Rs. 5,55,47,000 was augmented by obtaining 
supplementary grants of Rs. 32,85,000 in August. 1970, Rs. 1,20.79,000 in 
November, 1970 and Rs. 25,22,000 in the March, 1971 sessions of Parliament. 
Apins t  the final grant of Rs. 7,34,33,000 the actual expenditure. however, 
amounted to Us. 7,34,95,335 leaving an uncovered excess of Rs. 62.335 
which requires to be regularisod by Parliament. 

The overall excess of Rs. 62,335 which is the net result of exasses and 
savinp under the various group sub-htads/sub-beads of the u a n t  occurred 



mainly under ti& youp sub-head 'C. I.--Rehetilitation Rechmation 
Sohamt' (Rs. 17.09 lakhs) as detailed Wow :- 

--- ------ 
Find Actual Ex- 

Subhead Grant Expeadi- 
t yre 

- - - 
Rs. Rs. RI. 

~.l(l)-Establishmcnt . 36,60.000 38,04,272 1,44,272 
C.1(2)--Machinery, Tools and Plant . . .  15,01,000 1 5,03.383 2,383 
C.l(3+Petrol, Oil and Lubricants . 31,16,000 42.18.288 11,02,288 
C.  l(4)--Spare p u t s  and stores . 36,63.000 40.85.921 4,22,921 
C. 1(5)--Miscellaneous . . - . . 3,60,000 3,97,251 37.251 

TOTAL . 1,23,00,000 1,40.09,115 17.09,115 
- - - - - - - - - - -- - - - - - - - -- - -- - 

"The reasons for the excesses are explained below :- 

At the stage of final assessment of requirement of funds, which took into 
account the figures of actual expenditure upto 25-3-1971 (Rs. 113.43 l a w )  
and all the debits expected to be adjusted during the remaining part of the 
year. the total requirements under the above subheads were plaoed at  
Rs. 123 lakhs. The original grant of Rs. 80 lakhs under the above sub- 
heads was augmented to Rs. 123 lakhs by obtaining a supplementary grant of 
Rs. 25.22 lakhs in March, 1971 and by reappropriation of funds to the 
extent of Rs. 17.78 lakhs from the savings available within the grant. The 
actual expenditure, however, amounted to Rs. 140.09 lakhs leaving an un- 
covered excess of Rs. 17.09 lakhs mainly due to adjustment of Rs. 17.57 
lakhs lying under suspense in the accounts of 197&71 by a Pay and Accounts 
Officer concerned in his March Supplementary, 1971 Accounts and another 
Rs. 2.10 lakhs for which vouchers were received from another Accounts 
Officer in April. 1971 when it was too late to provide additional funds. 

The above excesses of Rs. 17.09 lakhs under the Group subhead 
'C. I-Rehabilitation Reclamation Scheme' and minor excesses under other 
subheads were counter-balanced by savings under other subheads leaving 
a net excess of Rs. 62,335." 

268. Tbe excess over grant "No. 127-Capita1 Ou thy  of tbe Ministry 
of Labour, Eanployment d Rehabilitation" mainly occurred under the group 
sub-bead "C. 1-Rehabilitation Reclamation Scbeme" (Rs. 17.09 Iakbs). 
The excess under the sub-head "C. l(3)-Petrol, Oil m d  Lubriits" (Bs. 
11.02 Iakh) was more than one-third of the final grant. This was mainly due 
to adjustment of amounts (totalling Rs. 17.57 Iakhs) lying. under suspense in 
the aecwnts of 1970-71 by tbe Pay and Accounts Officer in his Mvch supple- 
merrtuy, 1971 accounts. Tbe exces  under tbe g m t  could have been avoided 
witb an effective l i h  witb tbe Pay and Accounts Officer. 

Ministry of Law and Justice 
Crmt No. 7LOrher Revenue Evpenditrrrr of the Minisrry of Low 

Rs. 
Original Grant . . . . . . . . . .  2,04,74,000 
Actual Expenditure . . . . . . . . . .  2.12.65.372 

E x  . . . . .  7.91.372 

* 



W. E m s ~  ioocursa mainly mdw & sub-&a& "k 1-E-n 
Commissioner and Regional Csnernissic~prs ek." (Rs. 1.72 Jlkbw) +ad 
"A. 2(l)-Contributions to State and Union Territory Governments" (Rs. 
6.61 takhs) blow the group sub-head "A. 2--Other Election Charges". 

11 ' 
2.70. In a note furnished to the Committee, the Ministry of Law and 

Justice, have staW as folloans :- 

"The excess, which is the net result of the excesses and savings under 
the various subheads of the Grant, occurred mainly under subhead 'A. 
I-Election Commissioner and Regional Commissioners etc.' and the group 
sub-head 'A. 2--Other Election Charges'. The excess under the latter group 
subhead is wholly dut to the fact that an adjustment for an amount of 
Rs. 9,17,800 was carried out by the Accounts Officer under the subhead 
'A. 2(1)-Contributions to State and Union Territory Governments' in the 
accounts for the year 1970-71 instead of the year 1969-70 for which a sanc- 
tion was issued but which could not be acted upon by the Accountant Gene- 
ral during that year. The adjustment in question was carried out by the 
Accounts Officer in the accounts for 1970-71 in anticipation of a fresh es- 
post-fmto Government sanction valid for that year, since tht sanction issued 
in I%P70 had actually lapsed. The adjustment came to the notice of the 
Ministry in April, 1971 when it was not possible to provide additional funds 
for the  yea^ 1970-71. A saving of Rs. 9,79,008 occurred in grant No. '74-- 
Other Revenue Expenditure of the M i n i s t ~  of Law' for the year 1969-70 
mainly due to the omission to carry out the adjustment of Rs. 9.17.800 
in the accounts for the year. 

The excess of Rs. 9,17,800 under the subhead 'A. 2( 1)-Contributions 
to State and Union Territory Governments' was counter-balanced by savings 
under other subheads of the group sub-head 'A. 2--Other Election Charges' 
and the net excess under thk group subhead came to Rs. 6,61,237. There 
was also an excess of Rs. 1,71,513 under the sub-head 'A. I-Election Com- 
missioner and Regional Commissioners etc.' mainly due to unanticipated 
increased expenditue on Travelling Allowances and Contingencies as a result 
of the conduct of mid-term General Elections to the House of People and 
certain State Legislatures, in March, 1971. 

The excess of Rs. 8,32,75O,under the sub-head 'A. I '  and the group 
subhead 'A. 2' together with a minon excess undet subhead 'B. I-Special 
Commissions of Inquiry' was partly counter-balanced by savings under the 
other subheads of the Grant resulting in a net excess of Rs. 7,91.372 which 
requires to be regularised." 

2.71. The extra expenditare under tbe group subhead "A. M t h e r  
Election Cbnrges" (Rs. 9.18 j a b )  wm d y  responsible for the excess over 
the grant bb73--Otbu Revewe Expenditure of the Miaisby of Laww. The 
Miniitry have explained thnt it was wholly due to the fact that the Accounts 
Officer carried out tbe adjustment under the sub-bead "A. 2(1 )--Contribution 
to State and Union Territory Governments" in 1970-71 instead of in 1969-70 
for wbich a sanction was issued. Thii shows that the progress of adjustments 
against sanctions issued in 1969-70 was not watcbed properly and ad uate 
p r w k  made in 1970-71 for the amounts remaining unadjusted. Tbe & d s -  
try should be more careful in future. 



Ministry of SbIpping and Transport 
(Transport Wing) 

GrolCt NO. 77-hfbrbtry of shlppf#g d 7tofispotr 
Ils. 

Original Grant . . . . . . . . . .  1,45,~ooO 
suppkmontary Grant . . .  2,56,000 

Find Grant . . . . . . . . . .  1,47,98,000 
Actual Expenditure . . . .  1,52,22.293 

Exass . . . . . . . . . . .  4.24.293 

2.72 During the years 1968-69and 1969-70 also the expenditure had 
exceeded the Grant by Rs. 0.46 lakh and Rs. 2.51 lakhs respectively. The 
excessduring 1970.71 occurred mainly under the Group sub-heads "A. 1 -  
Transport Wing" (Rs. 2.02 lakhs) and "A. 2(l)--Roads Wing (Main)" (Rs. 
3.59 lakhs). 

2.73. In a note furnished to the Committee, the Ministry of Shipping 
and Transport have explained the reasons for the excess as under:- 

"The original provision of Rs. 1,45,42,000 under voted section of 
the Grant was augmented by Rs. 2,56,000 by obtaining a Supplementary 
Grant in March, 1971 session of Parliament. Against the final Grant of 
Rs. 1,47,98,000 actual expenditure, however, amounted to Rs. 1,52,22,293, 
leaving an uncovered excess of Rs. 4,24,293 which required to be regularised 
by Parliament. 

The overall excess of Rs. 4,24,293 is the net result of excesses acd 
savings under the various group subheads of the Grant. The excess occurred 
mainly under the group sub-heads 'A. I-Transport Wing' and 'A. 2(1:-- 
Roads Wing (Main)' for the reasons explained below :- 

Group sub-head Final Actual Excess(+) 
Grant Expendi- 

t u n  
..... - 

Rs. Rs. Rs. 
A. I-Transport Wing 
0. 41, 51, 000 . .  . .  41.51,M)O 43,53,111 (-t)2,02.111 -- -- - -- . - - - 

The excess occurred under the subheads 'A. l(2) Jnterini Relief' 
(Rs. 1,48,9Ol), 'A. l(3)-Travelling Expenses' (Rs. I ,O2,039) and 'A. l(4;- 
Other Charges' (Rs. 93,660). The main factors leading to these excesses are 
as follows :- 

A .  l(2)-Interim Relief (Rs .  1,48,901) :-No provision for interim 
relief was included in the Budget Estimates 1970-71 as the same was sanctioned 
after the Budget Estimates had been finalised. Though proposals to obtain 
Supplementary Grant were initiated the same could not be finalised in time 
due to lack of proper coordination which resulted in excess. 

A .  1 (3)-.Tra~elling Expenses (Rs. 1,02,039) :---(i) More tours performed 
by the officers due to the increased activities of the Ministry and iri connec- 
tion with development projects included in the Plan and their supervision 



(Rs. 49,039) (ii) payment of air passage bills of the previous year (Rs. 33.000) 
and (iii) inclusion of expenditure to the extent of Rs. 20,000 for Leave Travel 
Concession under this subhead. These items of expenditure could not be 
anticipated and provided for during 1970-71 partly due to reasons expiabed 
...... below and as they became unavoidable at a very late stage there was no 
time feft to get additional provision sanctioned during 1970.71. 

A. 1 (4Wrhe r  Charges (Rs. 93,660) :-More contingent expendttne i 
incurred by the officers during foreign tours than anticipated at the time of 
framing the Budget Estimates and also payment of telephone bills pertaining 
to the previous years (Rs. 29,205) and also more expenditure on running 
and maintenance of staff cars. These items of expenditure could not be 
anticipated and provided for during 1970-71 partly for the reasons explained. . 
below and as they became unavoidable at a very late stage there was no 
time left to get additional provision sanctioned daring 1970-71. 

These excesses were partly offset by savings under other subheads of 
the group subhead A. 1 leaving a net excess of Rs. 2,02,111 under the group 
subhead. 
- - -- - - - - --A - ---- - - - -- - 

Group subhead Final Actual Excess 
Grant Expndi- 

-- ture -- - - - - -- - - - - - 
Rs. Rs. Re. 

A.2(1)--Roads Wing (Main) 
0. 54.71,000 . . . . . . 54.71.00C) 58.30,301 (+)3.59.301 

The main factors leading to the excess are given below :- 
(i) Increased expenditure (Rs. 1,88,237) under 'A. 2(1)(2)-Interim 

Relief' due to the fact that no provision was made as Interim 
Relief was sanctioned after the finalisation of the Budget Estimates 
1970-71. Though proposals to obtain Supplementary Grant were 
initiated the same could not be finalised in time due to lack of 
proper coordination which resulted in  excess. 

(ii) More expenditure (Rs. 1,05.073) under 'A. 2(1) (3)-Travelling 
Expenses' due to (a) more tours undertaken by officers which were 
necessitated to gear up the State machinery so that the amount 
allocated for RoadsIBridges during 1970-71 could be fully utilised 
and (b) deputation of higher officers to foreign countries to attend 
conferences etc. and; 

(iii) More expenditure (Rs. 1 ,I 6,700) under 'A. 2(1)(4)--Other Charges' 
due to payment of arrears of rent of office accommodation hired 
by various Regional Offices located in States; maintaining and 
running of 36 vehicles provided in Regional offices and payment 
of telephone charges. These items of expenditure could not be 
anticipated and provided during 1970-71 partly for the reasons 
explained.. .below and as they became unavoidable at a very 
late stage there was no time left to get additional provision sanc- 
tioned during 1970-71. 

"These excesses were partly offset by savings under the otheraub-heads 
viz. Establishment Charges (Rs. 50,709) of the group subhead A. 2(1) 
having a net excess of Rs. 3,59,301 under the group sub-head. 

I 



Improper maintenance of the liability registers has also been a contri- 
buting factor towards these excesses during 1970-71. However, from the 
year 1971-72 onwards they are being maintained properly. 

The excesses under the above group sub-heads as well as minor excess 
of Rs. 9,452 under the sub-head B. Grants-in-aid, Contributions etc. were 
partly counter-balanced by savings under the remaining group sub-heads 
of the Grant leaving a net excess of Rs. 4,24,293 which requires to be 
regularised ." 

2.74. The excess over the grant occurred under the sob-heads6'A. 1 (2) - 
Interim Relief " (Rs. 1. 49 lalhs), "A. 1 ( 3 ) - Travelling Expenses" 
(Rs. 1.02 lakhs) and "A . 1 (4) -Other Charges" (Rs. 0.94 l a b )  in respect of 
Tramprt Wing and "A . 2 (1x2) - interim Relief" (Rs.) 1.88 lakhs) nnd 
"A . 2 (1) (3)-Travelling Expenses" (Rs. 1. 05 lakhs) and *'A . 2(1) (4) - Other 
Charges" (Rs. 1.17 lakbs) in respect of Roads Wing (Main). The Committee 
haw earlier indicated that the grant has been exceeded successively for 
three years. In earlier years too significant extra expenditore was incarred 
on ofiice contingencies and travelling expenses. The Committee need hardly 
stress that the Ministry should improve their budgetary procedures and control. 

2.75. It is indeed surprising that a total sum of Rs. 3.37 lakhs was spent 
on lnterim Relief without any provision in the Revised Estimate. The Committee 
cannot accept the plea that the proposals to obtain suppplementary grant though 
initiated could not be finnlised in time due to lack of proper coordination. They 
would like the Ministry to investigate the lacuna, if any, in tbe system with a 
view to removing it. 

2.76. The extra expenditure on office contingencies and travelling expenses 
remained uncovered as admittedly the liability registers were not maintained 
properly. As the Ministry have stated that the registers are being main- 
tained properly from 1971-72, the Committeee would like to watch the position 
through future Appropriation Accounts. 

Ministry of Shipping and Transport ( ~ o a d s  Wing) 
(;rnnt No. 78-Road,. 

. . . - - - -. -. - - ..- .. ---- - . -- -- -- - 
Rs. 

OriginalGrant . . . . . . . . , 22,79,82,000 
S!~pplcmentary G rant . . . . . . . . . 93,00,OOO 

Final Grant . . , . . , . . . . . 23.72.82.000 
Actual Expenditure . . , . . . , . . 25,0736,536 

Excess. . 1,34,74,536 

2.77. In a note furnished to the Committee, the Ministry of Shipping 
and Transport haw stated as follows :- 

"The original grant of Rs. 22.79,82,000 was augmented by Rs. 93,00,000 
by obtaining a supplementary Grant in August, 1970 Session of Parlia- 
ment to recoup an advance obtained from the Contingency Fund of India 
in March, 1970. Against the final grant of Rs. 23,72,82,000, the 
expenditure, however, amounted to Rs. 25,07.56.536 leaving an uncovered 
excess of Rs, 1,34,74,536 which requires to be regularised by Parliament. 
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The overall excess of Rs. 1,34,74,536 is the net result of the excesses 
and savings under the various subheads in the grant. The excess occurred 
mainly under the subhead 'A. 4(1)- Maintenance of National Highways 
(Rs. 154,96,741) as explained below: 

A.  4 (1)- Maintenance of National Highways (Rs. 1,54,96,741). 
A provision of Rs. 1,300 lakhs was made under thc sub-head in the 

budget for 1970-71 . A sum of Rs. 37,800 became available out of savings 
under other sub-heads in the grant: In addition, a supplementary grant of 
Rs. 93 lakhs was obtained under this sub-head. This amount was required for 
recouping an advance of an equivalent amount obtained from the Contingency 
Fund of India during 1969-70. The expenditure against the advance, however, 
amounted to Rs. 79,88,241. A sum of Rs. 13,11,759 was accordingly surren- 
dered out of the Supplementary Grant of Rs. 93 lakhs. Thus allotments 
aggregating Rs. 13,80.26,041 were made to States for the maintenance of 
National Highways during 1970-71. The expenditure booked however amoun- 
ted to Rs. 15,35,22- 782 revealing an excess of Rs. 1 SQ6.741. There was 
actually an excess expenditure amounting to Rs. 157,29,408 in certain 
States as shown below: 

Andhra Pradesh (Rs. l8,04,223). 
Assam (Rs. 2 1,89,875). 
Bihar (Rs. 41,96,794), Gujarat (Rs. 449,566). 
Haryana (Rs. 1,60,500). Himachal Pradesh (Rs. 1,06,398), 
Madhya Pradesh (Rs. 4,86,619 ), Maharashtra (Rs. 3,37,174), 
Mysore (Rs. 9.35,846), Orissa (Rs. 46,439), 
Rajasthan (Rs. 4,84,770), Uttar Pradesh (Rs. 1 ,O4,3 15). 
West Bengal (Rs. 42,08,934), Delhi Rs. 2,06,386), and Manipur 
(Rs. 1 1,569). 
As a result of savings amounting to Rs. 2.32667 in othcr States, the 

net excess under this sub-head was reduced to Rs. 154.96.741. 'I his exccsh 
was mainly due to the fact that the States had to incur extra expenditure 
on unavoidable repairs in order to keep the lines of communications in tx (  
t o  meet the necds of the evergrowing traffrc and unforeseen natural c a u m  
like heavy floods in 1970-71 etc. 

"The road works under the administrative control of this Ministry arc 
executed through the agency of the State Public Works Departments and thc 
Central Public Works Department. Provision i n  the budget is made on the 
basis of estimates received from the various executive agencies. They in 

o m -  turn. are guided by their subsidiary establishments such as the Chief En,' 
er, Superintending Engineer, Divisional Engineer, etc. who are incharge of 
actual execution of the works. The Government of India invariably impress 
upon the States the need for restricting the expenditure to the amount of the 
allotment and this stipulation is also made in the letters sanctioning thc allot- 
ments of funds. Several instructions have been issued from time to time to thcm 
to discipline their expenses. Some of the States have, however, failed to restrict 
the expenditure to the allotments made to them, which, as explained . . . . 
above, became unavoidable. The extra expenditure had to be incurred 
on inescapable repairs in order to keep the lines of communications intact 
especially in view of unprecedented floods during the financial year. 



The Government of India are, however, fully seized of the problem of 
avoiding excesses over sanctioned grants and have already adopted a 
number of measures in this behalf and also propose to take certain further 
steps in this connection. All these measures are indicated below: 

(i) Close watch over the pace of expenditure. 
(a) In accordance with the existing instructions, the State Governments 

are required to furnish monthly returns of expenditure against the grants 
sanctioned by the Government of India. These returns are scheduled to be 
received by the 20th of the month following the one to which they relate. 
On receipt of these returns,they are examined in the Ministry and any tendency 
on the part of States to exceed the sanctioned grants are invariably brought 
to the notice of the State Governments so as to check the probability of ex- 
cess over the allotment made; 

(b) In the case of defaulting States in regard to submission of these 
returns which may not be found to be regular, the matter is followed by the 
issue of regular instructions impressing upon them the imperative need for 
the prompt submission of these monthly returns of expenditure. 

(ii) Use of Regional Ofices of the Ministry for exercising control in the 
matler. 

The Ministry has at  present six regional ofices in the country and 
Engineer Liais'on Officers in all the States. An attemvt is being made to 
use them also to the extent feasible for keeping a watch over the pace of 
expenditure and check tendencies of unnecessary incrcase in the expendi- 
ture beyond sanctioned grants. 

(iii) Norms for ntaintenance. 

Following the recommendations of a Technical Group comprising 
the representatives of five States and headed by the Director General (Road 
Development) specific norms have been laid down for the provision of main- 
tenance grants under spaified subheads (Oridinary Repairs. Periodic 
renewals, Restoration of Flood Repairs, Special Repairs etc.) and grants are 
now allocated according to these sub-heads on the basis of the norms laid 
down by the Technical Group within the available funds and progress of 
expenditure is also watched for each sub-head separately. This facilitates 
a much tighter control over the expenditure and checks upon the tendency 
to exceed the sanctioned grants to a great extent. 

(iv) Further Ins!rrrclions issued. 
Further instructions have k y n  issued to the State PWDs reiterating 

the imperative need for res~ricting the expenditure within the sanctioned 
total and sub-head wise grant for the maintenance of National Highways. 
They have been further asked that while submitting the Revised Estimates 
and final requirements for the year. they should indicate the total require- 
ments and up-to-date position of expenditure against the allotted funds 
together with the break-up under the respective sub-heads under w h ~ h  
allotments are made. This would prove furthcr useful in keeping a watch 
over the expenditure against the grant sanctioned for the maintenance of 
National Highways. 



Simultaneously with the above mentioned measures, it is also proposed 
to approach the Comptroller and Auditor General of India for issuing 
instructions to the State Accountants General not to admit expenditure in 
excess of the sanctioned grant. . 

I t  is hoped that as a result of all these measures the position would 
improve in the years to come. 

The excess under the sub-head 'A.ql)--Maintenance of National 
Highways' and minor excesses under certain other sub-heads were partly 
counter-balanced by savings under other sub-heads of the grants leaving 
a net excess of Rs. 1,34,74,536 as a whole in the grant which may kindly be 
recommended for regularisation under Article 11 5 of the Constitution.'' 

2.78. The Committee are deeply distressed to come across from year to  year for 
over a decade now excesses under the head ''A. 4(l)-maintenance of National 
High-ways". In their 123rd Report (Fourtb Lok Sabha) the Committee had indi- 
cated the excesses recorded under this head for 10 years from 1959-60 to 1968-69 
whicb ranged from Rs. 11.15 l a m  to Rs. 63.12 Iakhs. In their subsequent 
Report (29th Report--Fifth Lok Sabha). the Committee observed that the excess 
under the head during the year 1969-70 was the highest ever recorded in recent 
years. The excess during that gear was Rs. 84.60 lakhs. This record has since 
been broken and the excess during the year 1970-71 is as high as  Rs. 154.97 lakh\. 
The Committee find from the measures already adopted or proposed to be 
adopted to tackle this problem of recurring excesses, that it is also proposed to 
approach the Comptroller and Auditor General of India for issuing instructions 
to  States Accountants General not to admit expenditure in excess of sanctioned 
grant. This appears to be a n e c a a r l  though somewhat a drastic step a s  the 
only way to arrest the persistent tendency on the part of the State Governments 
who are the works executing agencies to exceed the budget provision without 
coming up with proposals for additional funds in time. The committee wish 
to  make it clear that they would be forced to take a very serious view if there 
is  any further occassion to comment on excess under this bead. 

Ministry of Tourism and Civil Aviation 
Gratrf No. 89.-Aviotiotr 

Rs. 

Final Grant . , . . , . . . . . , 14,20,05,000 
Actual Expend~ture . . . . . , , , . 14.29,11.1 I! 

Excess . . . . . . . . . . .  9,06,115 

7.79. In a note furnished to the Committee, the Ministry of Tourism 
and Civil Aviation have stated as follows :- 

'*Against the final Grant of Rs. 14,20,05,000, the actual expenditure 
amounted to Rs. I4.B. 1 1,115 'leaving an uncovered excess of Rs. 9,O6,ll5 
uhich requires to be regularised. The excess is the net result of exces%es and 



savings under the various sub-heads of the Grant and occurred mainly under 
the following sub-heads for the reasons explained thereunder :- 
-- - - - - - 

Subhead Final Grant Actual Excew ( . ) 
Expenditure 

-- - 
RY. Rs. Rs. 

G Works 
(; 1 (1)Original Works 
G I ( 1 )  Mtnor WorksExecutcd by 

C.P.W.D. 32,00,000 42.37.624 ( r)30.37,624 -- -- - - -- - -- 
Of this excess, Rs. 8.15.748 was due to the mixlassification in accounts 

vide Statement 1 enclosed (Page ). The remaining excess was mainly 
due to execution of urgent minor works which could not be postponed to 
the next year. 

- ~ - 
Subhead Final Grant Aclual trxccss ( -  ) 

Expenditure 
- . --- -- . - -- - - - - - - -. - - - -- - -. . - -. . . .. - -. - 

Rs. Us. Rs. 
6. Works 
G .  I Original Works 
G .  I(?) Minor Works executed 

bycivil Aviation Deptt. 8.72.000 I 2.29.610 (+)3.57,610 
. -- -. - .- - -.--A 

The Excess was mainly due to misclassification under this sub-head 
in accounts, out of which Rs. 1,61.870 correctly adjustable under subhead 
G .  2(1) Minor repairs exccuted by Civil Aviation Department pertaining 
to Bombay Aviation Division I ,  C. P. W. D., Rs. 1.30.474 adjustableunder 
sub-head G. 2(2) Minor repairs executed by Civil Aviation Department 
and Rs. 73,220 on account of expenditure on minor Works executed by A\ia- 
tion Electrical Division, Madras adjustable under subhead G. l ( 1 )  Minor 
works executed by C. P. W. D. had been misclassified under this subhead. 
These misclassifications as detailed in Statement I1 could not be detected in 
time. However this does not affect the over-all excess in the voted portion 
of the Grant. 
- - -- -- 

Subhead Fmal Grant Actual EXES~ (a ) 
Expeoditure 

- --- - - - 
R s Rs. Rs 

G. Works 
G. 2 Repoire 
G .  2(1) Minor repairs executed 

byC.P.W.D. . . 1.60,00,000 

Due to misclass&.ation of expenditure by various Accounts Omcer 
there was less booking of a net amount of Rs. 5,83,872 under this subhead 
v.ide statement I11 enclosed (Page ). The excess was due mainly to unanti- 
q m e d  expenditure on special repairs to runway, taxi tracks. apron and main- 
tcnana of residentialjnon-residential buildings and electrical and aircon- 
dltionin installations at various civil aerodromes, payment to work-charged 
staffin sfape of Medical ~laimr,  tlood advance, overtime aIlouaoa and interim 

* 



relief and purchase of spare parts owing to iudden breakdown of machi- 
nery vehicles and runway lights. 
-- - - - 

Subhead Final Grant Actual Excess (+ ) 
Expenditure 

- -- -- - -. - -- - - -- - - -- - -- - - 
R\ Rs. Rs. 

G. Works 
G. 2. Repairs 
G. ?(2) Minor repairs exccuted 

by Civil Aviation Department 1.52,01.300 1.70.34.330 (-1- )18,33,030 

Mainly due to misclassification of expenditure by various Accounts 
Officers resulting in a net excess booking of Rs. 17.19.321 vide statement IV 
enclosed. A part of the misclassified amount representing a net expen- 
diture of Rs. 19,75,684 under sub-head 'Suspense' including recoveries in- 
curred by the Controller of Communication and the Controller of Aero- 
dromes. Bombay was wrongly booked under this head by the Accountant 
General, Bombay instead of under sub-head 'Suspense' where sufficient 
savings are available. 

The above excesses and minor excesses under other sub-head were partly 
counterbalanced by savings under other sub-heads of the Grant resulting 
i n  a net excess of Rs. 9,06.1 15 which requires regularisation. 

2.80 Subsequently, the Ministry of Tourism and Civil Aviation have 
forwarded the following revised note vetted by Audit : 

"Against the final Grant of Rs. 14,20,05,000, the actual expenditure 
amounted to Rs. 1429.1 1.1 14 leaving an uncovered excess of Rs. 9.06.115 
which requires to be regularised. The excess is the net result of excesses 
and savings under the various sub-heads of the Grant and occurred mainly 
under the following sub-heads for the reasons explained thereunder :- 
- . - - - - - - - -- -. -- 

Subhead Fmal Grant Actual Excess (4  ) 
Expenditure 

- - - - - -- -- - - - -- -- 
Rs Rs. Rs. 

G .  Work5 
G. 1 Or~g~nal Works 
G. l(1) Minor Works executed by 

C.P.W.D. . 32.00,000 42.37.624 ( i  )10.37,624 

Of this excess. Rs. 8.15.748 was due to misclassification in accounts 
within the grant vide Statement I enclosed. The remaining excess was mainly 
due to execution of urgent minor works which could not be postponed to  
the next year. 

Subhead FIMI Grant M u l l  Exoclsr (t ) 
Expcnd~ture -- ---a- - .-. - 

G. Works RS Rs. Rs. 
G. 2 Repairs 
G. ? ( I )  Mior repairs executed 

by C.P.W.D. . . 1,60,00,000 1.74,07,667 (t )14,07.667 
/----- -- 



Due to misclassification of expenditure under different subheads 
with in the grant by various Accounts Officers there was less booking of a net 
amount of ds. $83,872 under this sub-head vide statement 11 enclosed. 
The remiining excess was due mainly to unanticipated expenditure on.special- 
repairs to runway, taxi tracks, apron and maintenance of residentral/non- 
residential buildings and electrical and air-conditioning installations at  various 
civil aerogrames, payment to work-charged staff in shape of Medical Claims, 
flood advance overtime allowanc: and interim relief and purchase of spare 
p~r t s  owing to sudden breakdown of machinery, vehicles and runway lights. 

The abwe excestes and minor excesses under other sub-heads were 
pdrtly counterbalanced by savings under other sub-heads of the Grant re- 
s~llting in a net excess of Rs. 9,O6,l15 which requires regularisation." 

2.81. The Committee are constrained to note large-scalemisclossi- 
fi2ation in the expenditure in regard to Grant No. 89- Aviation which remained 
urli2tected till tbe Appropriation Accounts were finnlised. The net amounts 
or m i d  33sific   ti m were (i) ( I-) RP. 8.16 Iakhs under the sub-head 'G. 1 (1)- 
M nor Warlrs executed by CPWD", (ii) ( 7 )  Rs. 3.55 lakbs under the sub- 
head "G.1 (2hMinor  Works executed by the Civil Aviation Department,(iii) 
(-) Rs. 5.84 lakhs under the subhead "G 2 (1 j M i n o r  Rapnirs executed 
b) the CPWD" and (iv) ( -) Rs. 17.19 lakhs under the subhead "G. 2 (2) - Mirmr repairs executed b) the CAD". This calls for a detailed review 
nith a biew to finding oat how the misclassifications could not be detected 
in tim?. 

Appropriation Accounts, 1970-71. 

Ministry of Railways 
Grottr No. 16-Pensionary Char~es-Pemion Fund 

Original Grant . . . . . . . . .  7,95,45,000 
. . . . . . . . .  Suppkrncntary Grant 75,76,000 

Final Grant . . . . .  8,71,21,000 
.Actual Expenditure . .  8.75.34.984 

E x a s s  . . . . . . . . . . .  4.1 3.984 
\ .  -- - . - - - . - - . . ~  

2 .82 .  It is seen from the Appropriation Accounts of Railways in 
India for 1970-71 that the excess under this grant mainly occurred in Eastern 
Railway the amount being Rs. 11.49 lakhs against the final grant of 
RY. 129.38 lakhs. The excess is explained as due chiefly to adjustment of 
more arrear debits received from Civil Accounts Officers. 

2.83. In a note furnished to the Committee. the Ministry of Railways 
(Railway Board) have inter-alia stated as follows:- 

"This grant, as its heading indicates, deals with expenditure on the 
Payment of pensionary charges to railway employees governed by the p n -  
Ylonary form of retirement benefits. 



The excess of Rs. 4.14 lakhs was 0.5 % of the final grant of RE. 8.71 
crores. A supplementary grant of Rs. 76 lakhs obtained in March, 1971. 
t o  cover the increased payments expected to be made to staff who retire 
from railway service under the pensionary form of retirement benefits but 
it turned out to be slightly inadequate. The excess occurred mainly on the 
Eastern Railway, the North-Eastern Railway and the Northern Railway 
and was partly reduced by savings mainly on the Southern Railway, the South 
Central, South Eastern Railways and Miscellaneous Establishments, the 
Western Railway and the Chittaranjan Locomotive Works. The excess 
of Rs. 4 lakhs was the net of the fluctuations in debits received from Chi[ 
Accounts Officers in respect of pension payments." 

2.84. The excess over the voted grant "No. 16-Pensionary Charges- 
Pension Fund" has by now become an annual feature. The excesses recorded 
during the past four years were Rs. 9.83 lakhs in 1967-68, Rs. 10.81 lakhs 
in 1 M 9 ,  Rs. 0.82 lakh in 1969-70 and Rs. 4.14 lakbs in 1970-71. The 
excess during the year 1970.71 mainly occurred in Eastern Railway, the amount 
Wing Rs. 11.49 lakbs against the final grant of Rs. 129.38 lakhs. This has 
been explained as due to adjustment of more arrear debits received from Citil 
Accounts OfRcers. The Committee trust that the Railway Administration 
will take suitable steps to aviod exess in future under this grant. 

2.85. Subject to the above observations, the Committee recommend 
that excess referred to in paragraph 2.1 above be regularised in the manner 
prescribed in Article 115 of the Constitution of India. 



Action Taken by Goverrrment on the recommendations of the Public 
Accounts Committee contained it1 their 29th Report (5th Lok Sabha) 
on Excesses over Voted Grants/Cltarged Appropriations for the year 
1969-70. 

3 .1  The 29th Report of the Public Accounts Committee (Fifth Lok) 
on Excesses over Voted GrantsICharged Appropriations disclosed in the 
~ppropriat ion Accounts (Civil) (Posts & Telegraphs), (Railways) and 
(Defence Services) for the year 1969-70 was presented to the House on 21st 
December, 1971. Action Taken Note5 have been received in respect of 
all the 18 recommendations contained in the Report. 

They are reproduced in Appendix--. 

3 .2  Replies or Government have beencategorised under the following 
heads :- 

(i) Recommendations/observations that have been accepted by Govern- 
ment. 
Serial Nos. 1 , 2 , 3 , 4 , 5 , 6 , 7 , 8 , 9 .  13,IJ. 15, 16, 17,and 18. 

(ii) Recommendations/observations which the Committee do not 
like to pursue in view of the replies of Government. 
Serial Nos. 10. I l  and 12. 

3.3 All the Action Taken Notes in respect of the recommendatiom 
contained in the 29th Report (fifth Lok Sabha) of the Committee were expec- 
ted to be received by 21st June, 192 .  However, the notes in respect of S. 
Nos. 6, 7 and 13 could be received only by the second week of July, 1972, 
after some persuasion by the committee with the result thatthe Finalisationof this 
Report was delayed. The Committee regret such delays and wisb tbat the Mini- 
stries/Dcpartments should ensure hereafter on their own initiative tbat the 
Action Taken Notes on the recommelldations of the Committee are invariably 
farnisbed to them within tbe stipulated time-limit of six months. 

E R A  SEZHIYAN, 
Chdrmm, 

Public Acco ~rnts Comnti~tee. 



APPENDIX 1 

Inmediate 
MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

Note for the Public Accounts Committee for rrgularisotiorz of excess 
over votedGrmr No. 14-Ministry of Finance as disclosed in tile Appropriation 
A(,cormts (Cit-i/) for 1970-71. 

Groat hb. 14-Minr~try of Firruncc. 
.. - ~ -- -- . . ~ 

Rs. 
Original Granl . . . . . . . . , . 3.44,29,000 
I ' d  Grant . . . . . . . . , . . 3,44,29,000 
Actual Expenditure . . . . . . . . , 3.48.41.197 
I \cc.is . . . . . . . , . , ,  4,111,197 

. . . -~ . -- . - - .  - - .. -- . ---- 
2 Against the final Grant o f  Rs. 3,44.29,000. tht. actual expenditure 

amounled to Rs. 3,48,41.197 leaving an uncovered e x c w  of Rs. 4,12.197 
which req~~i res  to be regularised. The excess is the net result of excesses 
and savings under the various sub-heads of the Grant and occurred mainly 
undcr thc subhead A.3 ( 1 )  (6) (I)-Other charges below t h e c r o u p  Head 
A.3 ( 1 )  (6t-Centralixd General Division and the Group Head A.4 Depart- 
merir o f  Kcvenue and Insurance for t11c reasom explained below:--- 

(a) A . 3  (1 ) (6)-Ce11rralised General Dirisiot~ 
A . 3  ( I )  (6) ( I  )-Other Chnr,qe.~ {A Rs. 5.89,745) 

Thc excess of Rs. 5.89.765 occurrsd under the sub-head A-3 (1) (6) 
( 1  ) atfler charges mainly due to adjustments of dehits on account of various 
old Telephone Bills pertaining to the year 1966-67 and earher years and 
adjustment of certain debits on account of Liveries. Typewriters, Air Con- 
ditioners. Residual payments of staff car. service stamps and other rniscella- 
neous office expenditure which could not be anticipated at the time of  
finalisation of the supplementary Demands for Grant. Prlor to September, 
1970, thcse items of expenses were dealt with separately by different D e p r t -  
ments of the Ministry o f  Finance: with effect from 1-9-1970, a Centrallsed 
General Division was formed to look after the requirements of ofice con- 
tingencies of all the Departments in this Min,istry. This being a new arrange- 
ment, the requirements urlder the sub-head :n respect of 311 the Departments 
of the Ministry, particularly in respect of  the previous commit.ments of.the 
respective Departments could not be assessed precisely when the Revwd 
Esttmates were framed. As a result the actual expenditure under the sub- 
head exceeded the sanctioned by Rs. 5.89.765. 

I 55 
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(b) 'A-4 Departmen! of Revenue & Insurance' (Rs. 1,16,546) 
The excess of Rs. 116,546 occurred under the Group Head A-4 

Department of Revenue and insurance mainly due to:- 
( i )  Increased expenditure on Establishment charges due to more 

debits on account of leave salary and foreign service contribu- 
tions adjusted at the end of the year. 

(ii) Larger payment of interim relief due to grant of increments and 
consequent raising of pay at certain pay slabs which entitle the 
officials concerned to interim relief at higher rates; and 

(iii) Payment of certain I.A.C. bills in cash towards the close of the 
year which were expected to be paid through book debits during 
the next year. 

3. The excess of Rs. 7,06,311 under the above subhead and Group 
Head and minor excesses under other sub-heads of the grant were partly 
counterbalanced by savings under other sub-heads of the Grant leaving a net 
excess of Rs. 4,12,197 which requires to be regularised. 

4. In the circumstances explained above it is requested that the excess 
of Rs. 4,12.197 which is 1 . I 9  >A of the total grant may kindly be recommended 
fo r  regularisation by Parliament under Article 115 of the Constitution of 
India 

5. The note has been vetted by Audit. 

1. Original provision made for 1970-71 under suh-head 'A. (3) 
46) (1). 'other charges' under the Group hcad 'A' (3) (6)' Centralibed 
General Division. 

Prior to the formation of Centraliscd General Division (exc!udirig 
Deptt. of Banking and Defence Division) in this Ministry with cffect from 
1.9.1970 there was a provision of Rs. 77.00.000/- in RE 1970-71 fur mceting 
expenses under 'other Charges'; the Department-~ise break up is given 
below : 

Ks. 
1 .  Em. AffairsDep!t. . . . . . .  7.00.000 
2. Deptt. of ~xpenditure'(~en&al  vision) . . . .  6.25,000 
3. Deptt. of Revenue & Insurance . . . . . , . 10.00.000 
4. Bureau of Public Enterpriser . . . . . . , 3.75,OOO 

27,00,01W) - 
2. Revised Estimates made or reappropriation erected in 1970-71 

under the above subhead. 
Rs. 35,00,000/-' 

*A sum of R:. 8,00,000/- was re-appropriated in March, 71 
3. Actual expenditure incurred during 1970.71 under the above sub- 

head. 
Rs. 40,89,765/- 

1 



APPENDIX I1 
MINISTRY OF FINANCE (VITTA MANTRALAYA) 

(DFPARTMENT OF ECONOMIC AFFAIRS (ARTHIK KARYA VIBHAG) 

Note for replarisarion of excess in respect of Grant No. '25-Other 
Revenue Expenditure of the Ministry o f  Finance' ( Voted) as disclosed in 
the Appropriation Accounts (Citvil)for 1970-71. 

~ 

Rs. 
Original Grant . . .  32.24.76.000 
Supplementary Grant . . . . .  10,94,24,000 

Final Grant . . . .  43,19,00,000 
Actual Expenditure . . .  43,52,71,060 

Exms (+) . .  , . . . . . . . .  33.71,060 

The original grant of Rs. 32.24,76,000 was augmented by Rs. 10.94, 
$4,000 by obtaining Supplementary Grants during the year 1970-71. Against 
the final Grant of Rs. 43.19,00,000 the actual expenditure, however, amounted 
to Rs. 43,52,71.060 leaving an uncovered excess of Rs. 33,71.060. 

2. The excess is the net result of excesses and savings under the various 
sub-heads of the Grant and occurred mainly under the sub-heads '8.7 (3)- 
Excisc Duty Schemes' (Rs. 68.44.550) and 'B.7 (4)-Corporation Tax Scheme 
(Rs. 1.97,28.392) under the group head 'B.7-Pa~ments against Tax Credit 
Certificates'. partly counter-balanced by savings chiefly under 'B.3 ( 1 )  (3)- 
Development Assistance to Qatar and other Trucial States', 'B.5 (1) Service 
and other charges in connection uith purchase of doliars from I.M.F.' and 
'B.7 (2)-Equity Share Schemes'. The excesses under the above sub-heads 
occurred mainly due to the following reasons:- 

(i) Sub-head-B.7 (3)-Excise Duty Schemes (t68.4.550). 

The Tax Credit Certificate (Excise Duty on Excess Clearance) Scheme, 
1965 has been incorporated in Scction 280 ZD of the Income Tax Act, 1961. 
Under the said Scction any person who manufactures or produces any goods 
during any one or  more of the five financial years from 1965-66 to 1969-70 
and clears such goods for the purpose of Central Excise Duty in a quantity 
exceeding the quantity of goods so cleared by him during the 'base year' 
is entitled to  a tax credit certificate. The goods in respect of which tax 
credit certificate is to be granted and the rate at which the amount of the 
cert:ficate is to  be calculated are spcwified in the scheme notified by the Central 
Government for the purpose. l!ndttr this scheme the certificates issued by 
the Central Authority are presented by the assessees to Income Tax Officers 
for adjustment/rcfund. Thus once a certificate is issued there is no control 
,over its utilisation i n  any particular year. Consequently, it is not possible 



to estimate the requirements under this subhead precisely and the provision 
made for 1970-71 fell short of requirements by Rs. 68,44,550. 

(ii) Subhead B.7 (4 )--Corporation Tax Scheme (1- 1,97,28,392). 

The Tax Credit Certificate (Corporation Tax) Scheme was introduced 
with effect from 1st November, 1966, under the provisions of Section 280 
ZB of the Income Tax Act, 1961 for enabling expansion of industry by com- 
panies engaged in important industries. Under this scheme any company 
engaged in the manufacture or production of any of the articles listed in the 
First Schedule to the Industries (Development and Regulation) Act, 1951 
and liable to income tax and sur-tax if any, for any one or more of the five 
assessment years from 1966-67 to 1970-71 in excess of its liability to such 
tax for the 'base year' is entitled to a taxcredit certificate for an amount equal 
to 20% of the excess tax liability (subject to a limit of 109i of its aggregate 
liability to income tax and sur-tax for the relevant year) for each one of such 
assessment years. A provision of Rs. 125 lakhs was made in budget estimates 
1970-71 for the tax credit certificates granted and likely to be adjusted during 
the year. The actual payments towards amounts adjusted/refunded during 
the first six months of the year worked out to Rs.184 lakhs. On this basis 
it was estimated that he total expenditure for the year would be Rs. 300 lakhs. 
Accordingly, a supplementary grant of R s  175 lakhs was obtained in March. 
1971 session of Parliament under this sub-head The expenditure in thc 
remaining six months, however. showed an increase leading to an excess 
of Rs. 1,97,28,392 under this sub-head. As an accurate forecast of the 
expansion etc. of industry is not possible, a precise estimate of the require- 
ment under this sub-head is also not practicable. - 

3. In the circumstances explained above the excess of R s  33.71.060 
in the grant may kindly be recommended for regularisation by Parliament 
under Article 115 of the Constitution of India. 

4. This Note has been ketted by Audit. 



APPENDIX nr 
MINISTRY OF DEFENCE 

htote for the Public A c c o ~ t s  Committee for regdarisation of excess 
over Grant No.  I-Minisfry of D~fence as disclosed in the Appropriation 
.4~~counfs (Civil) for 1970-7 1 

. .-.- -- ---- - .. . -- -. - . -- . - - - -- -- - 
Rs. 

~riginal  Grant . . . . . . . . . .  1,85,68,000 
Supplementary Grant . . . . . . . . .  26,47,000 ------- 
Total Grant . . . .  2,12,15,000 
Actual Expenditure . . . .  2.1 5.27.480 
f xcess . . . . . . . . . . .  3,12,480 

The original Grant of Rs. 1,85.68,000 was augmented by Rs .  26.47.000 
by obtaining a Supplementary Grant in the March, 1971 session of Parlia- 
~ncnt. Against thc final Grant  of R s .  2.19.15.00 the actual expenditure, 
howcver. amounted to Rs. 2.15.27.480 leaving an uncovered excess of 
Us. 3.12,480 which requires to  be rzgulari:zd by Parliament: 

2. Thc ovcrall excess of R\.  3.12.480 is the nct re~ul t  of excesse? and 
savings under thC various Group sub-heads of th: Grant. The excess 
oicurrtd maidy  under the Group sub-head 'A-1 Dcpartmmt of Defence' 
ah detailed bclow for the rcason: explained thereunder : 
A-1 (2)-ltiteritn Relief ( . Rs. 327.396) 

In pursuance of the rccommcnd:itionc contained in thc interim report 
of' thc Third Pay Commission, thc Government of India sanctioned 'Interim 
Uclicf' to the Central Governmcn: employees w.e.f. 1-3-1970. No provi- 
sion on this account was included in thc Budgct estimates for 1970-71 a s  
it was tl post Budget devclopmen:. Though proposals to  obtain a supple- 
mentary Grant in this regard wzre initiated they could not kc finalised in 
time to be includcd in the supplementary D:mands for Grants presented 
to Parliament in March 1971 which resulted in exczss expenditure under 
this sub-head. 

A- I(.?)- Tra~~elling Expenses ( - R.. 59.913) 

Excess under this sub-hcad was due to unanticipated expenditure 
incurrcd on transfer of  some officers of the Ministry ex-India and more 
cnpcnditure on normal tours. 
A- 1 ( 4 b O t h e r  Charges ( + Rs. 1.7 1,075) 

The excess under this sub-head is due to more expcnditure on (i) Tele-  hones (ii) Postage (iii) Petrol etc. and (iv)othcr miscellaneous items of con- 
tlngencies. 



3. The excesses under the above sub-heads as well as minor excesses 
under other sub-heads were partly counterbalanclul by savings under the 
remaining sub-heads of the Grant leaving a net excess of Rs. 3,12,480. 

4. In the circumstances explained above, the overall excess of RF. 
3.12,480 which constitutes 1.47% of the Final Grant may be recomrnendcd 
for regularisation by Parliament in accordance with Article 115 of the 
Constitution of India. 

Audit has scen. 



APPENDIX IV 

MINISTRY O F  EDUCATION AND YOUTH SERVICE NOW 
MINISTRY O F  EDUCATION A N D  SOCIAL WELFARE) 

Note for the P.A.C. for regularisations of excess over Voted Grant 
No.6 Ministry of Education and Youth Services (Now Ministry fo Educa- 
tion and Social Welfare) as disclosed in the Appropriation Accounts, Central 

(Civil) for the year 1970-71. 

Rs. 
Original Grant . . . . . . . . . .  1,16,19,000 
Supplementary Grant . . . . . . . . .  2,91,000 

Final Grant . . . . . . . . . .  1,19,10,000 
. . . . . . . . .  A c t d  ~ x ~ e n d i t u r e  1,19,36,501 

txcess . . . . . . . . . . .  
. .- .- .-. ~ . .  - - -- -- -. 

26.501 
. . ~  

The original Grant  of Rs. 1 16,19,000 was augmented by Rs. 2,91,000 
by obtaining a Supplementary Grant in the March, 1971 session of Parlia- 
ment. The actual expenditure during the years. however, amounted t o  
Rs. 119,36,501 leaving a n  uncovered excess of Rs. 26,501 which reqiures to  
bc regularised by Parliament. 

2. The exccss of Rs. 26,501 which was the net result of excesses and 
\,!vings under various sub-hcads was miiinly due to  excesscs under sub- 
heads A l  (3)  Travelling Expenses and A.1(6) Expenditure on  Printing 
Stationery a s  explaincd below:- 

(a )  A. l(3) TRAVELLING EXPENSES:-(Rs. 17.093) The excess 
under this sub-hcad is mainly due to (i) increase in travelling 
allowance rates from 1st January, 1971 ( i i )  adjustments of ex- 
penditure incurred during 1970-71 through the High Commis- 
sion '-ondon which could not b t  anticipated and (iii) book ad- 
justments in respect of the High official Requisitions issued by 
Railways. 

( b )  A 1 (6)  EXPENDITURE ON PRINTING A N D  STATIONERY 
( - 1  Rs. 36.126:-Provision is madc under this Subhead for 
accommodating the debits from the Controller of Stationcry 
and Printing through pay & Accounts Officer of the Ministry of 
Works C1: Housing for various printing orders placcd by this 
Ministry. For  the ycar 1970-71, a provision of Rs. 4.55,000 
was originally madc under this sub-hcad. At the final estimate 
stage, on the basis of the progress of expenditure booked therc- 
under by the Accountant Gcneral, Central Rcvcnues till March. 
1971 and the statements of dcbits received in this Ministry upto 
that  time from the Govcrnmcnt of India Prcsscs a sum of  Rs. 
85,000 was rc-appropriated from this sub-head toother sub-hcads 



and a final grant of Rs. 3,70,000 was retained. Due  to heavy 
adjustment through book debits by the accounts Officer in his 
March final and March Supplementary accounts the actual ex- 
penditure, however, amounted t o  Rs. 4,06.126 resulting in a n  
excess of Rs. 36,126. As the adjustments were made after 31-3-71 
the excess expenditure came to the notice OF the Ministry too 
late for provision of  additional funds through a Supplementary 
Grant.  

3. This Ministry had n o  means of anticipating the aforesaid adjust- 
ment a ?  the debits from the Pay & Accounts Offictrs, Works Housing & 
Supply on account of the printing c h a r g s  are a d j u ~ t e d  by the Accounts 
Officer suo motu without any formal acc?ptance thereof by this Ministry. 
Thc debit statements for the various jobs and also rcczivcd very late from 
the Government of India presses and d o  not contain any job partkular!. 
for linking with the various orders placed by the Ministry. Steps are bring 
taken to avoid such excess:s in futurc. 

4. The total exccw o f  Rs. 36.126 undcr the a b o w  sub-hxd  and ex- 
cesses under Lhe other Sub-hcads mmtioned abovc wcrc partly counter- 
balanced by the savings under o t h ~ r  sub-heads of the Grant leaving a 11:x 
excess o f  Rs. 26.501. 

5. I n  the circumstances explained abovz th:: overall exc:ss of 
Rb. 26,501 which is 0.22 pxcent of the final grant may bz rxommcndcd 
for regularisation under Article 115 of the Co:is t~tut~on of Indi: 

This note has b x n  seen by Audit. 



APPENDIX V 
MINISTRY OF EDUCATION AND SOClAL WELFARE 

Note for the P.A.C. jor regularisation ofexce.ss in Grant No. 8-'Archa- 
eology ' as disdosed in the Appropriation A cco~in ts (Civil) for 1970-7 1 . 

.. . -. . - .. - - .  . Final Grant ~-ctual - Excess 
Expenditure 

- -. - - - . ~ 

Rs. Rs. Rs. 
- 1,63.76,000 - .- .-- I .64,61.9?7 85,927 

.- ~ 

Thc excess of Rs. 85,927 over the Final Grant of Rs. 1,63.76,000 which 
is the net result o f  excesses and savings under the variucs Group  heads occu- 
rrcd mainly under thc following Group and subhead  for the reasons explai- 
ned thcrwndcr:- 

- -- . . -- 
Group hoad,sub-head Final Grant Actual Excess 

~ - Expcndit~ire -- -- . -- - - 
Ks. Rs. KS. 

( I )  11-Central Archawlog~cal  
Museums . . 9.88.400 10,42.681 t 54.21 1 

( l i l t . -Works.  . . . 
--- 

1.88.900 3.49.967 - 61.067 
. - -. . . 

( i )  D. Centra! Archoro/ogic*a/ M~rseuir~s R.s. 54.  281: - 
Duc to the increasing number of thefts of antiquities from the Mu- 

seums and  Monuments in the country certain sccurity measures such a s  
strengthening of wxtch and \\ard by engaging more persons under Nomi- 
n:d M u s t ~ r  Rolls in thc abscncc of regular staff. shifting of small and medium 
size antiquities from the opcn ?.ir enclosures t o  the rcwrvc collection, were 
undertaken a s  a mattcr of urgency and could not bc postponed. The 
4trcngthening was done during thc later part of the year. Thib rcsulted in 
the increased expenditure. Thc exccss was also partly due to incresed 
expenditure on electricity and tclcphone charges and routine maintenance 
of the galleries which could not be deferred to  the next year. 
(ii) .Sub-Heud E- Works Rs. 61,067 :- 

Due to the adjustment by the Accounts Oficer concerned. in hlarch, 
1971 supplementary Accounts of debit of Rs. 63.51 1 raised by the CPWD 
on account of works entrusted to  them in previous years. 

2. In this connection a statement sho\cing y e a r - ~ i s e  demands m d e  
by CPWD, the provision made in the Survey's budget and the adjustnents 
actually made by CPWl3jA.G. Bihar from 1963-64 to 1970-71 is enclosed. 
i t  will be wen therefronl that it wss never certain a s  t o  whether the CPDW 
will raise any debit in a particular ycar and if so, to what extent, and the 
actual adjustment which materialised had n o  relation a t  any time to the 
proposed tinal demand received from the CPWD authorities. During 
the year 1970-71 it was only at the time when the Appropriation Account 
was received that it was found that an amount of Rs. 63,511/- (against the 
proposed demand of Rs. 94,9771- by CPWD authorities which unfortuna- 



tely did not reach the Surveys Headquarters Office) had been adjusted by 
the Accountant General, Bihar in March, 1971. supplementary account 
during the months of July and August, 1971 when it was too late to provide 
additional funds through Supplementary Grants. The total excess of Rs. 
1,15,348 as mentioned above and minor excesses under other Group heads 
wcre partly counterbalanced by savings under the remaining Group heads 
of the Grant leaving a net excess of Rs. 85,927 in the Grant which requires 
to be regularisvtd. 

3. In the circumstances explained abova, the overall excess of Rs. 
85.927 which constitutes only 0.52jl/, of the total Grant may kindly be re- 
commended for regularisation by the Parliament under Article 115 of the 
Constitution of India. 

4. This note has been vetted by the audit rille Accountant General 
Central Revenues. New Delhi letter No. RR-5-/-72-73/83, dated the 6th 
May, 1972. 



Sfotcmcnr shon,ing rhr position of provision a d  adju.~fmmf of trpndirrire under subhrod E. Works 

Provision proposed by C.P. W.D. Provision Debit ac- 
Y a r  in their six-monthly estimates made by tually 

Survey raised by 
A.G. Remarks 

- - 

I 2 - - 
Rs. 

1963-64 - 
1964-65 2.79.375 

(Later reduced to Rs. 60,000) 
1 %5-66 1,00,000 
1966-67 1,22,000 
1967-68 2.23.000 

3 
---- 
Rs. 
1.17.800 

40.000 

I .Oo.m 
97,000 
79.000 

1968-69 3.01.000 1.76.000 
(Later r e d u d  to Rs. 1.76.000) 

1 969-70 2.40.000 - 
(Later reduced to Rs. 83,812 and 

finally to Rs. 27,000) 
1970-71 94,977 - 

4 5 - 
Rs. 

- No adjustment ma& by C.P.W.D.!A.G. even though provision 
was demanded. 

- -.lo- 

1.70.913 Provision made for a lesser amount since no adjustments were 
made by C.P.W.D.!A.G. in tf\e earlier years although provisions 
were demanded. 

1.92.984 Adjustment madc by C.P.W.D.!A.G. for an amount in excess of the 
provision demanded. 

I J9.890 The demand was uncertain and hence no specific provision was 
made therefor. However, the requirement was adjusted within 
the overall savings in the grant. 

63.51 1 S i n e  the C.P.W.D.'s statement was not recxived at this end, no 
provision could be made. 



APPENDIX VI 
MINISTRY OF AGRICULTURE 

DEPARTMENT OF AGRICULTURE 
Note ,for the Public Accounts Committee for regularisation 
of excess in rhe voted portion o f  the Grant No. 115-'Purchase 
of Foodgrains and Fertilisers' as disclosed in the Appropriation 
Account. Central (Civil)  ,for 1970-71. - ........ - ....... - - - .  

Rs. 
Original Grant . . . . . . . . .  89.87.70.000 
Supplementary Grant . . . .  51.26,00.(~:0 

Final Grant . . . .  1.41.13,70.000 
Actual Expenditure . . . .  1,53.03.95.X7( 
Excess . . . . . . . . . .  11.90.2Z.x?~ - ~ -. - -- ~ - 

The original Grant of Rs. 89,87.70.000 was augmented hl  
Rs. 5l.26.OO.OOO by obtaining a Supplementary Grant in the March. 197 1 
session of Parliament. Against the final grant of Rs. 141. 13. 70. 000 
the actual expenditure, however. amounted t o  Rs. 153. 03. 95, 875. lea\-. 
ing an uncovered excess of Rs. 11 .  90. 25. 875 which requires to be re- 
gularised by Parliament. The excess. is the net result of excesses and sa t -  
i n g ~  under the various sub-heads of the Grant and occurred almost entirel? 
under the sub-head *A.Z(I)-Purchases (Voted)' (Rs. 13.39 crores) under  
the Group head 'A.2-Purchase of Fertilisers'. The main reasons for [hc 
excess are as  explained beloa :- 

. -- . -- ~ . .- - ~- ~ - 

Final Grant Actual Excc5s 
Fxpenditure 

- -~ - .  . -  .... - - ~  (Frpure\ in crores of rupees) - -. - 
A. 2-Purchaseof Fertilisers 
A. Z(I )-Purchases ;: 6;:: ] 

S. 25.00 86.88 100.27 13 ? Y  

. . . .  ... . -. ~ - - -  ~ -~ 

At the time of framing the revised estimates for 1970-71. provisior~ 
had been made for the following supplies on the basis of contracts fina- 
1ised:- 
. - ~. ---. ~~- 

Country of import Fertiliser Quantrty &livery Schedule 
M.T.  - ,- - -- - A  - 

P o k n d  . . .  Urea 1.20.000 ~ u l y - ~ e G  70 (6C000) 
To  be dcc~ded (60000) 

Bulgarra . . , . . Urca 1.50.000 July Sept-70 (40000) 
To be decided ( 1 10000) 

U S S . R .  . .  , . Urea 42.000 Nov 70 to March 71 
France . . .  Urea 75.000 Upto end October 70 but O- 

tended upto March, 1971 
S. Arabm , . , . Urea 28,750 July to Dcc 70 but extcndcd 

upto cnd March, 1971. 
Japan . . . . .  Urea -- - 

3,926 October-becernber, 70 - - A  -A - -L_- --A -- -_ __ .__- _ _  



The shipment position of thsse contracts was reviewed in January, 
71 at the time of going in for supplementary grant. A Supplementary Grant 
of Rs. 25 crores was obtained on the basis of shipments actually made!likely 
to be made as per known fixture during 1970-71. However, the suppliers 
shipped quantities over and above the quantities expected to be received 
ifi  1970-71 as delailed below resulting in excess expenditure. 
. . . -. .- . .- .. . . - - ~- ~ - - - - -  ~ 

Quantiticsfor which Shipments actually Value in crorcs 
Country funds not prowded in rcce~vcd against of Rupees 

Suppl. grant 1970-71 the same during 
(M.T.) 1970-71 resulting in 

exccss supplies 
-- 

(M.T.)  
- - - - 

Poland . . . 59.455 25,000 1.3535 
Bulgaria . . . 65.91 1 46.103 2 .4972  
U.S.R. . . . 29,000 12,458 0.6741 
France . . . 75,000 31,676 I ,8428 
Saudi Arabia . . 28,750 25.028 0.0075.  

(Bank Ch. only) 
Japan . . . 3,926 3,926 0.2017 

6.5768 
Add countervail~ng custom duty on the ahove shipments 0 .2223 

6.799 1 
OR 

6 . 8 0  
- - . - 

Itnports ,from Poland. Ru&ria and C:.S.S.R: 

The provision of funds for quantitie, enumerated above was not 
made in the supplementary grant for 1970-71 due to decision taken by this 
blinistry to stagger deliveries of urea from the East European countries 
keeping in view the stocks position with the Central Fertiliser Pool and 
the rate or consumption of fertilisers upto October. 1970. The M.M.T.C. 
through whom the contract> were placed with the East European suppliers, 
bere requested to take up the matter with the s~ippliers concerned to arrange 
shipments of these quantities beyond March. 1971 so as to arrive in India 
during 1971-72 for use in kharif. 1971. There was reasonable expectation 
that the suppliers would agree to this. However. despite the best efforts of this 
Department to pet the supplies deferred through the M.M.T.C., the supp- 
liers did not agree to stagger shipments and actually effected deliveries during 
1970-71. Thus this Department was faced then. with 'a.fait accompli'. 

France : 

The contract originall) provided delivery Schedule from September 
to December. 1970 which was subsequently revised to 3 monthsafter ful- 
filrnent of clause 24(5) which is 3-12-1970. The formal amendment to the 
c o n t r a  was issued by the I.S.M. London in January. 1971. The letter 
of authority for payment of so,, down initial payment to the suppliers to 
~ n a b l e  them to commence shipments was issued by the Ministry of Finance 
in February, 1971. The Suppliers wually take a month's time to commence 
shipments after necessary formalities are completed. 



As such, it was expected that the supplies would be made by the 
suppliers towards the end of March, 1971 and no provision for this contract 
was, therefore, included in the supplementary grant. Contrary to expecta- 
tions, however, the suppliers had already started shipments in January, 
1971 and by the 1st week of March, 1971 had already shipped 31,676 
M.T. These quantities had therefore, to be paid for in 1970-71 resulting 
in excess expenditure. This situation could not be foreseen by 
this Department. 

Saudi Arabia : 
The contract provided for shipment of fertiliser during the period 

from July. 1970 to December, 1970 but shipments could not take place 
due to non-opening of letter of credit by the Department of Supply 
and late issue of import licence by the Chief Controller of Imports and 
Exports, New Delhi, and other technical dificulties. The suppliers, there- 
fore, requested for extension of delivery upto March, 1971 and also insisted 
that the port of discharge should be intimated to them before shipments 
were arranged by them. No shipments had materialised upto the end 
of January, 1971 and it was accordingly presumed that shipments 
under this contract would not materialise in February. 1971 for want of 
completion of various formalities. Hence, no funds were provided in 
the supplementary grant for this contract to avoid savings. As in the case 
of French contract, the contract was amended and the suppliers commenced 
shipments immediately in January-February 1971 contrary to our expecta- 
tions. However. only Bank charges were booked in 1970-71 resulting in 
excess expenditure. 

Japan : 
The fixtures for a quantity of 3926 M.T. of urea from Japan under 

Yen credit had not been placed at the time of going in for the supple- 
mentary grant and hence no provision was made on this account. Subsequ- 
ently, however, this quantity was received and payment made in the year 
1970-71. 

It will be seen from the foregoing facts that excess shipments occurred 
due to circumstances which were unforeseen. This Ministry, as a 
matter of caution, had not made provision for these supplies in the 
supplementary grant mainly to avoid savings cf funds as at the time when 
this Ministry was going in for supplementary grant, there was no likelihood 
of these shipments materialking in the remaining two months, i.e. January- 
February, 1971. However, subsequent developments beyond the control 
of this Ministry belied our expectations and excess expenditure had to 
be incurred to pay for early arrivals. 

Besides. the reasons for excess of Rs. 6.80 crores exdained in the 
foregoing paragraphs, there was an expenditure of Rs. 6.36 bores  on acc- 
ount of customs duty. Out of this, approximately a sum of Rs. 3.50 crorcs 
was realised by the customs authoriiks on fertiiiser vessels at 60% basic 
customs duty in addition to the usual 10% customs duty; usually the Board 
of Indirect Taxes made ad-hoc exemption orders prescribing only 10% . 



duty. Due to late redipt of ad-hoc exemption orders from the Ministry 
of Finance, the higher duty had to be paid. Since the basic customs duty 

60% is not leviable on fertilisers imported for manurial purposes, no 
funds had been provided in the budget on this account. The remaining 
amount of Rs. 2.86 crores represents the countervailing customs duty in 
respect of the sh~pments rymved during 1969-70 but payment made during 
1970-71 due to late recelpt of debits. 

The excess of Rs. 13.39 crores under the above subhead and a minor 
excess under another sub-head of the Grant were counter-balanced by savings 
under other sub-heads of the Grant leaving a net excess of Rs. 11,90,25,875 
which requires regularisation. 
.- In the circumstances explained above, the overall excess of 
Rs. 11,90,25,875 may kindly be recommended for regularisation by Parlia- 
ment in accordance with Article 115 of the Constitution of India. 

This 'Note' has been vetted by Audit. 



APPENDIX VII 

MINISTRY O F  FOREIGN TRADE 
(VIIIESH VYAPAR MANTRALAYA) 

Note,for the Public Accounts Cornmirree ,for regularisation of excess 
over Voted Grant N o .  34-Ministry of' Foreign Trade as disclosed in the 

Appropriation Accounts Cenrral (Civil) 1970-71. 
-- ..~ . .......- .- .. -. 

Rs. 
Original Grant . . . . . . . . .  , 53,01,000 
Supplementary Grant . . . . . . . . .  4.19.000 

. . . . . . . . .  . Final Granl , 57,1_0.000 

. . . . . . . .  Actual Expenditure , 58.60.962 
Excess . , . . . . . . . . .  , 1.40,962 

The original grant of Rs. 53.01 .OCO under this Grant was augmented 
by Rs. 4,19.000 by obtaining a Supplementary Grant in the March 
1971 session of Parliament. The actual expenditure during the year. however 
amounted to Rs. 58.60.962 resulting in excess of Rs. 1.40.961 requires l o  
be regularised by Parliament. 

7 -. The excess of Rs. 1.40.962. in this Grant is the net result o f  
excesses and 5avings under the various sub-heads of the Grant.  The execs\ 
occurred mainly under the Sub-head A(4) Olher Charges (Rs. 1.47.319) 
and was due to belated adjustment of debits of previous years i.e. 1968-59 
and 1969-70 amcunting ro Rs. 30.2501- and adjustment of book-debits 
of Rs. 1.03.667 in March final and March Supplementary 1971 
Accounts for which adequate provision was not made and also due 
to  larger expenditure on Telephones. postage and telegrams. staff car 
etc., uhich could not be avoided. 

3. The excess of  Rs. 1.47,319 in the above sub-head and minor 
excesses under other sub-heads were partly counter-balanced by savings 
under other sub-heads leaving an uncovered excess of Rs. 1.40,962. which 
requires to be regularised. 

4. In the circumstances explained above the excess of Rs. 1,40.961 
uhich constitutes only 2.460,; of the total Grant may kindly be recommended 
fol regularisation under Article 115 of the Constitution of India. 
c -. The 'Note' has been seen by Audit. 



JvIINISTRY OF WORKS AND HOUSING 
Note for P. A .  C. for regularis&ion of excciss irz respect of Grant 

No. 39-Public Works' as disclosed in the Appropriation Accounts (Civil) 
for 1.970-71. 

Voted Charged 

supplementary GrantiAppropriation . . . 98,22,000 - 

Aclual Expenditure , . . , , . 48.62,54,770 39.86,063 

A .  Excess in the Voted Sectfon of the Grant. 
The original Grant o f  Rs. 42.71.6l.MO was augmented by Rs. 

98.22.000 by obtaining a Supplementary Grants in M a r ~ h .  1971 session 
of Parliament. Against the final Grant of Rs. 43.69.83.000 the actual 
expenditure amounted to Rs. 48.67.54,770 lea\ ing an uncovered excess 
of  Rs. 4.92.71.770 which requires to be re_eularised by Parliament. 
Theoverall excess of Rs. 4.92.71.770 in the voted section of Grant 
i\ the net result of excesses and savings under the various sub-heads 
of the Grant.  The excess occurred mainly under the following sub-heads:- 

Sub-heads 
- - - 

rmal Actual Excess 
G r a n ~  I-xpend~ture 

- - - 
(In lakhs of Rupees) 

A-Public Worhs : 

A.1 Original Worhs : 

A . l  (1)-Rurldings : . , , 

A.1 ( I )  ( 2 )  Mmor Works , 

(Voted) 
A.2 Repairs : . 
A.2 ( I  ) Buildings (voted) .' 
A.7 Suspense : . . , 
A.7(1)-Stock : . , . 
A.7(1) ( I )  Charges . . . 

(Voted) 



2. The reasons for the excess under thc above subheads are briefly 
explained below :- 
A. I. (I). (2)-Minor Works (Rr 5.15) lakhs) 

The excess is mainly due to execution of works of urgcnt nature, more 
additions and alterations to office and residential buildings and higher 
percentage of tenders due to fluctuations in the price of building materials. 

A. 2. Repairs 
A. 2 (1) Buildings (Rs. 19.68 lakhs) 

The excess is mainly due to :- 
(a) increase in the cost of materials; 
(b) increase in the number of buildings to be maintained; 
(c) payment of interim relief to work charged staff; 
(d) increase in percentage rates for repairs. 

A. 7 Stispense -A. 7(1) Stock-A. 7(1)(1) ( 1 )  Charges (Rs. -i 215.21 lakhs) 
This head represents the transactions, connected with the purchasc 

of materials, both for buildings and roads, made by the Central P. W. D. 
for use on various works undertaken by them. The excess was mainly due 
to the following :- 

(a) Receipt of more materials than anticipated : 

(b) Increase in the cost of materials ; 

(c) 10O0/6 advance payment to suppliers of steel to avoid cancellation9 
of the quota. 

(d) Adjustment of profit on stock account by credit to Major Heed 
XXXVII Revenue Rcceipts. This was done in supplementar) 
accounts and could not foresecn earlier. 

(e) Due to award and start of works on all the bridges and culvert\ 
in Nepal which resulted in an urgent need for more materials. 

A. 7(2) Other Suspense Account : 

A. 7(2) (1) Charges (Rs. 269.23 lakhs) :- 
The excess was mainly due to the following reasons :- 

( i )  Expenditure incurred on deposit works of Food Corporation 
of India and Central Warehousing Corporation, in excess 
of deposit received ; 

( i i )  increase in prices of certain items of stock as a result of C X L ~ ; ~  
levy ; 

( i i i )  Adjustment of old cash settlement bills. 
(iv) Adjustment of more A. Gs Memm th-"  :.nficiratcd. 



B. Excess in the Charged portion of the Grant : 
The excess occurred under the subhead 'A. 2(l)--Buildings' for the 

reasons explained below :- 

A .  2(1 )--Buildings (Rs. 2.19 Lakhs) 
Of the total excess of Rs. 2.19 lakhs, Rs. 2.05 lakhs relate to the Pre- 

sident's Estates. The excess is partly due to delayed booking of expenditure 
pertaining to 1969-70 in the Accounts for 1970-71 (Rs. 1.40 lakhs) and 
partly due to increased expenditure on consumption of electricity and water 
and on certain equipment urgently required. The expenditure is charged 
under Article 112(3)(a) of the Constitution of India. 

The remaining excess of Rs. 0.14 lakhs which relates to C. P. W. D. 
was due to payment made against court decreeslawards which is charged 
under Article 112(3)(f) of the Constitution of India. In such cases any ex- 
penditure over and above the sanctioned appropriation can be incurred only 
after taking either a Supplementary Appropriation or an advance from the 
Contingency Fund of India. The correct procedure to be followed in such 
cases will be brought to the notice of all concerned to ensure that no expen- 
diture in excess of the sanctioned Appropriation is incurred in future. 

3. The excess under the above subheads and minor excesses under 
certain other sub-hands were partly countered balanced by savings under other 
sub-heads of the Grant leaving a net excess of Rs. 2,08,063 (Charged) and 
Rs. 4,92,71,770 (Voted) as a whole in the Grant. 

4. In the circumstances explained above the excess of Rs. 2,08,063 
(Charged) and Rs. 4.92,71,770 (Voted) may kindly be recommended for 
regularisation by Parliament under Article 115 of the Constitution of India. 

(This Note has been vetted by Audit.) 
Fitrther Information : 

( i )  The expenditure incurred on deposit works of Food Corporation 
of India and Central Warehousing Corporation in excess of de- 
posits received was Rs. 58.80.633. 

( i i )  Para 13-4.3 of C. P. W. A. Code provides that expenditure in- 
curred in excess of the deposits received should be transferred to 
the head "Miscellaneous Public Works Advances" to watch the 
recovery therfor. The fact that there is a procedure prescribed 
for watching the recovery of excess expenditure incurred on 
deposit works. would seem to indicate a contingency of incurring 
expenditure in excess of the deposits. In short, the incurring of 
such excess expenditure is not prohibited. 

A copy of para 13-4.3 is plced below for rcference. 
Cenfral Public Works Account Code 11 Edition 1965. 
Para 13-4.3 : Outlay on Deposit works is required to be limited to the 

amounts of deposits rcccived. Any expenditure on deposits works incrurred 
In excess of the amount deposited is chargeable to 'Miscellantous 
Public Works Advances' pending recovery to effect which actior 
should bc taken at oncc. 



APPENDIX IX 

MINISTRY O F  WORKS A N D  HOUSING 

Note for the P .  A .  C .  for regularisation ofexcesses in respect of Grant 
No.  JIPDelhi Capital Outlalp as disclosed in the Approprialion 

Accourtts (Ci i i l )  for the year 1970-71 

(In Rupees) 

-- -- -- - - - -  - - 
Rs 

Voted . 
Orig~nal 6.47.50.000 6.47.51.000 
Supplementary 1.000 
Charred : 
Original 17.50.000 17.50,OOO 

- - -.--- --- 
Ar;a?l Excess 

Fxpend!tur~' 
_. _ _ _  C 

Rs. Rs. 

I. A .  Excess in the iqored Portion o f  the Grant 

The original grant of Rs. 647.50.000 was augmented bv a token s u ~ p -  
lementary Grant of Rs. I000 in the March 1971 session of Parliament. Against 
the final grant of Rs. 6.47.51.000 the actual expenditure amounted to Rs. 
6.72.52,649 leaving a net excess of Rs. 25.01,649 in the Voted Section. This 
excess. which is the net result of excesses and savings under the various sub- 
heads of  the Grant,  occurred under the sub-heads 'A-1 ( 1 )  Housing' (Rs. 
18.54 lakhs) and 'A-l (2)  -Other Civil Buildings' (Rs. 16.09 lakhs) of the 
Grant  as explained below :- 

2. A-1 (I )-Housin,~ Major IVcrrks : 
.............. 

Rs. 
Final Grant . . . . . . . . . .  2.56.21.41 1 

Actual Expenditure . . .  2.74,75,791 

Excess . . . . . . . . . . .  18.54.380 
-- - - -- - _. __ ___ -. . __ ___~^ .- - ... - ._. .-... -- .- 

Of this excess, Rs. 16,01,767 was mainly due to the local purchase of 
steel for certain items of work and accelerated progress of other works as 
shown in the list of works attached at  Annexure 'A'. The balance of Rs. 
252,613 was due to misclassification in accounts. This misclassified 
amount was correctly adjustable under the subhead  'A l(2)-Other Civil 
Bulld~ngs'. Thls misclassification could not be detected in time. However, 
this does not affect the overall excess in the voted portion of the Grant.  



3. A. I (2) Other Civil Bui1dityy.c a 

- - - . - -  - -- - 
Rs. 

Final Grant , . . . . , . . .  3,09,56,000 
Actual Expend~ture 3,25.64,602 
t xcess 

- - - - 16,08,602 
- -- 

The excess under this sub-head was mainly due to the following fators :- 
( i )  Increased expenditure amounting to Rs. 15,13,011 due to the 

accelerated progress of certain works as shown in Annexure 'B'. 
(ii) Misclassification of Rs. 3.48.204 relating to the expenditure on 

execution of work in Rashtrapati Bhawan viz. Air-conditioning 
of Loggia attached to Banquet Hall to Rashtrapati Bhawan' as 
Voted expenditure instead of as a 'Charged' expenditure. The 
expenditure is charged on the Consolidated Fund of lndia under 
Article I12(3)(a) of the Constitution of lndia. As the misclassifi- 
cation came to notice after the accounts f'or 1970-71 had been clos- 
ed it could not be got rectified in accounts. I n  terms of para 7 
of the 16th Report of the P. A.  C. (First Lok Sabha) this misclassi- 
fied amount is required to be excluded from the scope of regul- 
arisation in so far as the excess in the Voted portion is concer- 
ned. But as regards the 'Charged' portion there is an excess of 
Rs. 10.62.81 5 disclosed in the Appropriation Accounts (Civil) 1970 
71 requring regularisation which will be further increased by 
Rs. 3.48.204 on the bais of the recommendations of the P. A. C .  
referred to above . 

4. The excess of Rs. 34.63 lak hs under the above sub-heads was partly 
counterbalanced by saving under other sub-heads leaving an uncovered excess 
of Rs. 25.01.649 requiring regularisation. After excluding the excess of Rs. 
3.48.204 referred to above. the net overall excess in the Voted 
porrion of this Grant requiring regularisarion works out to Rr .  ,71,53,445. 

B. Excess itr (Ire Charged porrion o f  (Ire Gratrf 
5. The excess of Rs. 10,623 15 i n  the Charged portion which i s  the 

net result excesses and saving occurred mainly under the sub-heads 'A-(I)-- 
Hou5ing' and 'A-l(2)-Other Civil Build~ng>' as explained below :- 

4 1 ( 1 ) Hon.tinp : -.- 
. -  - -- ~. 

Rs. 
Final Appropriation . . , , . . . . . 3,00.@M 
Actual cxpend~turc . , . . . . 6.13.902 
l:xccss . . . . . . . . . . . 3,13,902 

- - .._ . . - _. 

The excess of Rs. 3.13.901 ha> occurred due to : - 
(i) Payments made in satisfaction of certain Arbitration Awards,; 

Court Decrees (Rs. 250,274) which are 'charged' on the 
Consolidated Fund of India under Article 111(3) ( f )  of the Con- 
stitution of India. The expenditure was expected to be met out 

of anticipnted savings within the charged portion of the sanctioned 



grant. This expectation did not. however. materialise due 10 
execution of some important and inescapable works . 

( i i )  Payment of some pending bills for which no provision was made 
(Rs. 63.628). 

A. l(2) Orher Civil Build~ngc : - - - . -  

R\ 
Final Approprialion . . . . , , . . . 14.00.O(X) 
Actual Expenditure , . . . . . . . . ZO.X~.XJC, 

The excess of Rs. 6.86846 and expenditure amounting to Rs. 3 , 4 8 . 2 ( ~  
misclassified as 'Voted' instead of as 'Charged' as explained in para 3(ii) 
above, were due to execution of'work "Air-conditioning of Loggia atlactlcd 
to the Banquet Hall of Rashtrapati Bhavan". This item of work was not 
provided for i n  the Budget as the item was sanctioned only in Januar!. 
1971. As the work was very urgent and inescapable. it could not bc llcld 
up and hence resulted in excess expenditure. 

6. The excess of Rs. 10.00.748 under the above sub-heads togctllcr 
with an excess of Rs. 64.914 under the sub-head 'A-2 Establishment Chargo 
paid to other GovernmentsiDepartments' were counter-balanced by a minor- 
saving of Rs. 2,847 under 'A-3 Tools and Plant' leaving an uncovered excw 
of Rs. 10.62.815. After adding Rs. 3.48.204 rnisclassified as'voted' instcad 
of as 'Charged ' expenditure as explained in para 3(ii) above. the actual c\- 
cess under 'Chargcd' section requiring regularisation ~ o r k s  out to 
Rs. 14.1 1,019. 

7. After excluding the excess of Rs. 3.48.204 referred to in para ~ ( I I I  
above, the net overall excess in the Voted portion of this Grant works out 
to Rs. 21.53.445. And correspondingly adding Rs. 3,48.204 correctly ad- 
justable under 'Charged' section referred to in  para 5 above, the net owall  
excess in the Charged portion comes out to Rs. 14.1 1,019. 

8. In the circumstances explained above. the excess of Rs. 11.53.445 111 
the 'Voted' portion and Rs. 14,11,019 in the 'Charged' portion of the Granl 
may kindly be recommended for regularisation under Article 1 15 of the Con- 
stitution of India. 

This Note has been vetted by Audit. 



A N N H U R E  ' A '  

List of works whicli accolrrzt /or excaeA e expentlitirre during 1970-7 1 
r,,rL/er srrb-head ' A - 1  ( 1 ) -  -Housing' on Account of Accelerated Progress 

of Works and Local pirrcliase of Steel. 

Yame of the F ~ n r l  Allot- Actual Ex- txcesr Ex- 
work men1 pend~ture pendrture Remarks 

over final 
dllotnient - ___ _-- -- -_--- _ _  _I-_ _ ___- __ . _ 

I 2 3 4 4 - - - -  - - - -  -.--. _ .._~ 

R5. . us. us. 
101r PIur1 

1 ,  Rcsldenlial accomnioda- 
(Ion of  National Acatlerny 
(,f Administration . ').(X).OO(l 1 1 . 2.1 2.338 Good progress 

of w o r k  and 
Local purihase 
of steel. 

5 .  Construction of 128 1-ype 
I I I  and 16 Type 1V In 
N . H .  IX, Ramakr~chna. 
pu ra rn . .  . . , 

h. Rcdcvclopnwnt of PocActs 
in DIY and DIZ area ( 35  
acres) handed hv Ncw 
Peshwa Road and Mandir 
Marg etc. , . . 

7. Construction of 136 Qrs. 
In 4-storeyed Block in 
existing vacant pocket of 
Tyhagaraja Nagsr. . 

1.09.2Y) Aceler.ilsd 
progress ~ 3 f  

work 

1.77.209 - d c  
and L x a l  pur- 
chase of Slecl. 

1.9?.613 Good proprcss 
of work. 

1,98,204 Payment of .%r- 
v l a  connection 
to  N.D.M.C. 

25,574 Good progress 
01 work. 

- - - - 



I 2 3 4 - 5 

8 Construct~on of 224 Qrs Rs. Rs. Rs. 
of Tjpe 11,  111 and IV at 
Prob) Road and I 6 0  typc 
Ill Qrs. T~marpur 3.91.500 4.56.809 65.309 Good propre\, - -. -- of work 

16.03.635 
Pelt: Saving\ (--) I . M U  -- 

16.01 767 ---- - 





APPENDIX X 

Nore fbr th t  Public .4ccounrs Corrtrnirtcc ,/or rcgrrlarrsatiort of' E.rrc.\\ 
in /he I'otcd Sec.tiolr of' Gronr No. 42- Alinistr~. q/ Home Afairs. a\ 

c/isc/(~vcd in t h  .4pproprintion Ac~coirnrs ( C I  I . ; / )  jijr 1970-7 1. 

The exce\\ of R \  5.07.599 whlch I\ the nct rewlt 01 ewesw\ and \.I\- 
! n p  under the \anoil \  wh-head\ o f  the pralit occurred nia~nl)  under the lo11o\\ - 
m p  sub-headc under the Group Subhead ' 2 '  Sccretar~at. for the reason, 
expl;~lnrd thereunder 

The excess ol Rs (1.'1.!01 undcr thc .lho\r r t ~ h - h ~ i i d \  and i t  nilrlti: 
c a w \ \  under another wh-huad of the Cirant uerc partl! counter-halaricsd 
b! - . .~\~n,ec undcr other hcrrdr lelr\inp a rict cicc\\ rrf H\ 5.07.SW uhrch rc 
qulrc- to k r cgu la r~ rd .  



.\ate jor  the Pithlie A ~ C O I I I I ~ . ~  Conmiitlee jor reg~r lar isa~io~i  of excess oJ 
Rs. /0.44!) in Grant hrtr. 43 .CABINET' ar disclosed i i ~  tlrp 

.4ppropriorto1i A ~ ~ I I I I I . \  (C~I,;/)  /!I 70- 71. 

Rr. 
Orrginal <trar31 73.66.000 
\trpple~ncnur) C~r~nc 6.07.000 
7 #>la1 (trdnt 79.73.000 
4ctt1al I xpcnd~lurr. 79 83.449 
1 \LC-+ 1!).#9 

Thc original pro\ i\ion of R\. 73.6h.01X) 11ndt.r thi4 Grant uaa augmented 
h,i K,. h.07.000 by obtaining a Supplementary Cirant in the March 1971 
, : ,wrl of Parllamcnt. Againrt the linnl grant of Rk. 79.73.000 the actual 
c.\pcnditurc amor~.rlcd lo R \ .  79.X3.44'3 Icab~np an uncwered rxces\ of 
I < \ .  I(I.44'3 nhich require\ to be repulariwd. 



will show the actual expenditure on Tour Expenses including payment to 
Railways and Defence Departments during the p s t  few years :- - - -. - - -- -- - --- - - - - . - - . - - - - --- 
Y e u  Expznditurc on Tour Ex- - - - -- --- -a *- 

Rs. . . . .  1966-67 . + 14,07.6?9 
1967-68 1 0 , 5 8 , 7 ~  
196869 . . .  . . .  t0.76.216 
1969-t0 18.6),~10 

- 
Accordingly. during the year 1970-71. a provision of Rs. 16.0(1.O(M) 

was made in the original budg t  estimates as under:-- 

When the position of the grant was reviewed in February 1971. in the 
light of the actuala for the first 8 months and estimated expenditure for the 
remaining 4 months. it was estimated that the rquirements under A.3 
Tour Exptnscs during th ycar 1970-71 would not ex& the sanctioned bud- 
get grant of Rs. Ih.00.000. 

The final rebieu- of the grant on the h s ~ s  of the actuals for the tir\t 
10 months and estimated expenditure during the last ? months rcvcakd 111 
March. 1971. that the total requirement for Tour Expenses of the Minister,' 
Deputy Ministers would amount to roughly R4. 17.75.000 as indrcatcd 
below :- 

Rr . 
(a) Actuah f a  the f i  10 months . . .  IZ.lr!,UY, 
(h) Anliciprlcd my*ndiwc for Ihc rcmninins 2 mcmlhs . . 5 . 2 0 . ~  

Neces,sary provision was made accordingly by mappropriation of' 
fuDds. 

Upto and including the expcnditurc booked during March, 1971. 
the total expcnditurr under thc Group subhead A.3.--Tour Expcnlm w i n  
Rs.15.60.221 against the final grant of Rs. 17.75.000 and upto that rtalp. 
tberr was no indication of any likely exces a p i n r l  the sub-hud. 

Whcn the vpproprmtion account was received in Septrmkr .  1971. 
it was obQ(CIVCd lhat an amount of Rs, 2,29.% har k c n  adjusted ngalml 
tk Subhead A. 3(2) Paymnts lo Railway & Dcfcw Dcpiirtmentr agaml 
tbc final of Rs. 1.I7,OO multing in an ex- of RI. l,I&94& The 
e m s  occurred due lo adjuotmcnt of cmuin  dcbiu durins March (F) 
March (Sy) accounts which were not mfIuxcd in thc mosthly rutcmrnt, 
a d  s t ruemu for aatscigioJ debitr raarivdd fmm the Mhiurb includ~np 
a debit for Rs. 82.872 d v c d  frcm the C a n t r d k r  of Dtknce  Account$ w 



The above excesses were partly offset by savings under the other sub- 
heads of the Grant leaving a net excess of Rs. 10.449 in the grant which 
requires to be reguiarised. 

In the circumstances exblained above, 'tfie excess of Rs. 10,449 which 
is 0.  I5 per cent only of the Final Grant may kindly be recommended for 
regularisation by the Parliament under Article 115 of the Constitution. 

This note has been vetted by Audit. 



GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

Note .for Plthlic Accormts Committee .for reprlurisat ion of the excess in 
respect ofGrorst No. 4.;-Police (Voted) as disclosed in the Approprio- 

tion Acmltnts (Civil)  for 1970-7 1 .  

Original Suppknlentar) F~nal Aclual i- xccw 
Grant Grant Grant expend~lure 
(Rs.) (R*.) (Us ) (Us.) - 

69.08.09.000 8.29.37.000 1~ .37 . j6 .000  7X.21.78.443 84.32.443 - 
2. The original Grant of Rs. h9,08.09,000 was augmented h! 

Rs. 8 8.29.37.000 by obtaining s Supplementary Grant in the MarchJ1971 
session of Parliament. Against the final Grant of Rs. 77.37.40.000 the actual 
expen- diture amounted to Rs. 78.21.78.443 lcaving an ilncovered cxcesb 
o f  R,. Ri. 8432.443. This excw ii the net r e d t  ofexccsses and savings 
under the various subhead5 of the Grant iind occurred mainly underthc sub- 
head F. (+Charges paid to other Governments. Department\. elc. asexplained 
b r l 0~  :- 

An amount ol R\ z 7 l  5 ldkhs wu5 prin~ded under t h ~ \  wb-head 
Later. on anttclpatrng 10s expnd~turr d w  to non-p;r)ntcnt of the arrear to 
the Government of Punjab on account of non-reuctpt of aud~t ccrt~licatc$ 
(Rs. 64.38 Iakhs) and les\ expcrnd~ture antw~pted on account o f l a r i l ~ t w  grun- 
ted to pol- battalions tn Janimu and Kashm~r on the haw of aciunl. 
(Rs. 38.00 lahhs). an amount of Rs. 81.23 lakhs *is\ found \urplu\ and ua. 
re-appropnatcd from the head 117 other hcadb i r i r ~ n g  (1 final pro\is~on of 
RE. 1.90.3 lahhs undcr tho wh-head. Thc actual expcndlture. howewr. 
amounted to Rs. 578.00 lahhs re\ult~ng rn an excess of Rs. 87 77 1.1kh3 whd l  
was malnl) duc to the reawns, explained below : 

ti) I t  was intimated by the Ministq of Defence to this Minibtr) ill 
Jul) 1970 that an expenditure of Rs. 37.28.174 had been incurred by them 
on the grouping operation of thc Mijo Hills Dis1ric14 undertaken by the Arm! 
during the year 1966-67 and I%%-69. This cnpnditurc is rcimburshsblc 
by the Ministry of Home Affairs l o  the Ministry of krcnce. Of this enpcndb 
turn. a sum of Rs. 507,936 bad been reimbursed to the Ministry of Dcfcnw 



~n two instalmats i n  tha previous years Ieavin~ a bpbnca o f  Rs. 32.20,230 
still to be n i m b d .  App.ovl;l to the rrimbutsanrsnt d thir sunount wrs 
i s ~ 4  in Ootober, 1970. Subskqwntly, i t  cam to notice that the rum of Rs, 
37,703 sanctioned for r e - h b m t  to the Mihistry of Defcnce in  this 
connection during 1969-70 was not adjusted in the A.G.'s OfRce in the account 
of 1969-70. Thus a provision for this amount (Rs. 2.37.703) and the balance 
amount to be re-imburxd during 1970-71 (Rs. 32,20.238) totalling a sum of 
Rs. W.58.000 (roundly) was retained under the head F.Whargp paid to 
other Oovemmmts. Departments etc., in the account of 1970.71. How- 
ever. when the Appropriation Account was received, i t  was found that the 
Mtnistry of Defence had raised a debit of Rs. 62,65.931 on this account 
Icading to an excesq adjustment RI. 28.08 lakhs. I t  wa\ not possible to make 
provkion to cover this adjustment at that stage. 

(ii) In the absence of any information regarding the expenditure to be 
incurred on the facilities granted to the various police battalions to Jammu 
and Kashmir b j  the Defence authority during a particular gear provision for 
~ h c  pttrpose i s  made on the basis of the expenditure incurred during the prc- 
\lour )ear. During the ycar 1969-70 an expenditure of Rs. I.95.19J only was 
incurred for the purpose. Thus a provision of Rs. 9.00 lakhs was finally 
rctatned on this account during 1970-71. After thc close of the year. h o ~ -  
r.\cr. i t  was found that the Defence authorities had raised a dcb i~  of Rs. 
7.78 lakhs i.e.. Rs. 5.XH lakhs in exms, of the prcnis~on rcraincd. I t  was 
rhcn too late to pro\~de funds to cobcr this excess. 

(III) I)cltnco .iuthor~t~e\ alw ralu deb11 d1rec.t agaln\t th~s Mmstr) for 
thr. cxpendlture mcurtcd hj them on the rac~ltt~e\ granted to the Jammu 
,~nd Kashmtr M~l r t~a.  No ettrnatc ol the eupcnd~ture to be rncurred In a 
p,~rtuular )car 1s rccwed lrom an) author~t) and protlblon on thr\account 
I \  made on the basis of the artual\ of thc p;l\~ years and the trend ol'expendr- 
iurc dur~ng n part~culiir )cur The expcnd~turc on thr\ account dur~ng 1968- 
hl) ~ n d  1969-70 Ma\ Rs. 1,65.?5.W7 and U3 1.67.35.804 respect~cclj. The 
c~per~tf~turc upto thc end of Januar). 1971 us\ Us 1.17.16.7l5 uhrch works 
o t i ~  rtbughl) to RI 12 IlrL hs per month A pro\:\lon ul R\ .W lahhs owr 
~ n t i  abow the expcndtture ~ncurred durlng the l i n t  10 month\ . c d total o l  
Kt 1.47,l7.000 (RI I. If. 17  lakh\ and R\ M.00 lalh\) %.is. thortfore. made 
I i ~ r  ihz )ear 1WO-7 l When the Approprral~on 4ccount %a\ rcw\eJ. 11 Has 
lound that the Iktenrt authorctw h ~ d  ratxd d dchtt of R\. 70.98.676 for 
~ h r  c\pend~turc Jurmp the lart tuo  mrmth\ of the )car ap!nst our estrmatwn 
ol K, 20 Iahh5 htng~ng the cxpcndtturc on th~s xcounr to Rb. I.8U.IS.J91 
.Ip,lrnsr the hnal pro\ lrton of R\ I .47.17.O(W) Th15 has resulted In nn caress 
1 1  s . . I  4.c ~ h c  adjustments, on [hh ~ccount w r c  mark afler the 
L L W  of the tin~nct.11 >cur, ,I un5 not pwsthle to protde funds to ewer ~ h n  
C \ C T \ \  ilh. 



Aidatunition at the fag end of the year by the Mcnce aUthMljth. As 
the debits in this regard were raised and adjusted &lhe alose dttre'fhrPnoial 
par, it was not possible to provide funds to cover the same. These excesses 
w m ,  however, pmrtly offset by saviagr unda other sub-heads under the 
group subhead 'E.2-Border Check Posts' bringing the net excess under this 
Group Sub-head to Rs. 5.67 lakhs. 

4. The abovementioned excesses and minor excess under other s u b  
h d s  were partly offset by savings under various other sub-heads leatinp o 
net excess of Rs. 84.32.443 in the grant which requires rcgularisation. 

5. In the circun~stances explained above. it is quested that the e w s s  
of Rs. 84.32.443 may kindly be recommended for regularisation by Parlia- 
ment under article 1 1  5 of the Constitution. 

This note has bcen vetted by the audil. 



APPENDIX XHl 

MINI!iTRY OF HOME AFFAIRS 

Note for Public Accounts Cotnmirtee .for regularisation of excess in the 
. Voted' Secrion of Grant No. 48-Priry Purse; and A l l o w ~ c e s  of Indian 

Rulers' as disclosed in the Appropriarion Arcorryrs (Civil) for 1970-71 
--- - - -  - -  - 

Origcnal Grant , RI 1,51,000 
Suppkmentary Gran~ Rs 24.000 
Tam1 Grant . Rs 1.75.000 
Actual Expcndwre Rs 2.02325 
I- ncns RS 27.825 - - 

The Original Grant of Rs. 1.51.000 Has augmented by Rs. 24.000 by 
obtitining a Supplementary Grant in the March. 71 session of' the Parlia- 
inent. Ho~ever. against the final grant of Rs. 1.75.000 the actual expenditure 
ainounted to Ks. 2.01.825 leaving an uncovered excess of Rs. 27.825 which 
rcquires to he regularised. The estimates and final grant are fixed on the 
hasis af the information furnished by the variou!, Accounts Officers who 
! r i  ltrrn bx them on the trend of past and current actua!s and such other 
rriformatioil as may be available wilh them. Supplementar) grant is obtained 
an the bash of 8 monthly estimates. The eight mcrnthl) estimates received 
I'r'm the various Accountants Cieneral revealed an additional requirement of 
It\. 24.000 under the subhead A-4-Allowanccz to Relationserc. of the former 
I n d w  Rulers. A Supplcmenhry grant for this amount Has accordingly 
o b i a i d .  Thc concerned Acvnuntants Generil. ho~e\er. enhanced their 
rcqwrement under this subhead subsequently  hen i t  w a s  too late to augment 
I ~ K  proviuon further. Thk ha5 rrwlted in rhc excehs under this sub-head. 

In thc crrcum5tanccr cxplalncd ahosc the cxccs\ of Rs. 27.825 tn this 
( i i .~ni  ml) ktnJI) bc rc;ommendcd for regularoarton h> Parl~arnent under 
Irtrclc 1 1  5 of the Const~tutton of lndir. 

Thir nolc has been vetted by the audit. 



AlPPENDlX KIV 

&WIBNMENT 01: ~ N N A  
MINISTRY OF HOME AFFAIRS 

Note for Public Acrowtts Committee,for regularisation oJexcess over Grmt 
.Vo. 51-Chandiprh ( Voted) as (lisclosed in the Appropriation Accounts 

(Civil) .for 1970-7 1 

Chipinal Suppkn~cntary I-iml Grant Actual Excas 
Gmnr Grant I:xlm\dilurc 

Rs. Rs. Rs. Rs Rr. 
7.22.&0,000 47.n9.000 7.70.69,ooO 7.73.74.871 3.05.87' 

The original pro\tsion of Rs. 7.22.80.000 in the voted section of' (hi\ 
Grant was augmented by Rs. 47.89.000 by obtaining a Supplementary Grim[ 
in March. 1971 session of Parliament. Against :he final Grant of R\ 
7.70.69.000 the actual expenditure. however. amounted to Rs. 7,73.74.87? 
leabing an uncovered excess of Rs. 3.05.877 which requires to be rcgulanwd 
The excess is the net result of exassn and savings under the various sub- 
heads o f  the Grant and occurred rnatnly under the following subheads for t l x  
reasons explained below : 

R. Adnrinimutirr SNI irrr 
- 

Flnrl Grrnr Acluml Fxcc%q 
1 xpcndnurc 

R1 R I R I 
--.-- ------ - - - -- 

B 4-POIICX 
B 4% M u u x l h e x ~  . 
t).YZW l t. Foreosr Scwncc I-rh~aior). . 

-I@ f .USOO 5.tI7.743 2.64.94 3 

No funds were provided during 1970-71 for the purchase of infrared- 
specuophotorncter ordered by the Chandigarh Admrnistmtion through the 
D.G.S.& D. far the Forcnoic Science Laboratory. Chaadigarh on the conw- 
&ration that the &bit for the above equipment would be adjusted in 1471- 
72, and ecoordingly a provision of Rs. 3.50.000 war included in thc 
B.E. 1971-72. However, the debit w u  adjwtcd in tbc .ocounrs of 1970-71 
itself, rtsulting in Iht above exas.  



The e x m s  under this head occurred due to the following reasons :- 
( i )  Raking of debits by Pay and Accounts Officer in March, 1971 

(Final accounts) amounting to Re. 2.39 lakhs for supplies of paper 
pertaining to the years 1966-67, 1968-69 and 1969-70. 

( i i )  Receipt during 1970-71 from the Mills of supply of paper ordered 
during 1969-70 and for which provision was made during tbat year 
and raising of debits therefor by the Pay & Accounts Ofher in 
March. 1971 (Final Accounts). This resulted in an exms of Rs. 
7 lakhs. 

(iii) Raising of debits amounting to Rs. 3.15 lakhs in the amounts 
for 1970.7 1 by the Pay and Accounts Officer for 95% of payments 
for supplies of paper received during 1971-72 (April, 1971) on the 
basis of despatch advices sent to him direct by the Paper Mills 
during 1970-71 (March. 1971). This resulted in an excess of Rs. 
3.15 lakhs. 

The abovc debits were not expected to be adjusted during 197071 
and the adjustments made came to the notice of the Ministry too late to pro- 
vide additional funds for this purpose. 

The above excesses ornounling to Rs. 14.90.371 and rntnor excesses 
under other tubheads were partly counter-balanced by saving under the 
remainmg subheads of the Grant leavtng a net excess of Rs. 3.05.887. 

I n  the circumstances explained above. the ohcr all excess of Rs. 3,05,877 
~ h i c h  constitutes 0,4 per cent only of the final Grant may kindly be recomm- 
rndcd for regularisation bq Parliament under Article 1 15 of the Constitution 
of India, 1950. 

This note has bccn tetrcd by Audit. 



~ E R N M E N T  'OF INDIA 
MINISTRY OF HOME AFFAIRS 

Note fiw Pubiic Acrowrrs Committn for rep/ar&sarion of exccss over voted 
Grimt No. SSTkibal' Areas as disclosed in the Appropriatiort Accounrs 

(Civil). 1970-7 1. 

The original provisions of Rs. 27,75.65.000 was augmented by RI. 
84.57.000 by obtaining a Supplementary Grant in the March. 1971 session 
of Parliament. Against the f i n d  Grant of Rs. 28,60.?2.000 the actual ex- 
penditure amounted to Rs. B,10.03.977 leaving an uncovered excess of Rs. 
4931,977 which requires to be regularistd by Parliament. 

The excess is the net result of excesses and savings under the varioub 
subheads of the Grant and occurred mainly under the followi~~g subheads 
for tbe reasons exphn cd belou : 

The excess 1s due to adjustment In March (Suppkmcnury) 1971 
Accounts. of book debits mclurive of liabilitus of past years ri%iPeJ by the 
Dcfenct Accounts Ofhctr concerned afkr the close of the financial year 
wbcn it wa5 too late to provtdc necessary funds for the purpose. 

A. XI )  ( I )  (5pPurchax & Maintenance ek. 
of Mechanical Transport 
0 : 50.00.000 
R : (-.) 1,41.000 48.59.000 39.51,219 (E.) tO.92,219 



The excess i s  mainly due to (i) adjustment of debits pertaining to the 
years 1965-66, 1967-68 and 1969-70 for supply of vehicles which were raised 
only in June, 1971 i.e. after the close of the financial year when it was too late 
to provide funds for the p u r p w  am1 (ii) increase in the expenditure on npa in  
of vehicles and on Petrol, 011 and Lubricants on account of unanticipated 
movement of troops. 

A. 2(I) (1) (6)-Stores and Equipment 
0. 1.20,00.000 

The excess is due to adjustment in the accounts for 197@71 of b o k  
debits for the years 1968-69 and 1969-70 raised by CDA in June. 1971 after 
[he close of the financial year. 

Thc excess i s  mainly due to (a) adjustment in the accounts for 1970-71 
,,I' book debits for the year 1969-70 raised by CDA in June. 1971 after the 
c l c i s  of the financial year without prior intimation to the concerned Assam 
Ril lcs Units and (b) fluctuations in rates of rations and transportation charges 
I'cr which exact requirement could not ht asses.wd accurately. 

I t  is,  however. stated that a liabiltly Register is maintained to watch 
1!1r progrcsz of udjustmenr of past liabilities and for making provisions of 
(unih  ut the appropriate time. Hswcvcr. i t  i s  fund that debits for all accep 
rcil bill, arc not raised orrd adjusted during the year rrsulting in lapsing of 
i'i.nA i f  provided in full. In \ iew of this. provision in the budget i s  limited 
1 0  forcwc-able hills that art likely to hc: adjusted during the year. However 
;I, mo>t or the h i l l s  were adjuratcd through debits raised in Supplementary 
Aciwnts when adequate protision could not he made. i t  has resulted in 
E ITe'i\ 

The above exccucs arnount~ng to Rs. 1,93.76 lakhs and minor excesses 
under other sub-heads w m  partly counterbalanced by sa\rngs under the 
rcmainin oubheds of the Gnnt brmgtng d o ~ n  the net excess In the Grant 
3, il wh& to Rr 49.8, ,977 whkh rcqwres to be regulated. 

In the circumuancts crpIaineJ above the owtall excess of Rs. 
49.81.977 which comlltuw only 1 .7Ja,, of the find Grant may kindly bc 
rccommmlcd for mguhriutinn tty Parliament in accordance with Anick 
I I S  of the Constitution. 

This not has k n  mtcd by audtt. 



MINISTRY OF HOME AFFAIRS 

Note for the Public Accounts Committee for regularisation of the excess 
over Voted Grant No. 54Dodra and Nagar Hawl i  Area as disclosed in the 

Appropriation Accounts (Civil) fw the year 1970-7 I .  

Original Suppkmmury Find Grant Actual Exm 
Gmnt Grant Expenditure 

Rs. Rs. Rs. Rs. Rc . 
68.#.,000 1 1.65.000 80.1 1,000 82.44505 2.33.505 "- - - -  - -- 

The original Grant of Rs. 68.46.000 under this Grant was augmented 
by Rs. 1 1.65.000 by obtaining a Supplementary Orant in March. 1971 session 
of hrliaarent. Against the final Granr of Rs. 80,11,000 the actual expcndr- 
t u n  amounted to Rs. 82.44,U)S leaving an uncovered errcess of Rs. 2.33.505 
which requim to be nguluised. The over-all i s  the net result o f 
excesses and savings under the various rubheads of the Grant. The exces\ 
occurred mainly under the following subheads for the reasons explained 
thereunder :- 

The provision under this head is being utilkd by three differen1 
Dcprlmcnts of the Dadfa and Nagar Haveli Admn. viz. the Agriculture 
OfFice, thc Soil Conrowation Division and the Minor I m p ~ i o n  Division. 
The overall control of thir provision rtfls with tbe Agwultvrc O@c 
Adjustments relating to the cost of Minor Irrimion Works compltrcd ?urlng 
the year 1970-71 were wught to be adjusted by the Minor h i p t i o n  Drvrblcrn 
by book adjustment and the A.G. carrkd out the adjustment In the account* 
of the barn year (197@71). But due to lack of proper ~ 0 9 r d a ~ i o n  between 
Agncultun Ofticc and the Minor Irrigation Division the actual requirement 
of funds by the Minor Irrigation Division could not be taken into afcollnt 
at the appropriate time for making nccmwy provisron of funds rtsultlng In 
excess. The Collaclor, L & N H  Adnn. has since rakcn mnuary sleps (0  
avoid m m m  of such a situation in future. 



The excess is due to the fact that the Dadra & Napr  Havdi Adminis- 
tration has been following, under romc misapprehension the s otem of "net 
budgain$' instud of '*gross budgeting" while operating this &.d. Udn 
the gross budgeting system whan purchases of materials are made on credit, 
this head is credited and when supplies are paid subsequently, it is debited. 
provision is to be made in the Budget for the debits and credits shown below 
the line as recoveries. As the Administration did not follow this principle 
at the time of framing estimates and as they did not anticipate any net expen- 
diture under this head, no provision aas  made in the budget for the purpose. 
The Appropriation Accounts. however. reveal an excess of Rs. 3,77,408 
under this head, as booking of expenditure on purchase of storm under this 
head on gross basis was made by the A.G. 

Tbt above excesses amounting to Rs. 554,784 and minor excesses under 
orher sub-hcads were partly countcrbaianced by savings under the remaining 
,ub-headr of the Grant leaving a net excess of Rs. 2.33.505 in the Grant which 
requires rn be reguhrised. 

In the circurnstanocs explained abate the overall excess of Rs. 2.33.505 
may kindly be rrcommcndcd for regularisation by Parliament under artick 
1 I ?  of the Constitution of India. 

This note has been vetted by Audit. 



APPENDIX xvn 

MINISTRY OF INFORMATION & BROADCASTING 

Note for the P. A.C. for regularisation of rsress over Voted Gmnr 
No. '61-Mintstrj4 of Informdon and Bratrdrosring' ~r diclosrd in t l n  Appro- 

priation Arcoimrs. Central (CItJl) .far f l i t  p a r  1970.71 

The original Grant of Rs. 26,16.000 was augmented by Rs. 2.84),000 by 
obtairiing a Supplementary Gram in the March. 197 1 session of Padiarnent. 
The actual cxpendirure during the year howeucr. amounted to Rs. 29.1 5,s 19 
leaving an uncovered excess of Rs. 10.18 1 u hich n q u i m  lo he rcgulariscd. 

2. The ovcrall excess of Rs. 10.81 8 which i s  the net rauh of exces~s 
and silbing~ under the various sub-heads of the Grant occurred mninly under 
the subhead 'A.I(?)-Travelling Expenses' (kc. 17.052). The original pro- 
vision of Rs. 1.18.0 under !hi% subhead was augmented by Rs. 13.000 
by obtaining supplementary Grant in  March. 1971 to meet the expndirure 
on foreign tours of officers which were not visual~sed at the time of framing 
budget estimates. But due to increased expenditurn on foreign tours and ad- 
juslment of certain bills of I.A.C. towards the clox of the year the final 
provision proved inadequate resultmg in an c x m  of Rs. 17.052 under thk 
sub-head. 

3. The exes\ of Rs. 17.052 under the ahow subhead and mrnor ex- 
cesses under subheads 'A I(4)-Other Chnqp'(Rs. 2.937)and 'B I-Hospltal~t) 
and enter tarn men^ Expenses (Rs. 2.168) were partly counter balanced by 
savings under other sub-heads of the Grant leav~ng rr net cxcclc of Rs 
10.818. 

4. In  the circumstances explained above. the overall cxcesa or Rs 
10.818 which is only O . V O ,  of the Grant may k~ndly be rwmmcndej for 
regularisatlon by Parhamen1 under Ankk 11  5 of thc C'onstitulion of Ind~a. 

Thrs nole has been vetted b) Audrt. 



MINISTRY OF LABOUR AND REHABUITATJON 

Note f i r  fk PAC for regulmi.ta~lon of exces.~ ovtr Voted Graru No. 127- 
Capitol Outla$ of'rhe Minfsrry of Labour, Employment und ReMilirarion 

as J i ~ d o ~ c d  in the Appropriation A c c o ~ m ~ s  (Civil) for 1970-71- 

2. The o r ~ p n a l  Grant of  Rs 5.55.47.000 Has augrncnted b) obtaining 
,upplerncnrary Chant\ of' R\. 32.85.000 t n  4upuit. 1970. Rs 1.30.79,000 
I,I h o w n h e r .  1970 and Rs. 25.2,CnW) ln the March. 1971 Sc\stonr of Parlla- 
~ n c n t  Against the hnal Grant o f  Rs. 7.3J.??,OM) !hr ~ c t i ~ ~ l  expendttum. 
i1,nrr\er. amounted to H k  S.fJ.95.335 I c ~ \ t n g  an u~ico\cred exceqs of  Rc. 
t ~ > . J l c  uhtch rcqulrcs In he r c g ~ t t ~ r i ~ d  h) Pdritarnent. 

1. Thc mrral l  c\cci\ 01 K\ fi2.l i: i  \\hlsh I \  the nct m u l t  ol'cxcc\\e\ 
, ~ n d  a i t n p  uriJcr the \.irrt>ur Group Stth-head* Sub-head\ of the grant 
ticturrcd m.~tnl! undcr thc (iroitp c;clbhc.rd .C'-I-Kchaht!~t.irton Reclamarton 
\i heme' ( R \  17 09 Ialhsl ,I\ J c r . ~ ~ l r J  klc~u 



at Rs. 123 lakhs. The original grant of Rs. 80 lakhs under the a bovc sub. 
heads was augmented to Rs. 123 lakhs by obtaining a supplamen tary grant 
of Rs. 25.22 lalhs in March, 1971 aqQ by qappropriation of fu nds to the 
extent of Rs. 17.78 lakhs from the salrihgs aviafiable within the grant. The 
actual expenditure, however. amounted to Rs. 140.09 lakhs leaving a n  uncovcr. 
ed excess of Rs. 17.09 lakhs drily due to adjustment bf RI. 17.57 lakhs 
lying under suspense in the accounts of 1970-71 by a pay and Accounts 
Officer concerned in his March Supplementary 1971 Accounts oa d anotkr 
Rs. 2.10 hkhP for which vouchers were received from another Accounts 
Officer in April, 1971 when it was too late to provide additional fun ds. 
L 5. The above excesses of Rs. 17.09 lakhs under the Group subheads 
'C.1-Rehabilitation Reclamation Scheme' and minor excesses under other 
sub-heads wen counter-balanced by savings under other subheads leaving 
a net excess of Rs. 62.335. 

6. In the cimumstances explained above the excess of Rs. 62,315 whicll 
constitures 0.08;: only of the final grant may kindly k recommended for 
regularisation by Parliament under Article 115 a i  Canstitution o f  India. 

7. The note has been xen by Audit. 



APPENDIX XIX 

GOVERNMENT OF INDIA 
MINISTRY OF LAW & JUSTICE 

Note 
$0. ' 

for PAC for regularisation oj  excess expenditure over voted Grant 
r73--Other Revenue Expenditure of the Ministry of LAW' for 1970-71 

or disclosed in the Appropriation A ccoun IS (Civil) I9 70- 71. 

-. --- - - -- . - - - -  - * A 

Rs. R F Rs 
2.04.74.000 1.1 2.65.372 -7.91.372 -- --------- - - -- -- 

2. The excess. which i s  the net result of the excesses and savings under 
the various subheads of the Grant. occurred mainly under subhead 
'A. I. Election Commisdioncr and Regional Commissioners etc.' and the group 
wh-head ' A 2  Other Ekction Chargcs.' The excess under the latter group 
hubhead is wholly due to the fact that an adjustment for an amount of Rs. 
9.1 ?.%(MI was carried out by the Accounts Ofkcr undcr the sub-head 'A.2(1)- 
('onlributions to State and Union Terriloriy Governments. in the acc- 
uunts Ibr the F a r  1970.71 instead of the year 1969-70 for which a sanction 
i ra*  irwed but which could not he acted upon b) the Accountant General 
during that year. The adjurtrnenr In question *as carried out by the Acc- 
ount\ Offwcr in the accounts for 1970-71 in anticipation of a fresh ex-post- 
i ~ l o  Govcrnmnl sanction valid for that year. since the sanction issued in 
1909-70 had actually lapsed. The adjustment came to the notice ef the 
blinistry in April. 1971 whcn it was not possible to probide additional funds 
I'or the year 1970.71. A saving of Rs. 9.79.001) occurred in Grant No. 
'74 Other Revenuc Etpcnditurc of the Ministry of Lau' for the year 1969-70 
mainly duc to the omission lo carry out thc adjustment of Rs. 9,17,%00 in the 
accounts for thc year. 

3 .  The euers ol Rs. 9.1 7.800 undcr thc subhcad 'A. 2( I)--Contr~butrons 
10 SUIC and Union Territor) Cia\crnment\' w rs counter-balanced b) i n g  
ut~llcr other s u b k a d ~  of the group ~ubhead 'A.2 Other Election Charges' 
~ n d  the MI excess under 1h16 group wbhcad came to Rs. 6.61231. There 
1\'1s dlw an ex- of Rs. 1,71,513 undcr the subhead 'A. 1 Electton Com- 
wwoner and Regional Comm~u~cmcrs er~: mad)  due tu unanticipated 
~ncrcawi txpnditurc on Tra\cllinp 411ouum'e~ and Cont~ngcwicr as a mu l t  
of thc conduct af md-tenn Ccncrsll Ekction.s, to the Houx of Ptople and 
~Crldttt Slate Lcgtdotum, in March 1971. 



other subheads of the Grant resulting in a net excess of Rs. 7,91,372 which 
requires to be regularised. 

5. In the circumstances explained abwo, it is requested that the excess 
of  Rs. 7.91,372 which works out to 3.87% of the total sanctioned Grant 
may kindly be recommended for rcgularisat~on by Parliament under Ani. 
cle 115 of the Constitution of India. 

6. This Note has been seen by Audit. 



APPENDIX XX 

MINISTRY OF SHIPPING AND TRANSPORT 
(TRANSPORT WINO) 

Note for the Public Arcnuttts Conrmittce for regularisation ofexce~s over 
vo~ed Grant No. "77- Minislry of dripping MJ Transport" as disclosed in 

the appropriation accounts (Civil) for the yew f9KJ-7f. 

2. Thc o r ~ g t n ~ ~ l  p r o t ~ w t l  ol' Rs I 45.42 IXK) - undcr Voted uction of 
the (jrant Has augmented bj RI 2.Sh.lm hy ohldrnlrlp 3 Supplementary 
( j r j i l t  in h l ~ r c h .  1071 w s w n  01 P.ir11.1nlcnr Agrl~n\t the final Grant of 
K,. I.47.98.00 - .tciual expcndtture. honeirr. .t:!iourrtcd to Rs. 1.52.22.293,- 
Ic,li tnp ,rn urico\crrJ execs\ or K \  1 4 2 0 7  u 111c.h requtres t o  he regulansed 
hy Psrltar~~cnt 

1. Thc wcrall ' $ 1  K h .  4.2-4.293 - ir thc nci r c w l l  of excesses 
,tnd c,i\lnsr undcr the rariou, Ciroup r r~hhcad\  of rhc G r ~ n t .  The exccsn 
,,~.c.urreJ meinl) under thc Group wb-htad\ " 4.1 -Transport U ing" 
dnd "A.2f I ) -  -Road% \C inp ( M.ctn)" ftv thc rc.iron\ cxplarned k l o u  :- - - - - 

( I T  twp \uh-hcaJ f Id (I~.UI~ L W J I  f \.fid -- ) 
1 \ ~ d ~ t u r c  

rK% ) rR.i ) t U -  \ 



A. l(3)-Travelling Expenses (Rr. 1 ,O2,039) : (i) Mom tours perfo& 
by the officers due to the increased activities of the Ministry and in con- 
m t i o n  with development projects included in the Plan and their supervision 
(Rs. 49,039) (ii) payment of air passage bills of the previous year 
(Rs. 33,000) and (iii) inclusion of expenditure to the extent of Rs. 20,000 
for Leave Travel Concession under this subhead. These items of expen- 
diture could not be anticipated and provided for durhg 1970.71 partly 
due to reasons explained in para 4 below and as they became unavoidable 
at a very late stage there was no time lefl to get additional provision sanc- 
tioned duriag 1970-7 1.  

A. 1 (4bOther Ckarge.~ (Rs. 93.660) : More contingent expenditure 
incurred by the officers during foreign tours than anticipated at the time of 
framing the Budget Estimates and also paymenl of telephone bills pertaining 
to the previous years (Rs. 29.205) and also more expenditure on running 
and maintenance of staff cars. Thew items of expenditure could not br 
anticipated and provided for during 1970.71 partly for the reasons explained 
in para 4 below apd as they became unrrvoidabie at a very late stage there 
was M, time left to get additional provision sanctioned during 1970.71. 

The main factors kading lo the excess are given below:..... 

(i) Incmsad expenditure (Rs. 1.88.237) u ~ d c r  "A.3  I )(Z)-lnter~m 
Relief" due to the facl that no provision war made as Interim Relief was 
sanctioned after the finallurt~on of the Budgct Estinweu 19M-71. Though 
proposals to obtain Suppkmntary Grant \rere lnitsrrlcd the samc could 
not bt f inal id  in time due to lack of proper coordination n hich resullcd 
in exc-css. 

(~i) More expend~lurc (Rs. 1.05.073) under "A.&l K3}-'rrabelling 
Expmses" d w  ro (a) more tours undertaken by officers which rcrc ncccbs~- 
tiatcd to gear up  the Stage machinery so thsl the amount allocated for 
RoadriBridges during 1970-71 couM bt fully ut~limi and (b) depubtion of 
higher ofhcers to foreign counlrie, lo attcnd conferewes dc, and; 

(11i) More expend;ture (Ra. I .  l(i.XW) under A.31 X4)--Other Chargcs 
due to payment of arrears of rent of office acxammodstion h i d  by variou\ 
Regionat offices iocaled in State; mainl~ini and running d 36 wh ich  
provided in Rqonal  off= Pad paymeat o "f tokpham c h a w .  Thcsc 
items of expmdtture could not be anticipated and provided durinn 1970- 
71 partly for the reasons explained in psn 4 Wow and as they became 
unavoidabk at a very late stage t h  was no time kn to get additional 
provision sanctioned during 1970.7 1. 



These oxcerrres w m  partly offset by savings under the other s u b  
heads viz. Establishment Charges (Rs. 50,709) of the Group subhead 
A.2(1) having a net excess of Rs. 3,59,301/- under the Group subhead. 

4. Improper maintenance of the liability registers has also been a 
contributing factor towards these excesses duriw 1970-71. However from 
the year 1971-72 onwards they are being maintained properly. 

5. The excesses under the above Group sub-heads as well as nunor 
excess of Rs. 9,4521- under the sub-head B. Grants-in-aid. Contributions 
rtc, were partly counter-balanced by savings under the remaining Group 
Subheads of the Grant leaving a net excess of Rs. 4.24.293,- w i s h  q u i r t s  
to be regulariscd. 

6. In the circum,tanco explained abave. the overall excess of Rs. 
4.24.2931- which constilutes 2.87"; of the Final Grant, may be recorn- 
rnendd for regularimlron by Parliament ~n accordance with Article 115 
or the Constitulian of India. 

7. The note has k n  vetted by Audit. 



APPENDIX XXI 

MINISTRY OF SHIPPING & TRANSPORT 
(ROADS WING) 

Note f i r  Public .4ccoicnts Conrrnitree.for regularisarioui ofewce.~ o w  Voted 
Grant No. '78-Roads' as disdosecl in the .4ppropriatiotr Arr.ourrts (Civil) 

1970-7 1 

Actual 
Total Grant Expcnditurc k k r s  

for rrcouplng an ad5ancc vi dii  equ~\dlctil amount obtd~ned frartr the C tm- 
tlngcnc) Fund of lndtd Jt~rlng 19fY-70. The etpnhturc ,~gain\l I hc 
ad\ance, however. dmountcd 10 RI 79.8N.241. A sum of Ra. 13.1 1.759 
*ac dccordingly rurrendercd tru! of the Supplcnwntury Grant of I-!). 93 
lakhs rhus allotrncn?\ .igarepuung Rs. 13~,16 ,04  1 \\ore made to Slma 
for  thc mainlenancc or harrow1 tf~phusy+ dur~ng 1970-71. The ctpen- 
d ~ r c  h o l e d  howmcr amoun~ni  14, u s ,  15,35.1!,7$2 rc\c,ding an C.;N\' 



of Rs. 154,%,741. There was actually an ex- apunditure amounting 
to Rs. 157,29,408 in certain States as shown bdaw ; 

Andhra Pradesh (Rs. 18,04,223), Assam (Rs. 21,89.875), Bihar (Rs, 
41.96.794). Gujarat (Rs. 4,49,566), Haryana (Rs. 1,60,500). 
Himachal Pradebh (Rs. 1.06.398). Madhya Pradesh (Rs. 4.86.619). 
Maharashr ra (Rs. 3.37.1741, M ysom (Rs. 9.35.846). O r i w  
(Rs. 46.439). Rajasthan (Rs. 4.84.770). Uttar Pradech (Rs. 
1.04,3 IS).  West Bengal (Rs. 42 08.934). Delhi (Rs. 2.06.3861 
and Manipur (Us. 1 1.569). 

As a result of savings amounting to Hs. 2.32.607 in other states, the 
ncl eltccs under this Sub-head was reduced to RJ. l54,%,74l. This excess 
Has mainly due to the fact that the State\ had to incur extra expenditure 
on unavoidable repairs in order to keep the lines o f  communications intact 
to m e t  the needs of the evergrowing traffic and unforeseen natural causes 
like heavy floods in 1970-71 etc. 

3. The road ~ o r k f  under the administrative control o f  this Ministry 
;ire crecutcd through the agency of the State Public Works Departments 
and the Central Public Works Department. Provision in  the budget is 
made on the basis of  estimates received from the various executive agencies. 
They in turn. a n  guided by their substdiary es~ablishments such ifs the 
Chief Engineer. Superintending Engineer. Dhisional Engineer. etc., who 
arc incharp ofactual executwn of the uorks. The Govt. of India invariably 
Impress upon the Slates the nccd for restricting the expenditure l o  the 
amount o f  the allotment and this stipulation is also nude in the letters 
sanctioning the allotments or fund\. Several instructicms have been issued 
iron1 timc to timc to thcm to dixipline their expenses. Some of the States have 
houever failed to mt r i c t  the expcnrliturc to the allotments made to them. 
uhich. as explained in para 2 above, became unatoidable. The extra 
chpcnditurc hod to be incurred on i~rescapble repiiris in order to keep 
the iim of  wmmuniclttiuns intact especially in view of unprecedented 
Roo& during the linancial year. 

4. The Government of lndtd arc. howcter, full) x i r cd  of the pro& 
itrn of avoiding exc;csc~ over rirncttwmi grants and hate alrcad) adopted 
J numhcr d m a s u m  in this brhalf and also p r o p w  13 take axtam further 
step\ in this connecttan. A l l  t b  measures arc rndicatcd below: 

(b) In the raaw of default ng States in  regard to submission of thsc 
r"urnn whxh m y  nol & found lo k rcguhr, the mtra is followed by the 



imue of regular instructions impressing upon them the impstative need 
for the prompt submission of thew montbly returr.s of expenditure; 

(ii) Use of Regional Oflces of tfte Ministry for exercising cofftrol in 
the matter: 

The Ministry has at present six regional Offices in the wuntry and 
Engineer Liaison Officers in all the States. An attempt is being made tc 
use them also to the extent feasible for keeping a watch over the pace of 
expenditure and check tendencies of unnecessary increase in  the expenditure 
beyond mncticncd grants. 

(iii) Norms for mointenoncr: 

Fdlowing the rccornmcndations of a Technical Group comprising 
thc reprixentatives of five States and headed by the Director General (Road 
Development) specific norms have been laid down for the provrsion of 
maintenance grants undcr specified suhllcnds (Ordinary Repairs, Periodic 
rsnewals, Rostoration of Flood Repairs, Special Reptirs, etc.) and grants 
are now allocated according to these subheads on the basis of the norms 
laid down by the Technical Group within the available funds and prog- 
ress cf expenditure is also watchcd for each sub-head separately. This 
facilitates a much lighter control over thc cxpenditurt. and checks upon the 
tcndcncy to cxcced the sanctioned grants to a great extent. 

(iv) Fwrher Instrirc lions Issurd: 

Further instructions have been issucd to the State P.W.Ds reiterating 
the irnp?rathe need for restricting the expcndi~ure within the sanctioned 
total and sub-head wise grant for the maintenance of National Highways. 
They have been further asked that while submitting the Revised Estimatcb 
and final requirements for the year. they shculd indicate the total rcquirr- 
ments and uptodate position of crrpr,diturc against the nliotted funds 
together with the break-up under the respective subheads under which 
allotments are made. This would prove further useful in keeping a watch 
over the expenditure against the grant sancticned for the maintenancc of 
National Highways. 

5. Simultaneously with the above mcntioncd measures, i t  is also 
proposed to approach the Comptroller and Auditor General of India f o r  
issuing instructions to the State Accountants General not to admit expen- 
diture in excess of the sanctioned grant. 

It is hopd  that as a result of all t k  measurrs the position would 
improve in the years to corn. 

6. The excess under the sub-head-'AA(1)-Maintcnarcc of Naticr;ll 
Higtways and minor excesses undcr certain othcr sub-heeds aerr yar.11~ 
counter-balanced by savings undcr othcr sut-hcsds of thc Grants Lavlrg 
a Get txcess of Rs. 134,74336 as a whole in the Grant ~ h i c h  may k l n d b  
t e  recommecded for rcgulariwtion urdcr Article 115 cf the Constilutlon. 

7. This 'Note' has k c n  wted by Audit. 



APPENDIX XXIi 
MINISTRY OF TOURISM & CIVIL AVIATION 

Nore for the Public Accounts Committee for regularisation of the excess 
over voted Grant No. "89-Aviation" as disclosed in rhe Appropriation 
Accounts (Civil) for the year 1970-71 

-. . . . .- . - - - 
Tinai G n n t  (Voted) . . . . . . . Rs. 14,20,M,000 
Actual Expenditure , . . . . . . Rs. M,B,I 1.1 15 

Exms . . . . . . . . . . Us. 9,06,115 
--- -- - - - - - - - 

Against the final Grant of Rs. 14.20,05,000 the actual expenditure 
amounted to Rs. 14,29,11.115 leavrng an uncovered excess of Rs. 9,06.115 
which rquires to be regularid. The excess is the net result of excesses 
and savings under the wuiour subheads of the Grant and occurred mainly 
under the following subheads for the reasons explained thunder : -  
-- - ------- --- - -  --- - 

Sub-hd  Ful Grant h u a l  
Expcndiiurc . - -- - - - - - - - -  - - - 

R s Rs Rs. 
G Works 
C; I .  t h g l ~ l  W O C ~ S  
G I( 1 )  Mmor Works Exauted by 

C P.W.D. 32.00.aa0 42,37.624 ( -)10,37,624 

2. Of this excess, Rs. 8.15-748 was due to misclassification in account9 
vide Statement I enclosed. The remainnig excess was mainly due to execu- 
tion of urgtnt minor works which could not be postponed to the next year. 

Sub-htrd Firul Granl Actual C 4 - k )  
Expenditure 

Rs. Rs . Rs. 
G. Works 
G. 1. O r W  Worlo 
G. l(2) Minor Works executed by 

Civil ~ v i u u m  Dcptt. . (1,72.0[10 lt,29,610 ( t-)3,57,610 
--- - --------.-.--.---" - - -- -------- a- -- -- 

3. The excar was mainly due to misclassification under this subhead 
in accounts, out of whkh Rs. 1,61.670 ccmectly adjustable under subhead 
G2(1 j . Minor repe:rs exccutcd by Civil Aviation Department pertaining 
to Bombay Aviation Division 1,  C.P.W.D., Rs. 1.30.474 adjustabk wrdcr 
subhead G.242) Minor repairs executed by Civil Aviation Department 
and Rs. 73320 on account of expcnditurc on minor works executed by 
Aviiuion E lcctrical Division, Madras adjustable under sub-head G. I ( I ) 



Minor works executed by C.P.W.D. had been misclassified under this 
sub-head. These misclassifications as detailed in Statement I t  could not 
be detected in time. However this does not affect the over-all excess in 
the voted portion of the Grant. 
- -- - - - - - - - - -- -- e - - 

* 

Sub-head Fmal Grant Actual E x w s  ( + ) 
Expenditure - - - -- - - - - - - - -- - - - - - -  - 

Rs. Rs. Rs. 
G. work$ 

G 2. Repairs 
G. 241) Minor repairs executed by 

C.P.W.D. . . . 1,60.00.030 1,74.07,667 ( r)14.07.&7 
- - - - - ---- -- 

4. Due to mixlassification of expenditure by varlous Accounts 
Ofticers there was less booking of a net amount of Rs. 5,83,872 under this 
subhead vide statement 111 enclosed. The excevs was due mainly to 
unanticipated expenditure on special repairs to runway, taxi. tracks, apron 
and maintenance of residential/non-residtntial buildings and electrical and 
air-conditioning installations at various civil aerodromes. paymept to 
workcharged star in shape of Medical Claims, flood advance, overtime 
allowance and interim relief and purchase of spare parts owins to sudden 
breakdown of machinery, vehicles and runway hphts. 
-- .- . - - - - 

Sub-hcad i- ~nal Ac~ual Fxccs(-+ ) 
G ran I Expcndiutrc 

- - - - - -- - -- 
Rr RI. RI. 

G. Wmkr 
G. 2. Rcpatn 
G. 2.W Mtnor repam cxaxltcd by 

Ctvil Av~at~on Department 1.51.01 300 1.7O.M,3M ( . ) I  8.33.OKJ 
- - - -. - - - - --- - 

5 .  Mair~ly due to misclassification of expenditure by various Accounts 
Officers resulting in a net excess booking of Rs. 17,19,321 wrie statement 
IV encloscd A part of the misclassified amount rcpresenting a net ex- 
penditure of Rs. 19.75,684 under subhead 'Suspense' including recoveries 
incurred by the Controller of Communication and the Controller of Aero- 
dromes, Bombay was wrongly booked under this head by the Accountant 
General, Central. Bombay instead of under sub-head 'L-Suspense' wherc 
sufficient savings arc available. 

6. The iibovc excesses and minor e x c m  undcr otbcr subheads 
were partly counter-balanced by oavings undcr a & k  subhaads of the Grant 
resuiting in a net excess of Rs. 9.06.1 15 whidr requires fegdariratioa. 

7. In the circumstances ex iained above, it is requested that the 
excess of Rs. 9.06.1 15 may kind& bc mmmcndcd far regvhrisation by 
Parliament under Article 11 5 of the Constitution. 
NO~L-Not vetted by audit. 



STATEMENT I 
Statemetrr of nrisclas.~@cations in Audit Ofices : 

Gnst  No.J)&Adtkn (1970-71) 
(Major Head -56 A v i a t h )  

Sub-head G. I ( I )  Minor workb r.rcnrted hy C. P. I.V. D. 
C_ . - - - - -- - - 

Audit Circlc 

1. .4ndhra 

3. Bihor 

C Hirnnchal it Chandi- 
garh . 

6 .  Mnhara.whtra . ' 
'. Punjab . 
x Tamil Nadu 

in  
Audit Offices 

Rs. 

( +)2.77.6?6 
f - . - ) I  -46,697 

- 529 

(--) 26.554 

(--) 29.377 

( - ) 18.326 

( C )  Morc booked by Aud~c. 
I-) LC% Rooked hv Audit. 

Nature o f  Misclassifiation 

Pertains to subhead G .  3 1  ). 
Pertains to I - C b r p s  paid to other Govts.. 

Deptrs.. etc. 
Boohcd under sub-hcad G.111). 

Dctaih not avatlable 

Booked undcr sub-hcad (3. 2 ( 1 )  

Pertam 10 sub-head I-Charge\ patd 10 
other C,O\I\. .  DL.ptr\., ctc. 

BooLcd under subhead G. 2(Zl 

Detnils nor available 

Fupcndi~~rrc tncurrrd hy A\tiilton t k t r i -  
cal Dtvrston Madras b k c d  under s u b  
head G I ( ? )  

Dctatl\ nor alarlablc 
- - -- 



STATEMENT I1 
Statement of Misckus~$catims in Audit O@@ : 

Grud k%PAdatlert (197&71) 
(M&u HerUC-Avi.tkr) 

Sub-head G. l(2). Minor Works executed bv C.A. D. 
------ - -. - -  - -  - -..- 

Nature of rnis~laasi~cation 

3. Assam & Nagdand . . . 

5. Gujarat . . . 
6.  Haryana . . 

9. Punjab . . . . . 
10. Tamil Nadu . . (+) 73.220 

Pertains to sub-had G.31). 
fhokcd under subhead G.U2). 
Booked under sub-had G.Z(2f. 

Pcnrinr to sub-had G. l(1) expmdtrurc 
incurred by Avialion Elcctric~l Divisten, 

Madras. 

Details not avulrbk. 
. . * .- - 



STATEMENT 1 I I 

Sub-liead G.2(l)-Minor Repairs executed by C.P. W.D. 

M i s d a s s i ~ t i o n  
Audit Circle l n .  Nature of rnisclassitication 

Audit Offices 

( ) 529 

?. Andhn . . ( 159 ,199  

2 .  B i b r  . . . ( . ) 19.3'7 

4. Gujarar - ) l , 0 2  

7. Matnrrshrra . . f-) 1.61.870 
( - t  l.27.30 

R Punjab . . . ( . 37.02 

9. W a r  Reny l  . , (-t?.17.527 

Bonked under Sub-hcad G. l ( 1 ) .  
Pertains l o  sub-head '1'-Charges paid to 

other Govrs.. k p t t s . .  ctc. 
Pertain3 to Sub-hcad '1'-Charge\ paid to 

orher Gnvrs.. Dcptrs.. erc. 
Pertains to Sub-head G .  I ( ] ) .  

Details nor a\ailalrle. 

Pcrrainr ro Subhead G. I ( ! ) .  

Pcnains 1 0  Sub-hcad 'I'-Chargc5 rzid to 
other G o ~ t s . ,  kpr ts . .  ctc. 

-do- 

-dP- 

Boded unclcr Subhead C; I ( > ) .  
Rooked undcr Subhead C; ( 2 ) .  
Drra~ls not a\ailahlc 

Ikrath not r \a~lablc.  

( I-) MOCC b k c d  tn Aud~t  

(-1 b r  booked tn Audit. 



STATEMENT 1V 

Cnat No, @-Aviation (197671 ) 
(M* Head-56-A\'iation) 

Si~b-l~c~~cl 6 4 2  :-Mirror Repairs e.uecnl/ed h,. C. A .  D. 

M isclassikalion 
Audit Circlr ~n Nature of niirlassification 

A u d i t O f i m  , 

I .  C.W L M .  . . - 1  9 Iktai lsnoca~a~lahlc.  
(-1 1.30.474 Rookcd undcr Subhcad G.I(?) 

(-I 2' 
( 1 1X.961 

3 Tan111 \3Ju I -  9x1 

4. Wert k n g d l  f - )  I h- .S? l  
- 

T o r ~ r  t )l7.lY.22l 
- 



Resised Note I'crled by 4urIit 

Against the linal Grant of Rs. 14,20,05,000. the actual expenditure 
amounted to Rs. l4,,'9, I I, I15 leaving an uncovered execess 01' Ks. 9.06.1 15 
which requires to be regularised. The excess i s  the net result o f  excesm 
and savings under the various sub-heads of the Grant and occurred mainly 
under the Ibllotcing sub-heads for thc rcasonh sxpl:~incd thereunder :-- 

Final Grant Aziual I'xccw ( . ) 
1 xwnditurc 

G l t l )  Mrnor \\'orb\ l hccul- 
CJ by C.P.W.D. ~:,m.m-io b 4 . 1  9 -  -- 2 f )10,3'.h?4 

Due to  rni~la~\if ic;tt iori  ()i c\pcn~!i~urr.  under dr tkrcr~t  \ubheatl\ 
: \ [ I  hin the gr i i t i~  by korious Ac~vtrn~!, Oficers rhcre ICX h o k i n g  o i  
11cl i ~ n ~ o u n l  of Hs. 5.83.871 undcr !ti:\ huh-hcsd I &  \la!emcnt I I  
~~ncloscd. Thc rsniai~ting c r m s  \ra\ diie rnainlq I(> unantic:p;l~rd 
cxpetrditurc on ~ p t u l  repain I O  rirnwuy. t a l l  tr;~ck\. apron and 
main~cnanr~ of rcsdcnt :al non-resident ial building\ and elec~ris;~l 
;ind iiirxondhior1;ng installation\ crt \;~rious sib i l  aercdrornr\. pryment to 
i\orkj.hargcd s~clf'in bhapc hldical Cluims. Aood ad\:rncc. oicrtinw allow 
.tncc and inkr i r i i  rcllcl'und purchaw of q ~ r c  p r t s  ouing 10 wddcn hre;rC- 
c l o ~ n  crf mnchinruy. tchklcs: and rrtnuay I';111\. 



4. The above excesses and minor excesses under other subheads 
were partly counterbalanced by savings under other subheads of the Grant 
resulting in a net excess of Rs. 9.06.1 15 which requires regularisation. 

5. In the circumstances explained above, it is requested that the 
excess of RE. 9.06,115 may kindly be recommended for regularisation by 
Parliament under Article 115 of the Constitution. 

This note has been vetted by Audit. 



STATEMENT I 

Stalernent of hiisclassification in Audit Ofices 

Sub-head G. l(1) Minor Works executed by C.P. W.D. 
- - --A ---- -- -- --- 

Audit M i r l a s s i b -  Nature of Misclw~flcation 
Circle tlon ~n Audit 

Officts 

Rs. 
. (+ )2,77.626 

(+)1,46,697 
Pertains to subhead G. 2(1) 
Pertains to I-Cbargs paid 

to other Govts., Deptts. ctc. 

2 Andhra 
3 .  Bihar . 
4. Haryana 

5 Himachal & Chandigurh 
6 .  Maharashtra . . . 
7 .  Punjrb . . . 
8 .  Tamil Nadu . . . 

9. west &nml . , 

Booked under sub-head G. 31) 
Details not availabk. 
Booked under sub-head G.t(l). 
Pertains to sub-head I- Char- 

ges paid to other Govts., 
Deptrs.. etc. 

Boakd under sub-hcad G. 2(2) 
Details not ava~lable. 
Erpnditurc incurred by Avia- 

tion Ekctrical Division Mad- 
ras booked undtr sub-hmd 
G. l(2) 

Detaik not amilable. 



STATEMENT I1 

Staternertt of Misrlassificarions in Audit Offices Grant No. 89-Asia- 
tion (1970-71) Major Head-.X Asiaion 

Sub-head G . 3  I )--.Mirror Repairs executed hy C. P. W. D. 

.Audit Circle Misclawfica- Nature of misclarstlica~icin 
tion in Audit 

Offices 

- 

Rs. 
(-)?.77.626 Boded  undcr Subhcad 6. 

I(Il 
(t) 9.278 Pcrtains l o  sub-head ' l ' - ch r r -  

pcs patd ro o~hcr  Gostc., 
Ikptts.. clc. 

1 -- , 2 1.666 Pertains l o  Subhead 'I-( bar- 
ge\ paid 10 othcr Go\ l \ .  
lXp1t.. etc. 

- 529 Pcrtain5 l a  Suh-hcad C;. I r 1 ) .  

4 .  Gujarar ( . ) 1.022 Pertaim\ to Subhead .I' 
<'hargcs patd ;o oihcr ( i n s  I* . 
Dcpclb.. etc 

9 West Hengal (-)?,37,527 I)c!dtI\ not arorlab!~ -- 
T ~ J T ~ I .  (-)5,83.87?. 

(+)Mort bookcd ~n Audrt 
(-)More booked rn Audtr. 



APPENDIX X X U  
GOVERNHE NT OF INDIA 

DEPARTMENT OF ATOMIC ENERGY 

,Vole , /or  /hi, Plthlic. Arcounl F Co~w)rirtc*r ,/or regulari.wtion oj  exresr 
o): , , .  * . i l t c s , /  ( ; r , / , r r  >:,). .'//-[)e/larrirfc1~~r of' I;o,rr;c E11erg.v mJi,sc/o.redin the 
.-ipproprra/iorr .4 t.culurr,s (Civil) ,/br 1!/70-7 I 

Rs. 

The Original Grant of Rs. 32,16,000 has augmentcd hy Rs. 1.2.0 by 
obtaining a Supplementary Grant in March. I971 snsion of Parliament. 
Against the l i~ ia l  Grant of Rs. 33,39,000 the rrctual expenditure however. 
amounted to Rh. 33.41.831 Icaving an mco\wcd excess of  
Kb. 3.831. Thc excess of Rs. 3.831 h:ls occurred on account d t h e  following 
illcorrect classificnlions in accounts aggrqating Rs. 6.204. : - -  

(a) A debrt of Rl. 3.hl3 reprewriting thc piiynlunt rnxie by an Embasy 
in rcspect of  the deputation abrwd of ari otlicer o:' Phys!cal Rc- 
bearch Laborat\xy. a pmnrcc ~n~ t i tu t ion  of  thi3 Department, which 
was to hr. u1tim:ltrly horns by thu Laborator} has heen incorrectly 
classified in kicw of D.O. Letter No.Com Adj 277 dated 73-9-71 
from Bhi~hl~a Atomic Rcwarch Centre. Bomb*, u~idsr the head 
of account '19-Gcncral Admi~~iztration' and shoun against the 
pro\isiori made under >ub-hc.lrd .X.Z(I H3)-Travelling Expenses' 
in this Grant. The Ph!>ical Rcwarch Laboratory has, in fact. 
reimbursed the amount in Nownber. 1971 and it has been 
credited to thc Governmcr~t accounts under the receipt hcad 
'XXXII-Mix.cl lai~a>t~\ SK!:I~ and Developnicnt;~l Orpdnwtions'. 

( h )  Anuthcr debit of R\. 2.591 h.t\ k e n  crronrawl) clautficd under 
the hcad '19-Gcncrnl hdmln watton' and h u n  under ihr wh 
hcnd 'A.1(IM4K)thcr Chargrb' !n thl\ (ir.mt 

The c~pcncl~turr IS correctly adju\lahk u~lder the Major Head '27- 
Scrcntific Departments' i n  Grant No. '92-Other Revenue E\p.ndmire ol' 
the kpartmnt or Atomic Energ)' ~hc rc rn  rhcrc itrr wflicicnt savings 
wuilabk t u  accommodiltc lhts dchrl. 



These incorrected classificatio~is came to the notice of this Departmarit 
too late to get them rectified before the accounts for the year 1970-71 were 
finally closed. 

In para 7 of their Sixteenth Report(Fbt Lak Sabha) the Public Accounts 
Committee enunciated the principle that any established misclassification 
in the Appropriation Accounts which either attracts or' avoids the necessity 
for regularisation of any excess by Parliament would be taken into account 
in making their recommendations to Parliament. I n  consonance with this 
principle, the excess in this Grant, which is due to misclassifications would 
not seem to require regularisation under Article 115 of the Constitution. 

This 'Note' has k ~ n  vetted by Audit. 



MINISTRY OF COMMUNICATIONS 

Note fw the Public Accounts Com' t t ee jor  regularisation of rhe Excess 
over voted Grant No. '137-Other Capital Outlay of the Department of 
~ornmunications' as disclosed in the Appropriation Accounts (civil) 
for 1970-71 

-- - + 

Rs. 

. . . . . . . . .  Original Grant 1,83.80,000 
. . . . . . . .  Supplmentary Grant ~ . o o , ~  

. . . . . . . . .  Total Grant : 2.23.80,000 
. . . .  Actual Expenditure. 2.58.1 1.539 

Excesc . . . . . .  . . .  34,31539 
. . . . . . . .  - .- - -  

'The original Grant o f  Rs. 1.83,80,000 HAS augmented by Rs. 40.00.000 
h) obtaining a Supplementary Grant in the March, 1971 Srssion o f  Parlia- 
ment. Against the final Grant of  Rs. 2.23.80.000 the actual expenditure 
amounted to Rs. 2.58.1 1,539. leaving an uncovered excess o f  Rs. 34,31.539 
nhich requires to be rcgulariscd by Parliament. 

2. The excess, which i s  the net result o f  excesses and savings under the 
\armus Subheads o f  the Grant occurred mainly under the subhead 
'H. I .Plant and Machincr)' for the reasons explaint4 belo% : - 

For providing efficient and reliable means of cmmunications commensu- 
rale with the rapidly rising demands for Telecommunication Services. the 
(hernment of  India decided in 1965 to participate in thc Global Satellite 
Communication System. As a part of  the project. a Satellite Comrnuni- 
catton Earth Station was set up in Arvi near Pwna and thc terminal facilities 
required for inter connection o f  Satellite cllannels into the domestic net 
h o r L  have been installed in the newlyconstructed building 'Videsh Sanchar 
Bhavan' in Bombay. Execution o f  the Satellite Earth Station at Arvi was 
cntrusccd to the Depanmcnt of Atomic Energy who entered into collabora- 
Iton with R.C.A. Victor Company o f  Canada for supply o f  electronic q u i p  
men1 not available indigenously. Though the project was scheduled to be 
wnpleled by Oct.. 1969, due to delays in &livery of certain equipmen& 
there was a heavy shortfall i n  expnditurc during 1!&9-70. This could not 

anticipated and provided for at the time o f  framing the budget estimates 
for 1970-71. However. based on the increased requirements indicated by 
the kpartmcnt o f  Atomic Energy for the year 1970.71. a Supplcmnlary 
Grant of  Rs. 40 lakhs was obtained in March. 1971 but i t  p r o d  insuffi- 
writ and the actual expcnditurr came to Rs. 99.88 lakhs against the total 
Pro\irian of Rs. 30 lakhs including the Supplementary Grant 
of Rs. 40 lakhlr made for the purpose. mainly due to adjustment of a debit 



for the payment made in Canada out of the Canadian Aid pertaining 
to the A w i  Project. The fact of  the adjustment in awounts of the debir 
came to the light at the time o f  reconciliation o f  accounts when i t  was not 
possible to provide additional funds through Supplementary Grant. 
The excess of Rs.49.M lakhs was set off to the extent o f  Rs. 15.56 lakhs 
by savings under the other sub-heads o f  the Grant leaving u net excess of 
Rs. 34,3 1,539. 

3. In the circumstances explained above, the excess of Rs. 34J1.539 
may kindly be recommended for regularisation by Parliament under Article 
115 of the constitution o f  India. 

4. This has been seen by Audit, 



APPENDIX XXV 

MINISTRY OF FINAKCE 
(DFPARTMENT OF ECONOMIC AR AIRS) 

Sue~r;c r : -R:y~lari.sution of E rr.cs.r in the Approprialiorr "ltrlcres! o~l  

Debt am1 Ohli~ations atrd Rrd~rrtiq,~ or A voidance of 
Debt" iri Appropria ti011 Accolttrts (Ctvrtral) Ciri l .  1970-7 1. 

- .  . . . - .  . 

Rs. 

oigin;ll A?;rropriarion. . . . . . 5.97.53.70.000 
s,~:,plcm:nlary Appropriation . . . . . . . 6,4?.82,000 
Final Appropriation . . . . , . . . 6.03,%.SZ,000 

\;(udltj.ip:ndi~ure . . , . . 6.05.58.M.272 
1 \<:\\ . . . . , . . . , . . 1.62.32.272 

The Appropriation c w m  provision for i:iterr,t c h l r g c ~  on the entire 
c1:M of Ihc G wcrnment of Ind i ,~ .  whcth.:r internal or external. including 
1.1tsrcd on i ~ n C u l e d  D:hl a, well a \  t)n the deposit. i n  thc D d p r ~ ~ i a t i o n  and 
,r!ti.:r Reserve Fund\ of thz G.)vcrnm,:nt C51mmer;ial I)cpartmenr\. 



The expenditure under the Appropriation is somewhat of an unpredjc. 
table nature as it inter alia depends on the holders of various securities pre- 
senting their claims. The Appropriation had been revealing savings conti- 
nuously during the preceding t h m :  yoars as indicated below :- 

(In thousands of Rs.) 
Original Actual Savings 

Appropriation Expondi ture 
1967-68 510,01,75 501,66,72 8,35.13 
1968-69 550J5.97 . 528,06,27 22,29,70 
1969-70 t 568,06,07 56497.79 3,88,?.8 

In view of the past experience. it was felt that the possible excess iirl,- 
ing out of the enhancement of the interest rate would be covered by ultim;llc 
savings within the Appropriation and accordingly the final Appropriation in 
the above subhead was restricted to the Revised Estimates. This antic,. 
pation. however. did not rnaterialise and resulted in the net excesb of 
Rs. 1.62,32,272 in the Appropriation. In the circumstances i t  i s  requesttd 
that the excess of Rs. 1.62.32.272 under the above Appropriation may kind) 
be:rocommended for regularisation under Article 115 of the Constitution. 

2. This has been seen by Audit. 



MINISTRY OF SmPING AND TRANSPORT 

Note for the Public Accounts Committee for regularisation of excess 
over the Charged Appropriation in respect of Grant No. '129 
Capital Outlay on Roo& as disclosed in the Appropriation Accovnts 

(Civil) for 1970-7 1 
. -- .. ---- - -- - -- .- .-- ----. - - - 

Rs. 
OriginalAppropriation. , . . . . Charged 1 ,M,ooO 
Supplernmtary Appropriation , . . . Charged I ,%ooO 
FinalAppropriation . . . . . . Charged 3,00,000 
Actual Expenditure. . . . . . . Charged 4J7.868 
Exms . . . . . . . . char@ 1,37,868 .. -- + - - - -- - .-- - - - - - .. . - . - .. -- . 

The original Appropriation of Rs. 1.50.000 was augmented by 
Rs. 1,50,000 by obtaining a supplementary Appropriation in  March, 1971 
Session of Parliament. However. against the final appropriation of 
Rs. 3.00.000 the actual expenditure amounted to Rs. 4.37.868 leaving an un- 
covered excess of Rs. 1,37,868 which requires regularisation by Parliament. 

The excess was mainly under the subhead 'A. I(])--Construction of 
National Highways' as explained below :- 

Sub-hcad Actual Final Excess 
Approprtation Expenditure 

Rs. Rs. Rs. 

A sum of Rs. 251,569 was paid by the Delhi Administration to a 
contractor in satisfaction of a Court decree for the construction of Weir 
across River Jamuna at Wazirabad. 

As the work in respect of which decretal award was received was not a 
sanctioned work, no funds to cover this expenditure WIT provided. The 
Executive Engineer conocrncd of the C.P.W.D., however, paid the amount 
during March, 1971 in order to liquidate the liability early for subsequent 
recowry from the Deposit Head. 

As the expenditure is in satisfaction of a Court decm against the 
Government of India, it is 'char@' on the Consolidated Fund of India 
under Article lI2(3Xf) of tbc Constitution of India. Any cxpeaditute 



Rs. 
Original Grant . . . . . . . . Voted 786.89.00,000 
Suppkmcntary Orrat . . . . , . . Voted 1331,00,000 

Q - ~ R S ~ '  
THAN M A N b  Voted I 
FACTURING A N D  0 199,77,00 192.87,40 198.24,$9 5.37,39 

, 

a,*m . I  t d  ~'~ DEmm : 



'(SY 'PI SZ 1 'U 
uopuol ova UOJJ si!qap u!eva jo id!w-uou pue moa; mu!%ua jo 
pqdywr Utql UqlBS!EJWa SSal Xq pSJ0 LlFlod 'n?d ql JO -3 ql 38 
'psladq~ue urryl 'sluwsnrps ~aymq 01 mp (sqqq 6~ q) '1-0-d (!!I) pm 
'pisd!ym uqa qlddns jo uo!aBs!ppnm sno!l!pdra wow or mp Klu!mu 
(sqm 8t 'sa) -01s -PHI (9 '(~81 s8z wi) ~101s =u~upro ( I ) Jvun 
S! JUSDg [8U!j -1 11AO Sq?B[ 6E'LfS 'Sa JO U~~!PUS~X~ SWX1 31(L 

'(qq 6 's~) s18~q~ uo!iwodsue~i y3.w mpun p?itrd!;iu.s 
2 uqa am~rru L~oa gqo JO uni!pu?dxa xom pur ')I?[ ui ~~odsuw jo 8318~ 

%uuy jo au?muwtnluo ol urp (syqq L I .sy) a~odsulea puy uo a~n)!puadxa 
passmu! 'pmrrd!apue ump rud q~ jo aop eqa 18 jwuos~ad pue suols jo 
~ma~our 08 Sapqqmi slgq ~BALUBU jo s~~n~ps ~apvaq oa mp (syqe~ 
$62 'EX) (#8~~qa l!e~ rapan ~k~pu~ SEM amvpuadxo pasw~m! aq~, 



4. In the ciroommhance~ explained L&; fi$ q c ( u  oljts. i6,& b.733 
over the find Grant of Rs. 800.10,00,000 which is 2.02 per cent of td final 
grant may kindly be recommended for rtgularisation by Parliament under 
Article 115 of the Constitution of India. 

5. The Director of Audit, Defence Services, has seen. 



APPENDIX XXlX 

MINISTRY OF DEFENCE 

GRANT NO '4- D L F  E NC't SI 1IVIl'FS.  k FFECTIVE-AIR FORCE' 
-. . . . . - . " .  -. . .. - 

Rs. 

0-iyncli Grant . . . . . . , . . . 21 1.5O,O.OGO 
\u ,>plc .~~xnt~ry Cirani . . . . . . . . . 13.?3,RU.000 

T o l d  brenc . . . . . 224.73.0.000 

. . . . . 221i.74.43.~ 

2. I he Or g n ~ i  Grant of R\. 211,!%51).00.~W u ~ c  dugnlented by 
R 4  13.21.00.000 by ohta t i  ng a \~,pplementilry Grant .n the March. 1971 
v won of' Parl~~imen!. Ag.1 n%t thc tinal Grant of Rs. 214 ,73 .00 .0  the 
ccfual expcnd turc. ht,vrc\cr. ~ m c u n t e d  to Rc 128.74.43.088 lenv;ng an un- 
cowred r\ctr\ of  Rs. 4.OI.4?.OXY L\ h.ch requires to be regular~sed. The 
r we\\ :.s !he net rrsull nfcxcesseb drld a\:iig5 under the \ar.ous sub-heads of 
;he Gmnt The excew oc~urcd nia:nl) under :he whheadr  *nd.cqted 
txlou . 

(Rs. in lahhs) 

4 Pay and A l k ~ w a ~ ~  of Air I orb- 
R ~ n d .  . . . . 46.85 00 47.H 36 -79.36 

i Expsnditurc on Srorn . . 133.89.14 137.42.3s -353.21, 
(; F x ~ J ~ l u m  onwrkdchrgcahk 

ro Hcvenuc) Maintenance uc. . 13,12.00 I3.2J.W l . l l . 7 0  
- .. ----.. -.-- -7 --- ---------. - 

The miin factors mpnr ih le  for rhc n b e  cxrmxs are as under:-- 

The cxccs nf Rs. 79.36 lakhs  as on aciaunt d increvjed cxpcndi~urr 
~w Pny InJ AHawnnccs of OfRcerr, Airmen rml Non-Clomtwtonls (Enrolled) 
mi edrk to.abnormel hcovy ua-anricjFetc?d adjrrrtmnts in February d 
\furch I971 accounts. 
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Sub-head 'F'-Expenditure on Stores (Rs. + 353.2 1 lakhs) 

The excess of Rs. 353.21 lakhs was mainly due to larger expenditure 
than anticipated on the following:-- 

- - - -- - - - - - - - - - - - - - 
Av~atton Stores . . . . . .  R:. 357 lakhs 
M T . 0 rdnance & Med~cal Stores . . . Rs. 87 Iakhs 
P . 0  L. > . , . . . , . R b .  56 lakhs 
R.& D Projects . . . . - - - -. - - RF 24 hkhs - 

The main reasons for expenditure are given below : 

(a) A i.inriotr Stores -:.- Rs. 357 laklrs. 

The excess under this head u-as mainly due to folio\\ ing rcasons :-- 
(i) Over materialisation of supplies than anticipated 

from various sources, e.p. USSR'USA H.4.L.I Rs. 730 lakhs 
D.G.S.&.D, and B.E.L. etc. 

(ii) Adjustment of expenditure in Mnr:h. 1971 Supple- 
mentary Account for supply rereiwd during 1969 R:. 59 Inkhs 
and early 1970 from U.S.A. fram which no pro- 
vision was made. 

(iii) Abnormal Booking on account of' A.O.G., 1.0. R. 
local purchases adjustable through A.G.C.R. Rs. 45 Iakhs 
made by our Embassy abroad. 

(iv) Larger adjustment of custom d u t  in  the closing 
months of the yedr than anticipated. Rs. 23 lakhs 

( b )  .It. T., Ordnance & Medical S~orcs--- Rs. X 7 lukhs. 

Excess expenditure was due to more materialisatron of Ordnance Stores 
(Rs. 611 lakhs). M.T. Stores (Rs. 9 lakhs) and Mcdical Stores (Rs. 10 Lukhs) 
than anticipated. 

The excess was on m o u n t  of larger palmcnt of outstanding bills of 
the Indian Oil Corporation in March, 1971 than anticipated. 

(d ) Rusearch and De~~lopmarr  Projecrs J Rs. 24 laklrs 
The excess was mainly due to expenditure on new projects which could 

not be anticipatcd by Hindustan Aeronautics Ltd. partly offset by closing 
down of Special Project Team Work at Bharat Electronics Ltd. 

The above excesm of Rs. 524 lakhs undcr the subhead 'F-Expen- 
dilure on Stom', were p r t ly  oflsct by savings undcr Air-frames and Engin- 
a. protisions~and clothrng and other stom d w  to leas mattrialisation of su 
plies against indents leaving a net excess of Rs. 353.21 lakhs under thc q~ 
head. 

E 



Sub-Itcod 'G'-ExpmdEture on Works (Chargeable to Rerenite) maintenance 
err. Rs. -1- 1 11 -70 lakhs. 

The excess over the fiiy PaQb was mbly due to larger expenditure 
on civil works, maintenance of b ui~din~s/instattations (Rs. 61 lakhs) and more 
payment for the departmental charges (Rs. 51 lakhs) than anticipated. 

3. The excess o f  Rs. 544.27 lakhs under the above subheads and 
minor excesses under other subheads wen partly counter-balanced by sav- 
ings under other subheads o f  the Grant leaving a net excess o f  Rs. 4,01,43,0%8 
which requires to be regularised. 

4. I n  the above circumstances, the excess o f  Rs. 4,01.43,088 which 
is 1-79;,, o f  the final Grant may kindly be recommended for the regularisa- 
tion by Parliament under Article 115 of  the Constitution of India. 

5 .  D.A.D.S. has seen. 



APPENDIX RXX 

MINISTRY OF DEFENCE 

Nore,for the PAC,fhr kRufuri.&iorr Excess over v o i ~ t l  grant No. 
'105-Drlfenct Capital Outlay' as Jisckawd in the Apprryjrialion 

Arc~olrnts ( Deletrcc Seril.crs) , f i r  (he gear 1970-71 

GRANT NO. 'lob-I)EF.ENCE CAPITAL OUTL4Y' 
- .- , -. . .- .." . .. . . . .- - -  . . ~ -. -. - - 

us. 
Original Grant , . . . . , . . Lore11 139.M.W,000 
Supp!ew:nkary Ciranr . . . . kotcd 4,94.oI).M)o 

Total Granl . . . , . . . Volcii 143.9J.(lo,(XK, 

2. Thc Oi-iginal G n n t  nf Rs. 139.OO.00.OOO uas  augmcntcd by ohtsrn- 
ing Supplementary Grants of R\. h8.25.00() in the November. 1970 LIINJ 
Rs. 4.25.75.000 in the Miirch. 1971 scssions o f  Par!;arncnt. The actual expen- 
diture amountzd to Rs. IJb.XI.25.68X 1 ~ u \  ing an uncoiercd excess o f  Rs. 
4.87,25.688 which requires to he regularibcd. The exceks :\ the net re\ul~ 
o f  excesses and sakings under the various subhead* of Grant. Ths e u c c w 4  
occurred main:y under the suh-heads indicated helow : - -  

------- -- 
A-Army . . Voted: 0 36.d5.80 59.75.10 , )2,30.10 

S 4.29.M 

D-Manufacturing and 
R-rch Eltls. voted . 0 24.95.0 27.12.79 

R (--j3.02.00 



3. The mein factors r~pponsiblt for the excesses under the above 
mentioned sub-heads are briefly explaind below :- 

'A' Army-4-1 ) Rs. 230.10 Zakhs 

The excess of Rs. 130.10 lnkhs over the final grant was mainly due to 
more~expcnditure on civil works than anticipated due to accelerated pro- 
gress achieved during the closing months of the year (Rs. 152.60 iakhs) 
and more expenditure on acquisition of land as a result of prompt settle- 
ment of cases (Rs. 72.24 lakhr) and larger expenditure on the stockpile 
(Rs. 26 lttkhs). 

The exes \  expenditure under Navy n u  n!) comprises larger expenditure 
, > : I  ships (Rs. 94.89 lakh5) and on Nat.:i! Project V:zag (Rs. 14.39 lakhs) 
\~h ;ch  wa\ part!? counter-haianccd b) savings undcr acquislt'on of  land and 
Naval Dockjard E.:\:psn>.on Scheme. H<.mhay due  !o  ths reasorls explained 
hek w :--- 

( a )  S h i p  (Rs. 94.89 1uXh.r) 

(.) Itrcli,petrous Corrs/ri~c.fiotr-.- Paqnlent cil' Rs. 27.20 h k h s  to 5n;p- 
huilders on account of ocean-golng tug due to appreciabic progress of work 
;it the close of thc year agaiort a token prmiaion of Rs. 1.20 lakhs made at 
[he modified stage. Thc net 'ncreaw of Rs. 26 lakhs \\as finally reduced 
ro Ks. 12.94 lakhs due to \ma!! sakings in respec! of  IUS Darjhak and Sea- 
u ard Defence 80ats. 

( i t )  Leander tilass Frrgarc. The excess of RP. 67.1 1 lakhs ;s due to--- 
(a) belarcd adjuatmcnt of Rs. 26.44 lakh In the March Final Accounts to 
dear an oubtandmg transaction whtch was not anticrpated at the time of 
trrrm~ng find crt:matn for 1970-71; and (h) payment of Rs. 50.67 lakhs 
rnadc to HAL and HE([) Ltd.. whlch was not taken inlo amount by M;s. 
Mazagon Dock Ltd. at the '!me of rendermg tinal es13matc's a\ Government 
sanction for the payment of the anlount was issued on 27th March. 1971. 

(iii) Rmtiun Acquisifion---The m h r  increase of Rs. 4.70 lakhs bas 
due to adjustment against v a ~ o u s  contracts in\oices. 

c b) Nard Ptoprr I/- (Rs. 14.39 Iuklrs) 

The cxccss cxpnditim of Rs. 14..W Irkhs under Na\al Project Visha- 
khaptnam was due to the unantk~pated adjustments of' credit notes on 
account of freight charges and other debi~s In the March S u p p l t ~ n t a r ~  
A ~ o u n t s  for which no prokision &as made. 



'D' M~lt.rJacturinp avd R s w r c h  Establishments ( +) Rs. 179.79 lakhs 
The break-up of the excess expenditure of Rs. 179.79 lakhs is as 

under :- 
. . . . . . . . . . . . .  . ...-. - - -.- - - - - - - - ........ - .- . 

(i) Wwks : (In lakhs of Rs.) 
Factories . , . .  rn 32.57 
R & D .  . , . . . . . .  2.59 
Inspection . . . . . . . . . . .  21.24 

Total Works . . . . . . .  56.40 

The reasons for excess expenditure are given bclou : - - 
Works 

The excess of Rs. 56.40 lalhb on h x k s  i s  mainly due to more eXpen- 
diture on civil works as n result of accelerated progress of works than anti- 
cipated, :ess adjustment of credits on account of disposal of surplus store>. 
belated receipt of debits from Civil regarding land acquisition and erroneous 
adjustment of RF. 21.87 lakhs under Works instead of plant and Machinery. 

Tht excess of Rs. 75.18 lakhs i s  mainly due to payment of Rs. 74.03 
lakhs in NCR pertaining to the project--Grey Iron Foundry, Jabalpur for 
which no provision was made due to anticipated delay in the delivery schedule 
of the equipment. 

E.rpnditure on purcliase of nlarerial for stoch 
The excess of Rs. 48.21 lakhs is mainly due to unanticipated payment 

of certain outstanding claims through book adjustment m March (Supple- 
mentary) Accounts as a rosult of special measures taken by the Director 
Generd of Ordnance Factories to liquidate outstanding liabilities which 
were not expected to be adjusted in the Accounts for the yeat 197&7 1. 

4. Tbe above excesses amountin8 io Rs. 507.53 l a k b  and a minor 
excess under the sub-head 'E' Outlay on Industrial and Other Orpnisations 
(Rs. 0.46 lakhs) were pnly offset by savin of Rs. 20.73 lakhs under Sub  
Head 'GV-Air Force Iearinl a net e r c ~  d&. 4.87.25.688,'- which rspuinr 
to be regularid.  

5. In the circumstancer e x p l a k d  obow theexcess of Rr 4.8725.f,688/- 
over the final grant of Re. 143.94.00.000 which is 3.39% of the final grant 
may kindly be r e c o m n d e d  for mguLeri4on by &rrlirermt undar Article 
I15 of tbc Constitution. 

DA. D.S. has stcn. 



APPENDIX XXXl 

MlNlSTRY OF RAILWAYS 

E.~p/mator j )  Notes on excesses over Voted Grants und Charged Appro- 
priu/imr.v dtrring 1970-71 vide Para 7 (page 10) of '  Report of /he Co~i~ptroller 
: i r d  .Aurlilor Genrrul of Indiu for the Year 1970-71 and Pura 30 (Pqqe 14) 
0: Ipproprirrfion Accol~t~ls of Rai /waj :~  it1 1trdia.for 1970-71 - - Purr-1.-Reriew. 

1.1. In  l97Ck7 1 the actual expnditure excctdcd the sanctioned allot- 
111c111 in four instances as against six in the previoy year. 

1.3. In  the case of two grants - No. 5 (Repairs and Maintenance) 
IXI Yo. 16(Pensionarj charges - Penslon rund)-out o f  total o f  21. the actual 
cxpcnditure exceeded the voted grant. Thc excess has, however. small being 

1 ",, rn the case o f  grant No. 5 and 0.5'" ;n the case o f  grant No. 16. 

1.3. The actual expenditure was also somewhat more in the case o f  
I;\O charged appropriatims - -No. 6 (Operating Staff) and No. I4  (Construc- 
l ion of ncu l ine)  ---out of' I I such appropriations. Here. too. the excess was 
1101 much--amounting to 1.5", in the case o f  appropriation No. 6 and 
3 i,, . .. ,, in thc cax  of appropriation No. I 4  

I .  The amount of excess in each oI' the four instances is shown in 
1ur.1 7 o f  the Report ol'the Comptroller & Auditor General o f  India for 1970- 
'I as also in para 30 of Appropriation Accounts o f  Railways in India for 
1070-71. Par!-I-Review. The excesses to be rcgulariw.l by Parliament have. 
hiwewr. to take into account any erroneous adjustment as between grants; 
~\nnrxure 'A' o f  these Notes show figures of the exms as gken in  the above 
literitioncd publications as uell as the real excess after taking into account the 
mis-classificolicn. which requires regularidon. 

1.5. I t  may be mritioned that c \eq care i s  uken to i~~sess the e x ~ n d i -  
lure under tariou, grants*appropriat~ons as p rw ix ly  as p+ibk and to oh- 
Idon wpplcmentary allotments wherc nmssary. so that cxcmes are nvoidtd 
10 the maximum ertent. 

I.&. It is r e q ~ e d  that the P A C .  may be pl& to recommendthat 
~ h c  ~ f m i d  t x c e s ~ s  k wgulursal by Parliament io the manner pmcribcd 
mle r  Aaiclt 1 IS 01' tkc Cmsiiiution. 

1.7. Thr Mtmornmlum has been by Audit. 
4 133 



Detailed Notes 

L'otud Grant No. 5-Rer~er~ue - - IVorkiq Expenses Repairs and Mair~tenumr : 
E.~ccss of Rs. 17.35.480 over Rs. 2,74,15,8l.OOO--O.l:& 

2.1. This grant deals with expenditure on repairs and maintenance of 
Railway assets. including track. buildings, rolling stock. ferries, electrical 
and signal equipment and installations, machinery etc. 

2.1. The cxcess of 17.35 lakhs is only O.l;,',, or' the tinal grailt 0,. 
Rs. 274.1 6 crores voted by Par:iarncnt. A supplementary grant arnountitip 
to Rs.11.77 crores \\as obtained in November. 1970. for meeting payment of 
'Interim Relicf'duri~rg 1970-71 hanctioned b) the GovCrnnxnt withcfkct trurn 
1st hi~t.1~11. 1970, in terms of the.recc>mmendations of the Third Pay Commis- 
sion. l'hc excess ~ h i c h  arose cllkfly on the North Eastern. Northeast 
Frontier. Soullicri~ a id  South Central Railways occurrcd mainly 0 1 1  accouni 
of hca\ ;cr cxpcndturc on repairs to track. service and re~ldcntia! bt~i!ding\ and 
bridges ctc. (72 I:~hhs). [includes excess due lo '~.t:dcquatc p r o i k i ~ ~ ~ ~  on 
hlwhe;tst I'rontiir Ra;:v.ay ( I  h lakll , j j :  'ncrcascd cxpc:ltl.ture 0 1 ,  r,!o~tr.:~;l!. 
hignal and tcle-communication services ( 0 2  lakhs) ilild fluctuat:on~ il l  adjust- 
ment through stock adjustment account ( I  I lukhs); partly ofTic1 b\ shortfall 
in expendillre on account of non-opcrathn of certain posts (62 Iakhs). 
less payments lo the Posts and Telegraphs c?cpartmcnt on accoun: 01' rcntal 
for cables (36 lahli,). non-receipt of certain mcd;cal equ:prncnr. f(~rriitiirs :~ml 
tarpaulins CIC. f 10 l a k h ~ )  and aggregate o f  minor vari:~tionc (21  I a h k ) .  

2 . 3  Afkr excluding the amount of rni~ia4fic;ition. vi:. Ks. 37.hO-l 
(c.f. ~ i n e x u r e s  ' .A '  &'B'). the cxccss actuall) requiring rcgularicarion b! P;II-- 
liament works upro Rs. 16.97.586 i n  relation to the wtcd gr,ir~t of R\.2.74.15.X 1 .  
000, i f .  0.1"". 

Voted Granr :Yo. I6--Pensiw1ar~ Charges P~IJJ IOI I  Fund 1,xce.u o/ Rs. 4.13. 
948 o w  Rs. 8.71,21,000 --0.5:,. 

3 1. This grant, as its heading indicates. dtxh ~ i t h  expenditure on 
the payment of penslonary charges to railway  employee^ governed h! the 
pensionary form of ret~rement benefit\. 

3.2. The excess of Rs. 4.14 lakhs was 0.5:; of the linal grant of R b .  

8.71 crores. A supplementary grant of Rs. 76 !akhs Has obtained in March. 
1971, to cover the increased payments expectcd to be made to staff who re~irc 
from milway service under the pensionary Form of retirement benefits but i t  
twncd out to be slightly inadquatc. The excess m u d  mainly on the 
Eastern Railway. the North Eastern Rslhvay and the Notthcm Railway 
and was partly reduced by saving mainly on the Southern Railway, the South 
Central. South Eastern Railways and Misella?eous Ectahlishments. the 
Western Railway and the Chiiuranjan Locomotive Works, The excess 
of Rs. 4 fakhs was the net of the fluctuations in debits received from (i ' i t i l  
Accounts Officers in respect of pension payments. 



Clrurged Appropriation No. 6-Revenue Operating S t a ~ ~ E x c e s s  uf Rs. 4.708 
otqer Rs. 3.1 8,OOO-l.SU/;, 

4.1. This charged Appropriation covers payments arising from court 
decrees etc. in respect of opera!ing staff employed in Locomotive, Carriage 
& Wagon. Ferry. Steamers and Harbours, Traffic. Singal and Telecommu n i -  
',ation and Electrical Traction Departments, including staff at stations. 

4.2. The final appropriation consisted of the supplementary appro- 
,.riation of Rs. 3.18 lakhs obtained in March, 1971. for payments found 
nccesury in respect of satisfaction of court decrees. The actual expen- 
cijturc i.c. decretal payments, however. exceeded the appropriation avail- ' 
ablc by a small amount of Rs. 5 thouaands (1.5:;). 

(%rged Appropriation Nu. 14-Construcrioti o/ New Litres-Exce.r~ oj Rr. 
51.885 o w  Rs. 14.97.000-3.5°, 

5.1. This charged Appropriation relates to payments arising from 
~ o L 1 r - 1  decrees. etc.. on the construction of New Lines. 

5.2. The excess of Rs. 52 thousands was 3.5'>,oS the total appropria- 
I 111 of Rs. 13.95 lakhs: supplementar), appropriation of Rs. 14.95 lakhs 
\ \ . I \  obtained during the gear (Rs. 1.91 lakhs in recoupment of 
,dvance taken from Contingency Fund in March. 1970, and Rs. 13.04. 
!lLh\ for meeting decretal payments) but i t  proved to be some~ha t  inade- 
qiiate. The excess was attributable to more decrstal payments found 
I ~ ~ \ \ L ( T ~ s  the close of the year. 



Sfolrrmnr showiw e x r r w s  o w  ~ranfs~appropriations os shdwn in p r o  7 of the Rcporr of the Comptrokr & Audifor General of India fo* the yeor 
1970-71 os well 0s excesses worked out ofrer rcrking info uccdrnt ifem.$ of miscln.~si~icorion 

(Figures in units of Rs.) 
-- -- - - - - - -  - - - -- .- 

SI. Number and name Orlslnal Grant SupplementPry Flnal Grant F~tpend~ture Excess Real ex- % of % of 
No. of Grant Grant cess after excess cxccss n a l  

tak~ng (Col. 7 to (Cd. 8 to 
mto ac- Col. 5) Col. 5) 
count 
mirlassi- 
h t i o n s  
tistcd in 
A n p u r e  
w 

I 2 3 4 5 6 7 8 9 10 - 
Voted Grants 

1. 5-Rmnut-Working 
2 

EnqemacRcpain and 
MmatsaUKx . . 239.38.92.000 14.76.R9,000 2,74,15,81.000 2.74.33,16,480 17,35,480 16,97,586 0.1 0.1 

2 I tXhs io~ory  charges- 
R m h  Fund . . 7.95.45.000 75.76.000 8.7 1.21.000 8.75.34.9114 4,13,984 4,13,984 0.5 0.5 

Chargod Appropriations 

2 IdCohunrcrh of Ncw 
L h w r . . .  2.000 14.95,oOO 14.97.000 15.48.885 51.885 51,885 3.5 3.5 - - - -  - - - - - - -  --- 

,- 



Grunt No. 5-Revtnw working Expcnxs-Rqmirs a d  Muintenawe 

Expndirure relating to Grant No. IS (Re. 1J7.816) and Grant 
No. 10 (Rs. 5,078) booked under Grant No. 5. . . . 1 At,894 

(b) Add :- 
Expcnditurc relating to Grant No. 5 booked under Grant No. 

I5 . . . . . . . . . . . 



APPENDIX XXXIl  

Note.for the P. A.C .for Regularisation (?/' excess o1,er Voted grant No .  
96-P&T-Dividend to General Revenues Appropriations to Reserre Funds anti 
repayment of the loans from General Revenues as disclosed in the appropriafiorr 
Accounts for the year 1970-7 1 

The final accounts for the year 1970-71 disclosed an excess of Rs. 7,76,29. 
884 over the voted Grant No. 96-Posts and Telegraphs-D:vidend to General 
Revenues. Appropriations to Reserve Funds and Repayment of loans from 
General Revenues as detailed below : -- 

. - 
Rs. 

37.92.76.033 

Actual expenditure . . . . . . . 45,69,05,RRJ 

Excss over the Grant . . . . . . . . 7.76.29.984 

2. This Grant pro-;ides for: ( i )  payment of dividend to General Reve- 
nues on the Capita:-atcharge. ( i i )  appropriation of surplus on the working of 
the P&T Department to its Reserw Funds and (iii) paymenl of interest on and 
repayment of principal of loans from the General Revenues taken for aug- 
menting the P&T Revenue Reserve Fund so as to meet the shortfall in the 
dividend payable to General Revenues as well as the deficit, if any. in the 
working results of the Department. I n  accordance uith the revised conven- 
tion governing the relations between the P&T and General Rekenues which 
came into effect from 1470 .  the P&T Department pays to the General Reve- 
nues a dividend calculated at the rate of 4.75:, on the net capital-at-charge 
outstanding on 31-3-1964. reduced by its share of accumulated surplus as on 
31-3-1960 and further reduced by the balance in the Renewals Reserve Fund 
as on 31-3-1% and at 6.7591 on the capital advanced from 141964 to 
31-3-1970 reduced by the net accretion to the Renewals Reserve Fund during 
the same period. and at 6.754: on the Capital further advanced after 3 1-3-70 
as reduced by the balance at the end of the relevant year in the P&T Capital 
R e f m e  Fund. The balance of the surplus is appropriated to its Reserve 
Funds. Any improvement in Revenue Receipts or reduction in working 
Expenses has the e f k t  of increasing the surplus anticipated in thc Budget 
and results in larger appropriation to the Reserve Funds thereby causing an 
excess in this Grant unless it can be anticipated and provided for through 
Supplementary Demands for Grants. 



3. The position of funds under th is  Grant as provided for in the origi- 
nal estimate compared with the actual expenditure during 1970-71 is indi- 
cated below :- 

(Figures in takbr of Rs.) 

Dividend to Genml Rcvmua 
Appropriation to PBT Revenue Rc- 
save Fund . . . . . 

Approwintion to P&T Capitnl Rc- 
erne Fund . . , . . 

Rep.~menl of I a n  from Oenml 
Revenues . . . . . 

Original Actrubfa V W i  
a i i w  for 1970.71 %vh@ (-1 

1970-7 1 - .-".. " - 
14339.70 13.18.80 (-)160.90 

Total . 37,92 .76 45,69.06 ( f )776.30 - - 
4. The excess occurred under the heads "Appropriation to P&T Re- 

venue Reserve Fund" and "P&T Capital Reserve Fund" as explainad 
below:- 

Appropriation to P&T Revenue Raferve Fund.. . . . . (Rs. 1.93 Crores) 
Appropriation to P&T Capital Reserve Fund. ... . . (Rs. 8.84 Craa)  
At the time of framing the original Budget for 1970-71, the surplus 

of the P&T Department was estimated at Rs. 26.94 crores. Out of this, 
the dividend liability was estimated at Rs. 14.80 crores leaving a surplus of 
Rs. 12.14 crores to be appropriated to the P&T Revenue Reserve F ~ n d  
(Rs. 10.98 crores). and the P&T Capital Reserve Fund (Rs. 1 .I6 cr0feS). 
At the tlme of framing the Revised Estimates the surplus was estimated at 
Rs. 21.80 crores only. However. the actuals disclosed a surplus of Rs. 36.10 
crores (i.e.) an increase of Rs. 9 .16 crores over the Budget due to l a r ~ r  
receipts than anticipated by Rs. 14 28 crores. partly off-set by increase In 
Net Working Expenses by Rs. 5.12 crores. The actual dividend liability 
worked out to Rs. 13.19 crores agzinst the Budget of Rs. 14.80 c r o m  due 
lo less capital-at-charge during the year under review resulting in a Saving 
of Rs. 1.61 crores. The balance of Rs. 22.91 crores being the surplus of 
the Department was appropriated to the PhT Revenue Resew Fund 
(Rs. 12.91 crores as against the BE 1970-71 of Rs. 1098 crores) and to  
P&T Capital Reserve Fund (Rs. 10.00 crores as against the B.E. 1970-71 of 
Rr. 1 . I6  crores). This has resulted in an excess of Rs. 1 .93 cr- u e r  
P&T Revenue Reverve Fund and Rs. 8.114 c r o m  under PBT Captal 
Reserve Fund. 

5. The total excess on account of appropriatian to P&T Revenue 
Fund and Capital Rcservc Fund amounts to Rs. 10.77 crom.  This was 
partly counter balanced by swing of Rs. 1.40 c r o m  under rcpY?t of 
loan from General R m w 9  and RP. 1 .6 1 crorcs under the head "Divrdnrd 
to General Revenues" leavinp a net e w e s  of Rs. 7.76.29.584. I t  is rquesttd 
that this excess may kindly bc recommended for regularisstion by Parlia- 
ment under Article 11 5 of the Constitution of India. 

This has been occn by thc Accountant Cenl. P&T, Delhi 6. 
Js p1n-10. 



MlNlSTRY OF COMMUNICATIONS 
P & T BOARD , 

Nore .for the P.A.C. for Repiarisalion o f  excess in the 'Charged'por- 
tion of the Grant No. '95-Posts and Telegrcpks- Worliinf Expenses' as dis- 
closed in the Appropriation Acc~oiinrs /or rhe )car 1970-71 

The excess of Rs. 1,169 over the final appropriation of Rs. 10.000 
occurred under the sub-head 'J. 11-Post Offices 4--Other Charges' Con- 
tingencies (charged) due to more expend~ture on decretal costs awarded 
by the court against the Govt. than anticipated. 

2. In May. 1970 Post Master General, Andhra Pradesh Circle madc 
a payment of Rs. 3.464 In satisfaction of a court decree against the Govern- 
ment. This was erroneously debited to the 'Voted' portion of the Grant 
though the expenditure k i n g  in satisfaction or a court decree sho~tld have 
been 'charged' on the Conwlidated Fund of lnd~a  under Article 112 (3 )  
(f) of the Constitution of India. The crror in  classification came to light 
almost at the end of the year when it uab (01) lak to probide funds by oh- 
raining a Supplementary Apprc.priation. Houever. the misclassrlication 
was set right in the accounts of the year hy adjustrng the expenditure of 
Rs. 3,461 under 'Charged' Section of the Grant. 

3. A prov:sion of Rs. 10.000 was made in the budget estimates 1970-71 
for expenditure hkely to be incurred In satkfact~on of court decree>. 
Against thls an expenditure of Rs. 7,705 had already heen incurred lcav~ng 
a balance of Rs. 2,295 when the erroneous classification indicated above 
was rectified. As the halance avmlahle was not ruficient to cover the ad- 
justment of Rs. 3.404 11 had resulted in an excess of Us. 1.169 aver the final 
appropriation w h ~ h  requjm 10 be regular;scd. 

4. In the circumstanas explained above it is rqucsted that the 
excers of Rs. 1,169 may kindly be recommended for rcgularisation by Par- 
liamnt under Article 115 of the Constitution of India. 

T h i s  has bcen seen by Accountirnt General P&T Dclhi. 



APPENDIX XXXlV 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA- 
TION OF THE P.A.C. CONTAINED IN THEIR 29TH REPORT 

(FIFTH LOK SABHA) 
Rec.ornmc.nduriot~s/obser~~arions that hose been accepted by Government: 

Recommendation 
During the year under report (1969-70), excesses occurred over 18 Voted 

Grants and 5 Charged Appropriations. These aggregated to Rs. 17.10 
crores as against Rs. 27.78 crores and Rs. 3.78 c r m  during the year 
1967-68 and 1968-69 respectively. The Committee are conarned to  find that 
the position which showed improvement during 1%&69 over that of the 
previous year has deteriorated again. The Committee need hardly stress 
that concerted ateps should be taken to improve budgeting procedures so 
as to rninimise excesses ove: grants. They h o p  that all possibk efforts 
will  be made by the Ministrres/Departrncnts to improve the position. 

[S.No. I (Para 1 .3  of Appendix XX t c  the 29th R e p r t  (5th Loli 
Sabhal 

Actioa Taka 
The obxnations of the Committee have been brought to the notice 

of all the Ministrks!Dcpartments. They habe again been enjoyed to make 
efforts towards making the budget estimates more realistic and the control 
over expnditure more effective so rts to rninimisc the exces,ses over p n t s ,  
~itk Ministry oC Finance O.M. No. F. 12 (I)-E (Coord)/72 dated 18t 
March, 1972 (Page 144). 

[Minktry of F;innnce (Department of Enpcndi~ure) O.M. No. I:! (I) 
E-Cmrd!72 dated 5-57?) 

Recommendatioa 
111 tcrms of Paragraph 3 .O of the 31st Report (Fourth Lok Sabha) 

of the C'ommittce, the notes on excews duly betted by Audit should be 
furnished to the Cornmittrc immcdiatcly after the presentation of the Appro- 
priation Accounts to P~rlianwnl or by lOth April. ~hichever is later. The 
.Appropriation Accounts (Civil), 1069-70 uere presenred to Parliament on 
2-h-1971. Howcvcr. the Cornmittce find that the notes relating t o  grants 
"79-Ko;id\". " I  3 1 -Chpit l  Outlay on A\iation" and "53-Andaman and 
Nicob;tr Islands" uerc w i v e d  only on 5-3-1971. 69-1971 and 29-1 1-1971 
respectively. with thc result (hiit [ h i \  Report could not be fimlised hy the 
Commiitcc in time to ensure the regul;lrisation of the excesses without delay. 
The C o m m i t b  would. therefore. like 1 0  impress upon the Ministry of Finance 
the necessity of adhcring strictly to the time schedule already laid down 
by them. 

[SI. No. 2 (Para 2.2) of Appendix XX to 23th Report (5th Lok Sabba) ] 



Actloo Taken 
The observations of the Committee have bsen brought to the notice 

of all the Ministries/Departmnts vi& Ministry of Finance D.O. No. F.8 
(42).B/71. dated the 6th May. 1972. (Page 149) 

[Ministry of Finance (Department of Economic Affairs) O.M. No.. 
68 (42 )-B/71, dated 10-5-72.)) 

From the notes furnished by the Ministries, the Committee find that 
as in the past the defective estimation at the time of framing the Budget 
and Revised Estimates, lack of proper r e h w  of the progress of expendi- 
ture at the appropriate time. failure to anticipate properly the receipt of 
stores and debits relating thereto, absence of adequate provision for the 
adjustment of past liabilittes. erroneous adjustments and lack of proper con- 
t r d  over expenditure were the mair~ causes for excesses during the year under 
report. 

IS. No. (Para :!. 3) of Appendix XX to the 29th Report (5th Lok Sabhs] 

Action Takea 
The observations of the Committee have been brought to the notioe 

of all the MinistriesIDepartments vide Ministry of Finance O.M. No. 
F.12 (1)-E (Coord)l72 dated 18th March. 1972 (Page 144). The need for 
framing budget estimates realistically, proper n~aintenance of expenditure 
coatrol and liability registers. prompt adjustment of debits, systematic 
reconciliation of departmental figures with tho* booked in accounts office 
etc., has been again urged i n  the O.M. cited above. 

[Ministry of Finana (Department of Expenditure) O.M. No. 12 ( 1 )  
E (Coord/72 dated 5-5-72)] 

The Committee further note that in  regard to some of the cases or 
excess over charged Appropriations. although the cxtra liability was known 
in time, no action was taken by the departments concerned to obtain sup- 
plementary appropriation. I n  the case (grant No. 123-Capital Outlay or  
Multipurpose River Schemes) the expenditure was incurred without any 
budget provision although the proper course would havc been to take and 
advance from the Contingency Fund to be recouped by obtaining 
appropriation during the year. The Cornminee are surprised that the 
Mioistries have explained t k  lapses as due to ignorance of ruks and pro- 
cedure on the part of authorities concerned which can not be accepted as 
a plea. The Commitkt trust that such lapses will not recur. 

(S. No. 4 (Para 2.4) of Appendix XX to the 29th Report (5th Lok 
S a b W  

The observations of the Committee have been brought to the notice 
of all the Ministries/DEpiwcnts vide Ministry of Finance O.M. No. F.17 



$1)-E (Coord)/72 dated 18th March, 1972 (wpy enclosed). Adequate pro- 
visions exist in the general financial rules whereby the Ministries and accre- 
dited Financial Advisers should undertake an overall review early in Jan- 
uary each year to see to what extent the expenditure has progressed with 
referenoe to the sanctioned grants. This is intended to facilitate a realistic 
assessment of the anticipated savings/excesses under each grant and to re- 
gulate the quantum of supplementary demands for grants to be promoted 
in February-March Session of Parliament. Consequent on the delega- 
tion of enhanced financial powers to Ministries, the Internal Financial Advi- 
ser has been assigned a pivotal role for realistic budgeting and control 
over expenditure. The Ministries have been again urged to make efforts 
80 achieve the above desired objectives in the O.M. cited above. 

[Ministry of Finance (Department of Expenditure) O.M. No. 12 (1) 
E-(Coord)/72, dated 5-5-72] 



No. F. 12yI)-E(Coorn)/72 

MINISTRY OF FlNANCE 
(DEPARTMENT OF EXPEN~TURE) 

New Delhi, Tlie IRtlr March, 1972 

OFFICE MEMORA NDUht 

SVBJFCT :--291h Report of the Public Accounts Cotr~tnitte (5th Loh Sahha) 
(Recommendations No. 1.3, & I )  

The Public Accounts Committee while commenting on the case of 
excesses over voted grants and charged Appropriations disclosed in the 
various Appropriation Accounts for the year 1969-70 have observed in 
paras 1.3. 3.3 and 2.4 of their 29th Report as follows:-- 

Recommendation &a. I (Para 1.3) 
During the year under report (1969-70). excessc> occurred over 18 

Voted Grants and 5 Charged Appropriationb. These aggregated to 
Rs. 17.10 crores as against Rs. 27.78 crores and Rs. 3.78 crores during the 
years 1967-68 and 1968-69 respectively. The Commiltee are concerned 
to find that the position which showed improvement du~.ing 1'168-69 over 
that of the previous year has deteriorated again. The Committee need 
hardly stress that concerted steps should be taken to improve budgeting 
procedures so as to minimisc excesses over grants. They hope that all 
possible efforts will bc made by the Ministries!Departments to improve 
the position. 

Recor?trrwnrhtion No. 3 (Para 2.3) 
From the notes furnished by the Ministries. the Committee find that 

as in the past the defective estimation at the time of framing the Budget 
and Revised Estimates. lack of proper review of the progress ol'expenditure 
at the appropriate time. failure to anticipate properly the receipt of stores 
and debits relating thereto. absence of adequate provision for the adjust- 
ment of past liabilities, erroneous adjustments and lack of proper control 
oier expenditure were the main c a u m  for excesses during the year under 
report. 

Reco~w~roidation No. 4 (Para 2 .4)  
The Committee further note that in regard to sonic of the cases of 

excess over charged Appropriat~ons. although the extra li;ibility ha5 known 



III time, no action was taken by the departments concerned to obtain supple- 
mentary appropriation. In one case (grant No. 123-Capital outlay on 
Multipurpose River Schemes) the expenditure was incurred without any 
budget provision although the proper course would have been to take an 
advance from the Contingency Fund to be recouped by obtaining appro- 
priation during the year. The Committee arc surprised that the Ministries 
have explained these lapses as due to the Ignorance of rules and procedure 
on the part of authorities concerned which cannot be accepted as a plea. 
The Committee trust that such lapses w~ll not recur. 

2. The Ministry of Finance have laid down detailed procedure for 
i~chieving effective control over expenditure (ride Rules 65 to 69 of G.F.R.s 
2nd the various Govt. of India's decisions thereunder) which inter alia 
include proper maintenance of expenditure control registers and liability 
~.egisters, prompt adjustment of debits. systematic reconciliation of depan- 
mental figures with those booked in accounts offices etc. The Ministries 
have strengthened their Finance. Budget and Accounts Cells and placed 
\hem under the charge of Internal Financial Advisers. This should go a 
long way in overcoming the defects pointed by the Committee. The need 
!'or realistic budgeting and effective control over expenditure with reference 
io the sanctioned grants has been stressed time and again by the P.A.C. 
and their observations have been brought to the notice of all the Ministries; 
[Iepartments. In this connection their attention is invited to this Depart- 
il~.nt's O.M. No. F. I ?  (45)-E(Coord)i70 dated 1610-1970. 

3. The Ministry of Home Affairs etc. are once again requested to pay 
Xpecial attention to this task of exercising effective control over the progress 
of expenditure and taking timely action for provision of requisite funds to 
cover anticipated commitments during a financial year thereby avoiding 
 he occurrence of excesses over sanctioned grants. Suitable instructions 
may also kindly be issued to all subordinate authorities concerned undcr 
rhem. 

a/- 
Deput.v Secretor!. to the 

Government of India 

All Ministr~es/Dcprrrtments of Govt. of' India 

No. F. 12( 1 )-E (Coord)!7? 

Copy forwarded to all Financial Advisers and Expenditure Branches 
I'or information. 11 is reiterated that the observation of the Committe 
may please be borne in mind while conducting the reviews regarding prog- 
ress of expenditure against sanctioned grants early in January eveq year 
lid? this Department's Memorandum No. F. 15(2)-E (Coord);66 dl. 30th 
December, 1966. so as to ensure that all anticipated commitments are taken 
Into aocount and necessary provision of funds made therefor. thereby 
obviating cxcesxs over sanctioned grants. 



Copy also forwarded to:- 
I. C.&.A.G. of India. 2. Supreme Court. 3. Election Commis- 

sion. 4. Lok Sabha Sectt. (P.A.C. Br.) 5.  A.G.C.R., New 
Delhi. 6. Economic Affairs Deptt. (Budget Division). 

Sd/- 
Deputy Secretary lo tlrr 

Gorernment of India. 

Copy for necessary action in so far as they are administratively 
concerned to :- 

I .  Defence Division. 
2. A & B Branch. 
3. E.G.I. Branch. 
4. B.P.E. 

Sd/- . 
Deputy Secretary lo ~ h r  

Go~nernrnent of India 
Recommend8tioa 

The Committee note that the expenditure had exceeded the granl  1 
for the third year in succession. As in the previous years, the excess during ~ 1969-70 occurred mainly under the sub-Head 'Superannuation and Retired , 
AUowances' (actual expenditure Rs. 4 .20  crores against total provision 01'  
Rs. 4 crores) and was due to more payment of pensions than anticipated. 
While the Committee concede that the expenditure relating to payment, 
of death gratuities and Family Pensions is of an unpredictable nature. the! 
see no reason why expenditure on Superannuation and Retired Allowance\ 
could not be estimated accurately. The Comm~tke feel that excess of' ' 
per cent over the provision for 'Superannuation and Retired Allowance\ 
during 1969-70 was hardly justified and that there should normally be no 
e- on this account in future. 

[S. No. 5 (Para 2.9) of Appendix XX to the 29th Report (5th LoL 
Sabh:~ I] 

Action Taken 
The estimates and final grant in this case are fixed on the basis of the 

data furnished by various Accounts Officers who in turn base the same 
on the trend of past and current actuals and such other information as 
may be available with them. The expenditure under the head "Superan- 
nuation and Retired Allowances" also depends on the presentation of 
claims by the Pensioners on which Government has little control. The 
observations of the Committee have, however, k n  brought to the notice 
of the Accountants General vfde this Ministry's letter No. F. 8(42)-Bi71 
dated 6-5-72 (copy enclosed). 

[Ministry of Finance (Department of Economic Affairs) O.M. No. 
F. 8(42)-B/71 dated 10-5.721 



0.0. No. F. 8(42)-8/72 
GOV~RNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OP ECONOMIC Am~uts) 

New Delhi, the 6th May, 1972 
My dear, 

The Public Accounts Committee in para 2.2 of the 291h Report (5th 
Lok Sabha) while commenting on the delays on the submission of notes 
regarding regularisation of excesses disclosed in the Appropriation Accounts, 
have inter-alia observed as under:- 

"In terms of paragraph 3.9 of the 31st Report (Fourth Lok Sabha) 
of the Committee, the notes on excesses duly vetted by Audit should be 
furnished to the Committee immediately after the ,presentation of the 
Appropriation Accounts to Parliament or by 10th April, whichever is 
later. The Appropriation Accounts (Civil), 1969-70 were presented to 
Parliament on 22-6-1971. However, the Committee find that the notes 
.relating to grants "79-Roads". " 13 I-Capital outlay on aviation" and "53- 
Andaman and Nicobar Islands" were received only on 5-8-1971, 6-9-1971 
and 29-1 1-1971 respectively, with the result that this Report could not be 
finalised by the Committee in time to ensure regularisation of the excesses 
without delay. The Committee would, therefore, like to impress upon the 
Ministry of Finance the necessity of adhering strictly to the time schedule 
already laid down by them. 

2. In this connection attention is invited to this Ministry's O.M. No. 
8(52)R/68 dt. 18- 12-68 (copy enclosed) whereunder the time schedule for 
submission of notes regarding regularisation of excesses to the Public 
Accounts Committee was laid down. This time schedule was drawn up 
to avoid delays in the submission of the requisite notes to the Committee 
and to expedite the subsequent process for regularisation of the excesses. 
This had also provided for adequate time for the Ministries etc. for dealing 
with them. We. however. find that the processing of tbe notes for the 
Public Accounts Committee have been invariably delayed in the Ministrks 
for want of information by them either from their subordinate offices or 
due to variations in the Departmental figures and those in the Accounts 
offices. 

3. Under the existing instructions departmental authorities are required 
to reconcile their departmental figures with those booked in the Accounts 
offices regularly and settle the discrepencies, if any. expeditiously. They 
are also required to complete reconciliation by the end of May. Molmver. 
these instructions are not being strictly observed. Funher at the draft 
appropriation accounts stage the Ministries. etc. are required to ascertain 
complete information from their subordinate officers, etc. They are also 
required to verify the correctness of the figures shown. in the draft appro- 
priation accounts and get the variation. if any. reconciled. andjor misclassi- 
fication or wrong adjustments in the Accounts figures rectified. If t k  
instructions are observed properly, there does not appear to be any reason 



for the delays in the finalisation of notes regarding regularisation of excesses. 
We would accordingly request that prompt action may please be taken to 
reconcile the variations between the departmental and Accounts figures 
and action in processing the notes regarding regularisation of excesses 
initiated immediatelv. the excess comes to notice. It is needless to emvhasise 
that the importance of adherance to the prescribed time schedule 'in the 
finalisation of these notes as delays in such cases not only attract adverse 
comments of the PAC but also lead to criticisms in the Parliament. We 
shall be further grateful if necessary steps are taken to finalise these notes 
in future promptly and such delays are avoided. 

Yours sincerely. 
Sd: - 

lnternal Financial Adviser. 
. . . . . . . . . . . . . . . . . .  Ministry of 

No. F .  8(42) B17 1 
Copy forwarded for informati011 to the C&AC with the request that 

suitable instructions may kindly be issued to the Accountants General 
to avoid delays in vetting these notes and in supplying information. if any. 
required by the departmental authorities in connection with finaliution oF 
these notes. 

Sd, - 
Deputy Secrerory 10 the 

Government of India. 

No. F. 8(42) B!7 1 

Copy forwarded for information to:  - 

1. Ministry of Railways (Railway Board). New Delhi. 

2. Department of Expenditure (Defence D~vislon). 

3. D.G. P&T. 

4. Departments of Revenue and Insurance. Expendiiurc and Banking. 

5. DS(IE) In respect of grants controlled by them. 

6. The Lok Sabha Secrelariat (PAC Branch). 

Sd/- 
Lhier  Secre~ary to the, 
G'or.~~mmen/ of In&. 



No. F. 8(42>B/71 
GOVERNMENT OF INDM 

MINISTRY OF FINANCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

New Delhi, the 6th May, 1972 

All the Accountants General. 
(Including A.G. P&T). 
P.&A.O.. Director of Audit, Goa, Daman and Diu, 
C.& A.O. Dandkaranya. 

C[~RJI.(.T :-Expenditure under Gram 23. Pensions and other Retirement 
benefits 1969-70. 

I arn directed to ii~vite reference to Para 2.9 of Public Accounts 
('ommittce's 29th Report (5th Lok Sabha) wherein, they have. inter olia 
otncrved as under:-- 

"The Committee note that the expenditure had exceeded the grant 
for the third year in succession. As in the previous years, the excesses 
during 1969-70 occurred mainly under the sub-head 'Superannuation and 
Retired Allowances' (actual expenditure Rs. 4.20 crores against total 
provision of' Us. 4 crores) and was due to more payment of pensions than 
,inticipated. While the Committee conceded that the expenditure relating 
to payments of dcath gratuities and Family pensions is of an unpredictable 
nature. they see no reason why expenditure on Superannuation and 
Retired Allowances could not be estimated accurately. The Committee 
lee1 that excess of 5 per cent over the provision for 'Superannuation and 
Ketircd Allowances' during 1969-70 was hardly justified and that there 
should normally be no excess on this account in future." 

In this connection, it may be btated that the budget estimates and 
f ind grant in respect of expenditure on Superannuation and Retired Allou- 
ances are f ixed on the basic of the information furnished by your oflim. 
I[ is. therefore. requested that the recornmendations of the Committee miq 
plcasc he k c p ~  in view in future while framing the estimates on the abo tc  
.1CCOUIIt. 

Yours faithfull}. 
Under Secretory to the 
Gorernrnemr of imdra. 

Copy forwarded for informat~on and oeccssary action to Depart- 
rncnl of Expnditure (Defence Division). 

h d r r  Sucrcrary 10 rite 
C'o~er/rn~crrr qj' India, 



Copy forwarded for inforvation to the Lok Sabha Secretariat (PAC 
Branch). 

Sd/- 
Under Secretary to I / ,? 
Gowrnrnent of In d;" 

The Committee observed that significant excess had occurred under 
the heads 'A.2(1)-Buildings' (Rs. 53.20 lakhs) and 'A.7(1)--Suspense Stockq 
(Rs. 4 . 5 5  lakhs). The excess under 'Buildings' is explained as mainly 
due to an unanticipated payment on account of house taxlservice charges 
including arrears of Rs. 37.02 lakhs to the New Delhi Municipal Committee. 
The claims of the New Delhi Municipal Committee in this regard had. 
however. been pending with Government for a considerable time. I t  i \  
not, therefore. quite clear as to why reconciliation between the depar!. 
merit figures and those of the New Delhi Municipal Committee which 
stand in April, 1969 could not be completed promptly and how a decision 
to pay the dues as stated by the New Delhi Municipal Committee less the 
amount claimed by C.P.W.D. could not be taken in time to suitably provide 
for the payment during the year while the reconciliation was in  progresb. 
That the liability could not be anticipated even at the stage of reappropria- 
tion when the provision under this head was actually reduced is unconvincing. 
The Committee hope that the Department will be careful in anticipating 
and providing for liab~lities of this kind in future. 

As regards the excess that occurred under 'Suspense-Stock' due to 
of more building material during the last quarter of the year than 

expected, the Committee need hardly stress that the department concerned 
have a closer liaison with the purchase oragnisation/suppliers in  

respect of indented materials. They also wish that the supplies had been 
spread out t o  obviate concerntration in last quarter and regulated according 
to the needs of the works and availability of funds. 

[S. No. 6 and 7 Appendix XX Para 2.13 and 2.14 of 29th Report 0 1  
the Public Accounts Committee, 5th Lok Sabha]. 

The recommendations are noted for compliance. Necessary instrut- 
tions have been issued to all authorities (copy enclosed) that a regular watch 
on the pace of expenditure should be kept to ensure that expenditure 111 
excess of Voted Grant or Charged Appropriation is avoided. The ~ o n a l  
Chief Engineers have been instructed to ensure strict compliance w ~ t h  
budgetary procedures and avoid excesses. 

There has also been an excess of Rs. 484.44 lakhs under the "Suspen\e 
had" during 1970-71, which has been explained as under:-- 

(a) Receipt of more materials than anticipated; 
(b) increase in the cost of material&; 



fc) 100% advanoe payment to supplkrs of steel to avoid d l a -  
tion of the quota; 

(d) Adjlutment of protit on stock account by Cndit to Major ?ia& 
XXXVII Rsvenue Receipts. This was done in Sqphmtary 
Accounts and could not be foreseen earlier; 

(e) Due to award and start of work on all the bridges and culverts. 
in Nepal, which resulted in an urgent ntod for more materi.le. 

It is hoped that. in view of the instructions issued to the Zonal Chid 
Enginem, excess under this head will be avoided in future. 

[Ministry of Works and Housing O.M. No. 25015/24/71-Bt. Dsted, 
11-7-73 

Copy of 0.0. No. 10/4/70-B (E-in-C) dated 27th May, 1972 from 
Shri 0. Muthachen. Engineer-in-Chief. Central P.W.D., New Delhi to 
Shri N. S. L. Rao, Chief En 'netr (NDZ), CPWD, New Delhi etc. and P copy endorsed to Ministry o Works & Housing, New Dehli etc. 

I enclose for your information relevant extracts from the twenty 
ninth report of the Public Accounts Committee (1971-72) (Fifth Lok 
Sabha). 

The Committee have re-emphasised th: nted for concerted steps t o  
he taken to improve budgetting procedures in order to minimise cases of 
eKcess over Voted Grants for Charged Appropriations. 

So far as the excess in the case of grant No. 40, Public Works (Covering 
Major Head 50-Public Works) is concerned the errcess occurred mainly 
under the following subheads: 

A .2( 1 )--Repairs, Buildings. 
A .3(3) Execuriw Establisirrnenr. 
A.  Y3)( 1 ) Ordinary Establishment. 
A.  5 -Furniture. 
A .7( 1 )( 1 ) - Suspense-Stock Charges. 

The observations of the Committee may be noted carefully with regard 
lo exccsw under the above Subheads. So far as the errors due to 
mirlassification undcr the group-hcad A.3. Establishment an: 
concerned, instructions were issued vide my Ofice No. 1/7J71-B (E-in-C) 
dated 2lst August. 1971 for proper classification and timely reconciliation 
of Departmental Expcnditurc figures with those booked by Audit to rectify 
any errors. Those instructions should be carefully observed. With regard 
to excess undcr the Suspense Sub-head attention is invited to the inaruc- 
tions issued vide my office Memo No. 12/4/69-B (E-in-C), dated 7th Jan- 
uary, 1970. 

Detailed instructions with regard to preparation of Budget Estimatcrs 
a n  containad in Appendix 5 to the C.P.W. Account Code and in chapter 
5 of the Cenval Government Compilation of General Financial RukA 
Rules 71 to 75 of the General Financial Rula lay down clear instructions 

0 



with regard to avoidance of mcqs expenditure a 4  about imvibabk pay- 
ments. An officers under you may be asked to go through tbose instruc. 
tions carefully and to ensure that not only there is proper estimation of 
expenditure 'at tho budget comphtion stage but >$so efktiva conttol IS 
ex& owr the expenditure so that Budgat Grant or the Charged Appro- 
priation, as the case may be, is not exceeded. The detailed procedure 
for achieving effective control over expenditure is laid down Rules 65 
to 69 of General Financial Rules and various Government of India decision\ 
thereunder which inter-ahas include Droner maintenance of ex~enditur~ 
control register. and liability registers: p;ompt adjustment of dibits, sysI 
tematic reconciliation of departmental exoenditure figures with those 
booked i n  the Audit Offices' etc. If the piovision in t6e grant of Appro- 
priation is found to be insufficient, steps should be taken at the eilrliesc 
opportunity to get the provision augmented. Such requests should be 
made as early as possible and latest by the time of submission of the s i ~  
monthly estimates, making specific requests for additional funds. if required. 
with detailed reasons so that Government can be apprised of the position 
and action taken, to obtain a Supplementary Grant if such a course become$ 
necessary. Proposals for any inevitable expenditure which could not he 
foreseen by the time proposals for Supplementary Grant were sent. should 
be sent to my office with full justification and giving reasons for not anticl- 
pating the expenditure earlier so that Government may be approached for 
obtaining an advance from Contingency Fund of India. 

I t  will be seen that a regular watch on the pace of expenditure is 
absolutely necessary in order to ensure that expenditure in respxt of excess 
of the Voted Grant of Charged Appropriation is avoided. While each 
Divisional Officer should take stock of his Budget Allotment and actual 
expenditure everv month, the Superintending Engineers must review thr 
requirements of funds for the Circle as a whole at least once in a quarter 
till December. and thereafter every month. The Zonal Chief Engineer> 
may also review the progress of expenditure for the Zone as a whole :\ I  
least once every quarter t i l l  December and thereafter every month. 

I shall he grateful ~f you will issue suitable instructions to all your 
Officers to ensure strict compliance with budgetary procedures and avoidnncc 
of excesses. 

Dcspite repeated comments by the Cornmit~ee, cxcess undcr this 
grant has by now become an annual feature. A s  in the prcvious years. 
the bulk of the excess was due to failure to anticipate proprly the receipt 
of stores and debits relating thereto and to make adequate provision f o r  
the adjustment of past liabilities. The excess was us high as 72'4 and 
87% under the heado "F. I(?) (4MI)--Marine Stores Suspense--Gross Expcn- 
dituie and E. 1(4)(1)-Tools and Plants--New Supplies, repairs etc." respec- 
tively. There was neither an excrcisc of proper control over expenditure 
nor tbere has been an effective liasion both with the Suppliers and the 
Accounts Officer. The Comrnitta are unable lo comprehcnd now the 
payments wm made for the supplies by the Pay & Acoountv Officer with- 
out the knowledge of the Andaman Administration and odjubqad by the 
Accounts Officer belatedly which resulted in excess ~rmaining uncovered 



by suitable additional provision under the head "F.1(2)--Miscellaneocs 
Share E s t t ~ "  

Tho Comminae mte that pursvant to their earlier recommendation, 
the Ministry of Home Atfairs have impressed upon the Andaman Adminie 
tration the need for strict oorppliancc with the rules and instructions regarding 
control over erpenditure and to maintain closer liaison with the suppliers 
ori the one hand and Accounts Officer on the other to avoid such excesses 
in future. The Committee trust that the Andaman Administration will 
strictly comply with the instructions issued by the Ministry of Home Affairs. 
The Committee would like to *atch this through future Appropriation 
Accounts relating to this grant. 

[Sr. No. 8 and 9 of Appendix XX to the 29th Report (Fifth Lok Sabha)] 

Actioa Taken 
The observation of the Committee has been brought to the notice of 

Andaman Administration for guidance vide d.0. letter No. 18/4/71-AC. 
I I dated 4-1-1 972. (Copy enclosed). 

[Ministry of Home Affairs O.M. No. 18j4/71-AC-I1 dated 17-3-72] 

Copy of Ministry of Home Affairs D.O. letter No. 18/4/71-AC. I1 
dated the 4th January. 1972 from Sri G. K. Bahnot, Joint Secretary, to Sri 
H. S. Butalia. Chief Commissioner. A&N Islands, Port Blair. 

Kindly find enclosed an extract from the Twenty-ninth Report of 
the Public Accounts Committee. 1971-72 (Fifth Lok Sabha) containing 
their observations in regard to the excess in Grant No. 52-A&N Islands 
for 3969-70. 

I shall be grateful if you could kindly bring the observations of tbe 
PAC to the notice of all concerned for guidance and rake steps to ensure 
that such excesses do not occur in future. 

Kindly achnowledge the reccipt. 
W ~ t h  regards. 

Kccommendations 
The Committee are constrained to once again comment on the 

expenditure exceeding this grant persistently over more than a decade. This 
excess under the head 'Maintcnancc of National Highways' (Rs. 8J.bO 
lakhs) during 1909-70 is the highest over morded in recent years. The 
Committee had in paragraph 7.34 of their 123rd Report (Fourth Lok Sabha) 
indicated thc excesses that occurred under this head continuously from 
1959-60 to 1968-69. It is cvidcnt that cflorts made so far to improve the 
position have been of little abail; in fiict the position has tended to deterio- 
rate further. in the circumstances they would strongly urge Government 
to hnalisc without any further loss of time the q u a i o n  of streamlining 
the procedure of the execution of works on the National Highways with 
a view to inter olio obviate the excess expenditure incurred by the States 
and report the details to them. It is surprising that the m t t u  i6 hanging 



fire for over three yean now. The Committee are of the opinion that 
with a more rational and realistic allocation of funds, periodic reviews of 
proOtefs of expenditure on tho basis of monthly returns obtained promptly 
from the Works executing agencies and a better regulatory control through 
the Rugional Offices thc excassas could have b a n  avoided. 

[Sr. No. 13-Para 2.26 of 29th Report (Fifth L6k Sabha)l 

In pursuance of the various recommendations of the Public Accounts 
Committee in regard to need for controlling the excesses in the expendi- 
tuw on the Maintenaoca and Repairs of National Highways, the Central 
Government have taken a number of measures for a rigid control on the 
distribution of the funds to the States and their utilisation by them for the 
construction and development and maintenance and repairs of Nationar 
Highways as wdl as to enforce rigid regulatory control over it. The various 
measures taken and the guidelines prescribed to streamline the procedure 
for execution of the works on the National Highways have been spelt out 
in the Action-Taken-Note submitted to Public Accounts Committee with 
the Ministry of Shipping and Transport (Roads Wing) Office Memoran- 
dum No. B29(29)/70 dated the 27th April 1972 with reference to the obser- 
vations/recommendations of the Committee in its 123rd Report (Fourth 
lok Sabha) (copy enclosed). 

2. Though. with the implementation of the various procedures out- 
lined in the enclosed copy of the Action Taken Note. it is hopcd that the 
position will improve, yet the matter is not being allowed to rest there. 
A constant vigil is being kept and the following further measures have been 
taken for tightening up the financial control so as to ensure that the expen- 
diture in respect of maintenana of National Highways does not exceed the 
sanctioned grants : 

(i) Instructions have been issued to States to make arrangenients 
for a constant vigil by the State Chief Engineers to see that the 
monthly expenditure returns subhead wise and National High- 
way wise received by them from each Division are subjected to 
close scrutiny at the Chief Engineer's level itself so that prompt 
and timely action could be taken at his level itself on the basis 
of these monthly returns to arrest any likelihood or tendency 
towards excesses over santzioned grant. 

(ii) The Stater have been requested to ensure intimation of the 
Division-wise allotments and the expenditure against those 
allotments possibly subhead wise and National Highway wise 
to the Regional Ofliars 1 E.L.Os and to headquarters of the 
Ministry to enable them also to keep a watch on the progress 
of the expenditure and to take action in time. wherever possible. 

(iii) The States have bem advised to approach the Central Govern- 
ment well in time and. in any case, by Daxrnber at the latest. 
for more filnds, if rendered necessary and unavoidabb after 
r e v i d  estimatas for works like flood damage repain or any 

unfor- rcquinment duly ulpportsd by complete 
just~ficahon ~ndicating the progress of expenditure till the stage 



of demand, the likely expenditure during the remaining period 
of the year and explaining why the demand could not be included 
in the Revised Estimates, so that the demand could be examined 
by the Govt. of India to secure if admissible, a suppkmentary 
grantladvance from the Contingency Fund of India to avoid 
unnecessary excesses. No expenditure is, however. to be in- 
curred in any case unless sanctioned by the Government of India. 

(iv) The State Accountants General have been requested to consider 
keeping a watch over the expenditure possibly subhead wise 
and to rdlect i t  division wise in the quarterly expenditure returns 
sent by them to the Ministry so that it could provide a further 
check to detect any tendency towards exceeding the sanctioned 
grants and to facilitate suitable action king taken in  the matter 
by the Ministry. 

( L )  The Chief Secretaries of State Governments have also been 
addressed in the matter with the indication that if the tendency 
towards continued excesses over sanctioned grants is not checked. 
the Government of India may be dirven to the painful necessity 
of considering measures for restricting the expenditure to actual 
expenditure only as may be warranted on the merits of each 
case. As a result, further instructions have been issued by tbe 
State Governments to all concerned in  the State Public Works 
Departments to tighten up the financial control to see that the 
expenditure does not exceed the sanctioned grants. 

I t  i \  hoped that as a result of thew and earlier meatures. the position 
\ r ~ l l  <how detinite signs of improvement and there ma! not be any recurrence 
d' any such situation in future. 

tklinistry of Shipping and Trincport O.M. No. B-29 (3) ,72  dt. 12-7-72) 



The Committee regret that the excess under this rant has bacome J 
recurring feature. The excesses recorded continuously f or the last I0 year\ 
under the h a d  'Maintenance of National Highways' a n  as under: 

Although in their successive Reports on Excesses the Committee h a t ~  
been expressing their concern there has been no improvement in the position. 
The Committee note that the State Govcrnrnent/Union Territories whoexecutc 
tha National Highways works are not promptly furnishing the monthl! 
returns of expenditure and that an attempt is being made by the Ministr! 
of Shipping and Transport to restrict the expenditure to the sanctioned gram 
through the regional ofEw set up in various regions. The Committee 
further note that pursuant to the recommendations contained in paragraph 
2.27 of their 31st Rcport (1968-69). Government have taken up for consider- 
ation the question of streamlining the procedure for the execution of worh 
on rbc National Highways which will ituer olio cover the problem of execm 
expenditure incurred by the States. The Cornmittbe hope that the matter 
will be finalised expeditiously so that the Government may not continue 111 

be a helpless witness to the phcnomcnon of exmo over voted grant each 
yeor. 

para 2.34 of 123rd Report (Fourth b k  Sabhd I 



The question of devising suitable measures for ensyr oper control 
in respect of excesses over sanctioned grants has been cons ?F ered at length 
by this Ministry in consultation with the Ministry of Finance and Accoun- 
tan@ Gmeral caawnrd. A number of &finite haw been taken 
for clowr control on tho distributbn of the funds @ t k  Statcs and their 
utillsation by them for tbe con&truction, bevebplsont and mpintenance 
and repairs of National Highways. In pmuaw of the rmxmmendation 
madG by the Public Accounts Committee, in i ts  various repartf, the existing 
arrangements !n regard to the erecutton of worb 00 Nabnal Highways 
have bttn rov~ewcd and the procedure streamlined. A n u m b  of guide- 
lines have basn laid down with a view to ennurc proper r q u h t h  and con- 
trol of cxponditure and to avoid esceeses or shortfalhi aainst t8a sanctioned 
graqts. A copy of this Ministry's letter No. &29(17)/68 dated the 5th 
August, 1970 conlaining these instructions is attached as Annexure I. 

2. In regard to the Maintenance of National Highways the following 
control measures have been introduced. 

(I) Based on the report of a Technical Group of five State Chief 
Engineers headed try Dimtor Oentral of Road Development, 
norms have been prescribed and are being followed, for detcr- 
mination of maintenance requirements of various National Higk-  
ways under different sub-heads of maintenance requirements and 
allocation of funds is regulated with reference thereto. 

(2) Allotment of maintenance funds are king strictly regulated based 
on the due examination of the annual maintenance abstract parti- 
culars being furnished by the States. 

(3) The maintenance allotments are being made not in lump sum but 
are earmarked for barbus subheads of maintenance requirements, 
e.g. Oldmark rcpairs. renewals. special repairs, special crust re- 
pairs and Flood Damage Repaws works. The States are expected 
to control the expenditure cubhead uix.  

(4) A further measure of control against the funds allotted for various 
subheads of maintenance i s  enforced by relating the surfaciog 
renewal programme to specific length of National Highway 
system in it state to be attendcd to in a year and by approving 
tixhnically regulated detailed estimates in respect of worb of 
special rcpairs, payment crust repairs and flood damage rc- 
pairs. 

(5) Thc Regional;Liaiwn Offiers of the Ministry have been entrusted 
with the task of oversming the handling of maintenance works 
by tht States ~ncluding a watch on the uttltsrrtm of mainlenana 
pants. 

(6) Firm instructions hare hccn k\ucd to the State Go\ernmnts to 
furgirh the monthly progrelrsrvc expenditure statements sIriclly 
by due date  prescribed. Noncompliance with W instructions 
is immediafely brought to the notm of the defaulting State Govetn- 
mnts  at appropriate letels. Whenever it is seen that the p ~ a  
of expenditure i not commensurate wtth the allotted funds, the 



attention o f  the States concerned i s  promptly drawn thereto re- 
questing them to exercise due restraint and control on the 
utilisation o f  the grant so as to avoid causing of ultimate 
eXCeSSCS. 

(7) In  addition. further instructions (vide Annexure 11) have been 
issued to State P.W.Ds reiterating the imperative nced for restric- 
ting the ex nditure within the sanctioned total and subhead 
wise grant k or the maintenance o f  N.Hs. In addition the Stale\ 
have also been informed that while submitting the revised estimates 
and final requirements for the year, they should indicate the total 
requirements and uptodate position o f  expenditure against thc 
allotted funds together with the break-up under the respective 
subheads under which allotments are made. This would prove 
further useful in keeping a watch over the expenditure against the 
grant sanctioned for the maintenancc o f  N.H%. 

3. I t  i s  hoped that with the several instructions issued so far, including 
those issued recen~lg (~v'dc Annenurc [I). the position wi l l  improve in fir~urc. 

4. This Note has been vetted by the Audit. 



ANNEXURE I 

MINISTRY OF SHIPPING & TRANSPORT 

Telegrams: 'ROADIND' Transport Bhavan. 
No. 1, Parliament Street. 

New Delhi-1, 
.it11 Arcgrar 1!170/14rh Sravana I892 

All State Governments and Administrations of Union Territories 
(Departments dealing with Roads). 

I am directed to say that, as you are no doubt aware, rk rc  ha\e k e n  
in the past years excesses over the sanctioned grants for the con\rruction. 
dcwlopmcnt and mainlenancx and repriirb of Kational Highways. Such 
c.;lses are required to be regularised by Parliament under Article 115 ot' the 
Constitution. While examining such cases and retonimending them to 
I'iwliament for regularisation. the Public Accounts Committee have w e > j c d  
the need for devising suitable measure5 to ensure that the grants wnitioned 
by the Govcrnhrcnt of lndia arc not exceeded. The Committee also hugefiled 
that, in order to watch thc progress of expenditure :.is-(1-11.c the sanctioned 
grants. the C'enlral Gmernment shwld obtain nwnthly statements ofcspendi- 
lure from State Governments ~ i t h  a V l e H  10 ensure proper regulation and 
control of expenditure and to avoid excesses or shonfalls against the srnc- 
timed grants. 

2. In accordancu H i t  h the prewribcd pro~rdurc. State Govtrnnrenth 
I . c ~ i t l  Administrutions are rcyutred to Ihrwarci lo the Go\ernmcnt of India 
monthly reports showing the expnditure incurred on national highuays 
(original and maintenance and repairs works) ;md other Ccntral sponsored 
road schemes by the Mkh of the month fdlowinp thal to which the cxpcndi- 
lure relates. The latest rcrornmendatian of the Public Auwunts Committee 
tn this regard was communicated to Stale Governments in this Minbtry's 
Ictter No. &29(?)/f&. dated 19th April 1%. wherein the need for prompt 
whmission of the monthly ex~nd i tu r r  reports was. inter olio. irnpreswd 
lipon the State Govcrnmcnts. In \pile ol'rher instructions. the suhrni\>ion 
of monthly reports by State Govcrnmnts has not heen rrgulrrr u ~ t h  the 
~cwl t  that i t  i b  ditT~'ult to keep a p r q w  \ratih on the trcnd of rxpendlturc in 



the various States, which is necessary for proper control and regulation of the 
expenditure by the Government of India against the sanctioned grants. 

3. This matter h been di~cussad on a number of occasions in the 9 past at the meetings o State Chief Engineers and the problem has b a n  
brought to the notice of the State Governments also. The results have, 
however. not been very encouraging. While in respect of Capital works 
given out on contract, $hidh ate in progress, them art likely to be difficulties 
in regulating the expenditure so as to contain it within the sanctioned grant. 
normally there should be no such difllculties in the case of maintenance works. 
Nevertheless, there h;)ve been recurring excesses of ex nditure over the sanc- 
tioned grants for maintenance and repairs of Nationabighvay ih a majority 
of the States. This tmphasises the need for tightening control over such 
expenditure with a view to ensure that the sanctioned grant is not exceed- 
ed. 

4. In order to achieve the objective of restricting the expenditure to 
the amount of grants sanctioned by the Government of India. the steps 
indicated below should be taken:- 

( I )  Prornpr and spe& reconciliariot1 ofdepart t i~et~al , f i ,q~~r~s with tlic Audit 
J"i~res : 

The appropriation accounts for the past few years reveal wide varia- 
tions between the departmental figures of expenditure and those of Audit. 
Delay in the reconciliation of such discrepancies not only results in delay In 
the finalisation of the appropriation accounts hut also leaves no time f o r  
Government to regularise the expenditure before the close of the year. Thib 
situation can be averted only if the executive authorities take timely steps 
to carry out the necessary reconciliation quickly and in time i n  accordance 
with the instructions issued in this Ministry's letter No. B-t')(?)16R, dated the 
12th June 1968. 

One of thc usual reasons advanced by the States for incurring cxc!Ss 
expenditure is that thc liabiiitiar, incurred during the year had to he anted  
forward and liquidatd in the next year. If the liabilities yo carried fonilrd 
arc accounted for in the budget for the next year. there should hc! no eKCCss 
on that account over the appropriation for that year. I t  appears that the 
States do not include provision for the liabilities so carried forward in the 
budget proposals forwarded by them to the Government of' India. This 
underlines the need for proper maintenance of upto-date liability registers 
showing all the commitments entmd into and to be discharged dunng.lhe 
year. Maintenance of such registers will ensure that funds for the liqulda- 
tion of liabilities &ed over to the current year from the ptevious year are 
duly provided and any exass on that account over the budget grant for 
current yaw is obviated. A reference i s  invited in this conkclion to l h i ~  
Ministry's letter No. B--29(2)/611. dated the 7th September 1%8. 

Sometimes excesses are due to the fact that the expcnditurc c o r t d !  
dcbitabk to one sub-kd ib adjusted under mother sub-head. The= b v c  

a 



Jao ban ~ss ts  whore exponditim edrWS4y tlPBcifirlblc rs 'Vbted' hes Yten 
created as '-. , Cues in rrhith tht cllpdft.ln'e is td be tnotcti as 
Charged' on the Consolidated Fund of lndia arc enumerated in Article 11 2 
(3) of the Constitution and are described below for ready reference:-- 

If the d e w  or award is apinet the Uhion only then the expa8itun 
will be.'Charged' on the Consdhdatcd Fund of India. In other casee, the 
expenditure will be charged on the Conmlidatai Fund of thk StPrc and the 
expenditure on r e i m b u m m t  of frlnds to the SUte by tht G~ethillebt 
of lndia treated as 'Voted' for the purpose of provision in the Ccntfll %rd- 
get. 
(4) Conrrol over expenditure on National Highway Works by State G o v m ~ -  

(a) Another important matter connected with the control of expenditure 
i+ the observance sf financial discipline. Under rule 5 of the National High- 
,\nys Rules, 1957, the only disctetion that vests in the State Government in 

to the execution of National Highway works is that they can idcur 
ex- expenditure not exceeding Rs. 25,(100 or lo"/, of the apprdvab cost 
of the individual work. whichever is less. All otber cases involvin8 major 
deviations in designs or acceptance of a higher tender (in excess of 10% of 
the coat approved by the Oovtmment of India) are required to bt teportcd 
lo the Central Oolrernmmt and their prior approval taken before any commit- 
ment is made, which would involve excess expenditure over the funds sax- 
~~oned  by the Government of India. Though these instructions by and large. 
.Ire generally followed by States, there have been instances where rcfcrenccs 
from State Governments were received long after they were due. 

For example, revised estimates I'or certain works have not been suhmii- 
1c.d to the Govt. of India as soon as an increase in the sanctioned cost of thc 
irork is anticipated. This led to difficulties in considering the demands for 
budget provision as well as allocation of funds sub.lequently. 

(h) There have also been cases where certain State Govts. involved 
thc Central Govt. without their prior approval. in extra expenditure on a r -  
lain approved works. In one such case. certnin works, wh~ch were kft in- 
~omplete by the contractor, had to k executed through another agency at 
the risk and expenses of the old contracting firm. The extra cost involved 
Aoufd, therefore. have betn normally recovered from the old contractor. 
The State Govt. howcver, waived the recovery of the extra expenditure with- 
out reporting the matter to the Gort. of lndia and obtaining their approval 
to the waiver of the recovery. The State Go\t. also imposed on h e  dcfaul- 
Ling contractor only a nominal penalty as against the maximum permissible 
~n term\ of the contract agreement. Whlk the grant of concession to the 
contractor within the framework of the contract agreement and witheut io- 
bcrlving expcnditutr over and above the approved cost of the work may be 
I 11 order. it is certainly not so in cases which have tbe effect of increasing t k  
Ccntre its liability in the work. In another case the work was not cctmphd 
by the contractor b the specified date as laid down in the contract. Instcad 
or operatin8 upon d e  penalty clause of the agnarncnt, the State GOM. eUrnd- 
cd the pntcrd of mmpktion of the work, lhmby rendering the contractor 
Immune against any action against him for delayad wmpk!ion of the work. 
T his naturally had the effect of inmasing the cost of the work to tbe extent 
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of tbe amount of penalty that would have been recoverable from the firm 
had the penal clause not b a n  made inoperative by the extension of the time 
limit. 

(c) The Government of India agree that the time schedule for the com- 
pletion of the work can be altered by the authority operating a contract. 
provided there are valid reasons for !he delay in terms of the contracts. Simi- 
laly, the liability of Govt. is not limited really to the total value of the contract 
since there are many clauses under which t h m  can be an increase in the 
total value. Additional liability may have to be incurred by a State Govt. 
when an order is given to the contractor at the site without waiting for sanc- 
tion from the Government of India. But in such cases the Govt. c f  India 

be informed immediately of the causes that have led to the change 
and of the amount involved. Further, a revised estimate need be prepared 
consequent on the change and forwarded to the Govt. of India in the shoricst 
time possible and their orders obtained. Such cases frequently arise because 
of the lack of preliminary investigation work, which needs to be undertaken 
systematically and completely. 

5. In the circumstanes. the Govt, of India have decided that the fo l lo~-  
ing cases should be submitted to them for prior approval:-- 

( I )  Cases which may have the effect of increasing the liability accept- 
ed by the Govt. of India in respect of a particular work beyond 
ttie permissible limits over the approved work, e.g., by the waiver 
of a liability of a contract under the contract or agreement entered 
into with him; 

( 2 )  Casts where a major departure is proposed to be made I'rorn thc 
provisions in the contract, particularly rhox having financi;~ l 
implications : and 

(3 )  Cases where any ex-grorio payment or concession is propord 1,) 
be extended to the contractor, which are not covered by the term 
and conditions of the contract or are not in keeping with thc 
instructions issued by the Govt. of India. 

Sdi- 
Under Set:,'. to the G01.r. o f  I n i l ~ c ~ .  

Encl: Nil 
Copy forwarded for information to all Chief Engineers dealing a~rh 

Roads in States/Central Public Works DepartmentiEnytncur-in- 
Chief. Central Public Works Department, Delhi. 

Sd 1- 

./or Director General ( R o d  &,v/r)pmen~ ) 
COW to all Regional Office /Engineer Liaison 0ffaccrs;AP Tcchnic.11 

Otticcrs at HeadquatcrrlWorks Branches. 
Mi- 

for Diretlor General (Road Dcrrloprn~n~ ) 
End : Nil 

* 



ANNEXURE II  
Express deliver!. 

MINISTRY OF SHIPPING AND TRANSPORT 

No. B-29(29)/70. NEW DELHI. !lie 23rd F~bruar~. .  I.')rl. 

To, 
All State Govts. (except Jamrnu & Kashmir), 
The Union Territory of Delhi and Goa. 

Sir. 
I am directed to u y  that an examination of the appropriation account3 

for the last twelve years have revealed that excesses over the grant sanctioned 
for the maintenance of National Highways has become a regular feature. 
As the state Govt. are aware such excesses are required to be rcgulariscd under 
Artick 1 1 5  of the Constitution and the Public Accounts Committee have 
taken a serious view of wch continued excesses. Since this Ministry are 
responsible to the Parliament for the grants admin~stered by this Ministry. 
~t bccomer exreedingl} embarrassing to defend and justifv the excesses every 
>ear. 

2. I am accordingl) to reiterate once again that all poshible steps rhould 
bc taken well in  time to ensure that the actual ekpenditure does not wider 
~ 1 1 , ~  c~irc~unrsratrc C.V. exceed I hc sanctioned grant. 

3. A\ the State t i in ts  are awarc. the grant for the maintenance of 
U.Hs. is sa~ictrond ttndcr the followrng heads:-- 

( 1 )  Ordtnary r epun  
(ii) Perrodrc renewals 
(h) Specla1 Crust Rcpa~rr 
( I V )  Spcc~al Repaw Works 
( v )  blood damage rcpalr wrLh 

I t  srll hc 11pprcc1111d 11 the rnlorrnatlon rcgurd~np the Stare Go\t's totdl r e  
qulrcmenlr and t t~c  cxycrrdrtnrc tricuned 1s tncludcd tn thc Rcirud F\tlnvates 
m d  the final reyulrcmenrs ot lunds for the !car In future tndkatcd a\  against 
odch of lhc subheads mentroned abow. Adequarc dnd con\rnetilg justrh- 
z'rtlan for an) Increux: tn the prmt shquld al\o be furnt\hed so that t~mci! 



action could be taken to obtain an increased allocation of funds, if mcessary. 
The expenditure under the sub-heads of the maintenance grant mentioned 
abo\e should also be restricted to the amount ofthe grant sanctioned for 
the purpose under the specific sub-head. 

4. I am to request that suitable instructions in the matter may kindly 
he issued to the authorities concerned. A copy of the instructions issued 
mil) also kindly be endorsed to this Ministry. 

Yours faithfully, 
Sdl- 

Under Secrelarv to the G o I * ~ .  oJ India. 
Copy forwarded for information and necessary action to:-- 
I .  The Chief Engineers concerned. Addl. Chief Engineers. 

2. The State Accountants Generals. 
3. The Superintending Engineer,Engineer Liaison Ofticers. Ministr~, 

of Shipping and Transport (Roads W~ng). 

The Committee find that among other reasons excess consumption 
of fuel. incorrect assessment of average cost of coal and losses of fuel accou n t  
I'or excess expenditure under this grant. Although the excess consumption 
of fuel may be partly due to the relegation of steam traction to inferior ser- 
vices as explained by the Ministry. the Committee do not rule out the scope 
for economy on fuel. In this connection the Committee would like to stress 
that there should bt stricter control over the consumption of fuel to avoid 
\vastage. pilferage and theft. 

IS. No. 14 Para (2.29) of' Appendix XX to the 29th 
Report (5 th  Lok Sabha] 

The okrvationr of the Committee are noted 

Concerted efforts continue to be made by the Railways to effect stricter 
control over the consumptron of fuel. Some of the wps  taLen to effect KO- 
n c m j  In fuel consumption are glven below:- 

( i )  The quality and size of coal loaded for the railways IS kept unctcr 
constant ~ a l c h  by the inspection Organisation at Dhanbad. 

( i i )  Trip ratrons have been fixed by properly conductal trials fur dlffe- 
ren~ vections and for various services. Drivers and Finmen 
exceeding the ratrons are educated in the techniques of fuel eco- 
nony and those continuing to show poor performance taken up 
with. 

tiii) Maintenance of locos in receiving particuhr atuntion of Railways. 
1 



(tv) In&ativt Hove bten institutd for Drivers and Firemen 
who show outstanding rswlts in fuel economy. This introduces 
a spirit of oom$etitbn and motivates the running stall' towads 
fwl economy. 

(v) Pubbity drives are undertaken to educate the staff concerned with 
fuel economy. 

(vi) Instructions to the Railways have been reiterated in the context 
of the rtcommendationS of the Committee, Lo exercise stricter 
control over wnsum tion of fuel, to avoid wastages and eliminate P pilferages and the ts vide Board's D.O. letter No. 72lFueli 
28517 dated 23rd May. 1972. The drive to economise fuel has 
now been further\ intensified. 

[Ministry of Railways (Railway B~ard)  0.M. N,. 71-B;C)-PAC,'VjZO 
dated 19-6-1972 (29 lyaiitha. 1891 S.E.] 

Recornmeadation 
As regards the incorrect assessment of thc average cost of coal, the 

Committee observe that th~s occurred mainly on the South Eastern Railway 
cven at the final modification stage which docs not speak well of the method 
of estimation ol' cost. The Committee hope that such In\tances of lack of  
proper care w ~ l l  not recur. 

[S. No. 1.5 of Appendix XX Para 2.20 of 29th Kcport of the P.A.C. 
(5th Lok Sahha)] 

Action taken 
The ohsewations of the Committee have been brought to the notice 

d the railways vide lctter No. 71-B(C)-PAC1V19 dated 6-4-1972 (copy 
cncloscd). 

[M iniutr) of Rail*ays (Railway Board) O.M. No. 7I-B(CtPAC,'V:'29 
dated 19-6-i972'JyaishtaB. 18941 

I he Gcncral Manaen. 
All Indian Railways. 

SUB: --- Rcmn~cndorion No. 15 -4 Para 2. .W) ol 3 r h  Rcprt  of the 
P.A.C. FflA tak Subha --Incorrect asstsstwcnt a/' tht  arv- 
rml of cool. 



In the Report o f  the Comptrokr & Auditor General on Railbays for 
the year 1969-70, i t  has been stated under para 8-Excesscsover grantsand 
appropriations that an excess to the extent o f  Rs. 35 lakhs under Revenue- 
Operation (Fuel) occurred mainly on account o f  the incorrect assessment of  
the average cost o f  coal and unit rate of  issue per train Kilometre on the South 
Eastern Railway even at the final modification stage. The P.A.C. while 
commenting on this para have made the following recommendation: 

"As regards the incorrect assessment of  the average cost of' coal. 
the Committee observe that this occurred mainly on the South Eastern 
Railway even at the final modification stage which does not speak well 
o f  the method of estimation of cost. The Committee hope that such 
instances of lack o f  proper care will not recur." 
~l;e Board desire that observations of the Committee should be noted 

so that similar cases of incorrect assessment do not recur. 
Sdl- 

Joint Dirrc~or.  Merit. h g , y  (Fitrl)  
Railuay Board 

DA : Nil 
No: 71 -B(C)-PAC;V/29 New Drlhi- I ,  dated 6-4-72, 

Copy with 45 spares foruarded for mformation to the A.D.A.I. (Rail- 
ways). New Dclhi. 

Sdi- 

DA: Spares. 

The excess under this Granr occurred as a result of incorrect e~r~rn:tritirl 
of  surplus o f  the P&T Department which in turn was due to ipcorrcvt esti- 
mation o f  receipts and w,orking expenses. Thc Committee find that l l i c  
accounts for the year 1969-70 disclosed a surplus of' Us. 26.2 crt>re% a\  
against Rs. 23.57 mores anticipated at the time of' framing the budpct. I.!>:\ 
Has due to increase in receipts by Rs. 7.10 crorcs panly  off'^ by inirc.i\e 111 

net working expenses by Rs. 4.45 crores. The Committee h o p  [tisc t l i c  
estimates of receipts and expenditure will be more rcali\ticall> fixed III t'u~urc. 

IS. No. 16 Appendix XX Para 2.33 of 29th Report (f:~l'~h LoL S.$hh;c\] 

1 he prel~mrnar) e+rrmaier o f  rekenue for the current rnd the ncxl )car 
are rccrwed from the Accountant General, P&T Jur~ng the month ot bosom- 
her each year. Any Important mod~f~atrons to the estmates p r t y t w d  
by him earher are recened durmg the month% ot January and Fctub.r) 

The estimates o f  revenue o f  rhc kpartmenc urc prcpamj by thio of ti^^. 
at d~fferent budgetary stager 1.e.. Three Monthly Estimares. Prelimmar), 
Esl~maies and Revised;Budget Estimates. The preliminary cstlm.tres ol 
rebenue of the Department arc prepared in November and the Reviwd 
Budget Estlmales are prepared in January each year. While preparing t i r f -d  



cstimtes, the actualr of  the preceding years, and those o f  the part of  the 
current year then available and other relevant information known at that 
time are taken into consideration. The estimates raxived from the Account- 
ant General, P&T as stated above are also kept in view at the time of pre- 
paraing the revenue estimates. 

The estimates o f  revenue of the Department are finally adopted as 
dppro~cd by our Associated Finance. 

2.  l n  regard to the working expenses. the Budget Estimates are pre- 
psrej ,~fter taking into account the demands received from the subordinate 
units a d  the actuals for the preceding year and of the current year than avail- 
able. These estimates are reviewed at subsequent budgetary stages and modi- 
tied, whcrever necessary. on the basis of  further information received from the 
*ub.>rilr:l~~e units and the latest position o f  actuals. 

3. Every attempt is already being made to fix the estimates of receipts 
;tml uv,vling expenses ar accurakl) a\ possible on the bask of available data. 
The oh,crvations made by the Public Accounts Committee will. however. 
hc kept in view in f'raming the estimates in future. 

[ \ f ~ n i \ t q  of  Communications No. 27- l l 7 1-8, dated 9-6-72]. 

Subject to the above observations. the C'omm~ttee recommended that 
LWC- referred to in paragraph 2.1 above he regularised in the manner pre- 
\ < r i k J  In Article 115  o f  the Constitution o f  India. 

(S. No. 17 (Para 2.35) of Appendix XX of 29th Report (5th Lok Sabha)] 

l ht: I)tmsnd\ for Exce\s Grant\ for 1969-70 hate vncc beeti appmted 
hh Piirl~ament in March. 1972 

[hfiniscry o f  Finance (Department of  Econom~c ARairs) O.M. No. q42) 
B 71. dated IO-5-72] 

The Committee rtrret the dclas in the submis\ioa o f  action t a k n  
Iiotcr In the above caw;. They dekc  that the Minibtries Departments 
\liould emure hereafter chiit act~on titken no~cs on the outs tand~n~ mommen- 
dationc o f  the C'onimil~ce are in\ar~ably furnished to thcm witgin the stipu- 
l~ l cd  lime l imit of six nionlhs. 

[S. No. I8 (Para 3 . 4 )  of Appcnd~x SX to the 29th Repr r  (5th 
Loh Sabha)] 

0 



The observations of the Commitkc have bcpn brought tlw notice 
of a1 the Ministricg/Departmeqts for compliarp. The Fmpaclal Advtsers 
have L n once again requested to assist actlvcly the concerned administrathe 
Ministries in finalising action on the recommendations of the Committee 
and toensure timely submission of'the action taken notes' to the Committee 
by the Ministries by keeping a close watch over the progress of action vide 
Ministry of Finance O.M. No. F. 12(1) -E (Coord)/72 dated 17th March. 
1972 (copy enclosed). 

These notes have. been vetted by Accountant General, Central 
Revenues. 

[Ministry of F inam (Department of Expenditure) O.M. No. 12(1)E- 
Coord/72, dated 5-5-72]. 

NO. F. 12( 1)-E(COORD)/72 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 17th March. 1972. 

OFFICE MEMORANDUM 

SUM :-29th Report of the Public Accounts Comnriftee (5th Lok Sabhol 
(Recommendarion No. 18). 

The Public Accounts Committee while commenting on the delay i n  
the submission of action taken notes on certain reconunendat;ons contained 
in their 123rd Report (4th Lok Sabha) have observed in para 3 .4  of the~r 
29th Report (5th Lok Sabha) as follows :- 

Recommendation No. 18 (Para 3.4) 
The Committee regret the delay in the submission of action LaLen 

notes in the above cases. They dcsire that the Ministries/Dc- 
prtments ahould ensure hereafter that action taken notes on thc  
outstanding recommendations of the Committee are invariabl) 
furnished to them within the stipulated time limit of six month. 

TIE Ministry of Home AfTaus etc are requested to note the o k r j a -  
tions of the Committee for strict compliance. In this connection attcntlon 
is invited to this Department's Office Memorandum No, F. 12(45)-E(Coordr 
70 &ted 16-10-70, 

Deputy Srcrrtary to the Gorwnmmr of India 
To. 

All the Ministries/Departmcnts of the Government of India. * 



No. F. I2(1).E(CXK)RD)SI2 
Copy forwarded to :- 

1. Heads of Divisions in the Department of Expenditure for infor- 
mation. ln view of the P.A.C.'s repeated observations that 

ics to various.recommen&tiory are not sent in tima by the 
h$nistries, the Finanpial Advisers am OW again 

requsted to actively awist the concerned Administrative Ministries 
in finalking the cases, to keep a close watch on their progress and 
encratly to ensure that prompt action is taken by the Ministries 

for rubrnirnion of final replies to the P.A.C. within the prescribed 
time of six months. In this connection attention is rnvitod to 
this Department's endorsement No. F. 12(45)-E(Coord)!70 daltrl 
16-10-70. 

2. D.F.As in the Civil Expenditure. 
3. Defena Division (Coord. section) with 20 spare copies. 
4. Planning Branch and B.P.E. 
5. Department of Revenue and Insurance (Crood. Section) and De- 

partment of E.A. (Bydget Division). 
6. Lok Sabha Sectt. (P.V.C. Branch). 
7. Accountant General, G n t  ral Revenues, New Delhi. 

sdl- 
Deputy Secretary to the Government of India. 



KECOMMENDATIONS/OBSERVATlONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT. 

Recommendation 
"The Committee note that excess occurred mainly under 'Payments 

to thc Railways on ac:ount of  freight concessions on the despatches o f  furnace 
oil'. Againqt the final allotment o f  Rs. 28.81 lakhs under this head. the 
a,:tual expenditure during the year amounted to Rs. 117.48 lakhs. As 
therr were arrears o f  c~ncessions availed o f  by the oil companies awaiting 
adjustment to the extent o f  Rs. 58.56 lakhs in respect o f  the years 1967-68 
and 1958-69 at the time o f  framing revised estimates the conccsvion likely 
to be availed o f  during 1969.70 was estimated as Rs. 58 lakhs. the 
Commi~tee are at a 10s. to understand hour the final allotment was reductd 
to Rc. 3 . 8 1  laithi. Th: cxp:aation that the adjustment of arrcar claim, 
\v,tdd bc delayed for more than two years i s  not ju~tifiablc." 

[S.No. 10 (Para 2.21) of  Appendix X X  to the P.A.C's 29th Report 
(5th Lok Sabha)] 

Action taken 
Oat of the provision o f  Rs. 30 lakhs in Budget Estimatr 1969-70 for 

p3ym:ots to the Railways on ao,>unf of  I'rcight concessions on the desptche\ 
of  fucrnuce oil. an amount o f  R\. 1. 19 lakhs wiih dkerted to the following 
subheads in the same grant :---- 

( i )  CI(1 )-Commission to enquire into c a t ~ ~ ~ \  01' wakr pollution of 
r iw r  Ganges. Rs. 00,395. 

( 1 1 )  Cl(2) -Commission to enqulre Into certain contruct\ arsardcd h> 
the Trombay Unlt o f  the Fertil;s$r Corporation of Indu. 

At the time when this re-appropriatiun u;l\ made In March. I970 
booking of debits under C-3(5) -Payments to the Railuays on account of  
freight concession on the despatches o f  Furlraw Oil d ~ d  not maleriali~c tu 
the e~ leo t  anticipated. Hence instead of going ~n for wpplernentnr\ dc- 
mandb for the above thrce subhead, i t  w;u thought prudent to re-appropr~ak 
the runds as above. 

"The procedure for the paymenl o f  whs~d) to the Ra~lrsay\ as explai- 
ned bv the Ministry is that the oil company pity$ Ihc fre~pht to the Railway. 
at the conccssional rate and the Ratlwa\s put In thcirc laim~ to the Aocourl- 
tan1 General. Commerce. Work\ and Mlscellancou\ llrrouph rhe~r Account\ 
ORicxr for reimburwmenl ol'the halance amount banp the Gmernmcnl oil 



rebate. The Accountant General, C o m m e r ~ ,  Works and Miscellaneous 
accepts tbe debit raised and books the expenditure on the strength of a 
certificate of correctness furnished by the Railway Acccunts Officer and 
afford; credit to the Railways. The Committee feel that excess under thici 
head could have becn avoided had there been efkt ive  coordination between 
the department concerned. Railway authorities and the Accountant Gen- 
eral." 

[SI. No. I I (Para 2.77) of Appendix XX to 29th Report (5th Lok Sabha)] 

Action taken 
Suitsb!e step, hsve been taken i n  the matter as will be ebident from the 

following latesl correspmdence:- 
( a )  D.Q. No. 7(1233'71-10C dated 28-1-1972 from Shri A.P. Verma, 

Director in the Ministry of Petroleum and Chemicals to Shri 
C'. C. Reiagopal. Joint Director. Traffic (Rates). Ministry of Rail- 
uayr. New Dclhi (Annexore 1). 

( h ,  Mmstry ol Petroleum and Chern~cak Irtier No. 7,22:71-IOC 
dated 72-2-1972 to Senlor Deputy Accountant General. Commerce, 
WorL.4 and Miuxllancous. Neu Delhl 

I t  mdy, howebcr, he stated that freight concewon has 4ince beendis- 
c.on~in~red w~th  effcct from !-l@IY7l, 

"The Commi!tec cee no reason why the Railways could not finalise 
their claims for the rcimhurxment of the oil rebate promptly. In order that 
Parliament may know the exact amount of subsidy during each p a r ,  rhc Com- 
rnittcc wish that such c.laims pertaining to a year are settled in that year 
~t~tlfc~ntcmporansourl!~ without any time lag as has occurred in the past." 

1st. No. 12 (Para 2.23) (3f Appendix XX to 29th Report (5th Loh Sabha)] 

Noted. The freight concession has s i n e  becn discontinued with 
cticcl from 1-10-1971. 

[Ministry of pctndeum and Chemicals O.M. No. 7(32)!71-1CK' dated 
20-6-72.) 



A NNEXURE I 

D.O.No. 7(23)/71-10C 

GOVERNM~NT OF INDIA 

MINISTRY OF PETROLEUM & CHEMICALS 

DIRECTOR. 

My dear. 

Please refer lo the correspondcna nstinp w ~ t h  our  J.0 letter of elen 
number dated 9-1 1-71 regarding payments to the Railways on account of  thc 
freight concessio~ on despltches of L o w  Sulphur H w v y  Stock,'Residual 
Fuel Oil produocd from i&$mous crude and used by publac utilrtk for 
power generation, 

:! Th.: pavmnls on this account arc required to he made to the R a ~ l -  
ways on ac~ount of the differem btrasa the full freight payable a[ nornu1 
rates and the conccssional freipht charged for the transport of the 1 ow, 
Safphnr Hcavy Stock/Rtsidual Fuel Oil, The procedure for the paymrit 
of subsidy to the Railways is  that the Oil Company pays the bight to the 
Railways rt the congdpiom1 tact awl Lh( Railways put in thcu clum to tlir 
Accauntant General, Commerce. Works & Misrrellamous through tlwrr 
Account5 Offiar for the rcimburstmtnt of the balance amount being tlic 
Government Oil rebate. The Accountant General, Ccmmetcc. Work\. 
& Misceltamous lcetptlr the debit r a i d  and books the expenditure on the 
strength of a certifwate of comctnnu furnished by the Railways Accounlb 
Officer and afiords mmsary credit to the !utter in the usual mnncr. hl) 
sanction in thib regard is isrued by the Department. 

3. The following statement indicates thc actual quantity of I.SlfS 
daputched. amount of concession availed of. amount provided in the Cen- 
tral Govcrnmnt'l, Budpt on this awuunt and the actual bookings made h! 



AGC & M based on the debits raked by the Railways during the last Sour 
years : 

Period Acludy Amount of Amount Amount book- 
Quantity w m s i n n  Wi& - lMde by 

dCppalChCd avaikd of In the Bud@ A.G.C.W.&M 
(Tonna) (its.) (Rs.) on the. bars of 

debts raiped 
by leR&lw@~s 

4. Whik the continuance of this freight concession beyond 30.9-71 
i s  under examination in conwitation uith the Ministry of Finance. the 
provisions of Rs40 lakhs [or the RE 1971-71 and Rs.30 lakhs for BE 72-73 
have hcen made more on an ad hor bmk 

5 It my be mentioned that during 19?0-71 only three customers rir. 
( i )  Tala Power Co. Ltd.. Trombav,(ii) Ahrnedahd Electric Co. Ahmedabad 
and tiii) Dhuvaran Power House in Gujarat availed cf this freight concession. 
The loading point for ill1 of thtx power hcuscs is the Koyali Refinery at 
Baroda and therefore thcrc shodd bc no difficulty for the Railway authori- 
ties to submit the hills to AGCW&M, Ne* Dtlhi in  tlme. According to 
our information even though thc ridway freight conctlss4v arailod of during 
April to September. 71 was of the order of Rs.7P. Mf IaLhs, the AGCNbM, 
'New Delhi has intinwtcd in its kttcr dated 15-12-1971 that no expenditure 
has k e n  hooked during April 71 to October 71. 

6. The sharp barktion in the amount of budget grant and the actual 
expenditure as indicated a b b e  is due to thr irregulmrjvery late submission 
of the hills by the Railways. This has attracted several adverse comments 
from the Audit 

7. We shall bc grateful if you w ~ l l  Lindly iake !;nitable steps for sutrnis- 
sion of necessary billsiexchangc vouchcrs promptly to the ofkc of' AGCW 
&M. New Cklhi. so t h t  the expcnditurc is bookcd ar the appropriate tim to 
avoid rwh of booking of expenditure i t 1  lhc last month of the ytar and the 
budpt pant  is fully u t i l i d  instead of h e ~ l y  under over-drauals. a, in the 
past. 

With regards. 



To. 
Shri V.C. Rajaopal. 
Joint Director. Trallk (Rate51 
Ministry of Railways. 
New Delhi. 

(I) Shri B.M~ithreyan. Joint Secretary (Biidgc~). Ministry of Finance 
(Department of Ec.m~niic affairs), N e w  Delhi. 

( 2 )  S h r ~  T.  N a r a \ ~ ~ n h a n .  AGCWBrM. AGCR Build~np. hlathwa Road 
New Delhi- I .  

( 3 )  Shri R .  Narabimhan. DFA (P&C). Minictry of  Finnncc. KC\\ 
Dclhi. 

Sdi- 
Director. 



NO. 7/2)/71-10C 
GOVIIRNM~ NT 01. 1 ~ 1 4  

MINISTRY OF PETROLEUM & CHEMICALS 
New Deliri, the 2 n d  Feb., 1'.72. 

Shri 
Sr. I ly .  Accountant General, 
Commercc, Works & M ~ w r l l a n ~ . o u ~ ,  
AGC'R Ruildlng. NEW DEl HI 

1 am dircctcti to r d c r  the corrc;pondrri .c r-c.,tin~ utrh !he M i n k t p ' r  
tridnrwment to D.O.No.7(23).'71-IO('. dated X I - - ?  on thc a h b e  whject 
, i d  to S : I ~  that wherca\ in your D.0 !Uo.H&-\ 0-?  E \  772 2210 d l .  17-1-72 
I! h ; ~ \  hccn indicated that rhc cxpent!iture t~iider the rub-hwti  C.3  1 ;:\ stated 
~ h ~ b c  has been hmhcd I'or Rs 38.132 -unlj clurinc -1priI 71 lit Nr>\c.rntxr 
71. the Railway Hoard have \ince intimated th:ct rhc L\e.!ern Rrtil\rriy Ad- 
ministration have already raised debit< lor Rc 2 . 1 . 7 1 . 3 T  - ;~galn<t .4GCN'&\f 
  lid details thereof arc reproduced b c l t ~ u :  



Copy t0:- 
1 .  Shri M.S. Bhantlari. Joint Director, Traffic (Rates), Ministry of 

Railways. New k l h i .  This has reference to his D.O.No. TCR/- 
146?169 dated 15-2-72 He is requested to confirm that Western 
Railway Administration and different other Railway Adminis- 
trations have no rutstaading debits to be raised against 
AGCW&M up to 30-9-71 regarding frcight concession on thc 
dcspatchts of  LSH4/-  RFO produced from indigenous crude 
a d  uhed hy Puhlic ut~lities for po%er generation 

Sd/- 
Under secretory to the Government of India 



RfiC:OMMENDATION/OBSERVATIONS REPLIES TO 
WHKH HAVE NOT BEEN ACCEPTED BY THE 
COMMITTEE AND WHICH REQUlRE REITERATION 



RECOMMENDATIONS/OBSERVATIONS IN RESPECT 
OF WHICH GOVERNMENT HAVE FURNISHED 
INTERIM REPLIES. 



Rccommendatinns, Conclusions 

I n  the 123rd Report (Fourth 1.ok Sabha)  he Committee expressed 
thcir d ~ f a c t i o n  over the substantial reduction ia the a w g a t c  
amount of excesses over voted grants and charged appropriations 
during the year 1968-09. The excesw during the year 1968-69 
have aggregated Us. 1.78 crores as against Rs. 11.60 crores and - 
Rs. 7 . 7 7  crores during thc year.; 1966-67 and 1967-68 ESP- 2 
tively. 'rhc C'ommittcc hoped that every e t h t  would be made 
by thc Mi~iistries!l)epartmcnts to improve the position further. 
Thew; observations or the Committee had been brought to the 
notice of all the Ministrics,'Dopartments by the Ministry of 
Finitncc i n  October, 1970. In their subsequent Report (29th 
Report -Fifth l.oL Sahha), the Committee noted with concern 
that tile position had. instead of improving. deteriorated again. 
I he exccsscx during the ycar 1969-70 totalled upto Rs. 17.10 
crores. The Conimittec had thcn strcssed the need to take 
concerted steps to imprcwe the budgeting procedures so as to 
minimix excesses. lrnnirallv cnou&i, the exmses recorded 
during the year under report i1970-7i3 havetouched a new high 
i n  rccknt ycars. thr total amount being Rs. 55.76 crows. 
The particulars of excmsea that ocwurrcd over the years 
1065-66 to 1970-71 given hclow speak for themselves: 





consistently exceeded during all the six year$. In &IS connec- 
ttoa it is worth d i n g  rbst in the 123d kpurt  ( F m h  tak 
Who) at tehn had k a  dram to the cxcmser r c r c o ~ a m t i -  
n u d y  over a ckcadc under tha head ''Maintenance of N.ti6ad 
Higltwayl,". Other grants in wh~ck exoesse~ had occurr(wl 
for tkrss yaan and more in s u ~ o n  am (i) ''Ministry of 
Foreign Trado (1946-67 to 1970.71)". (ii) "Pcnsionaq Ch- 
and Pension Fund (Railways) (1967-68 to 1970-71)". (iii) 
"MlrriCrtry d Shipping and Transport (1968-69 to 1970.71)". 
and (w) "Public W#ks (1968-69 to  1970-71)." The tccufrhg 
plbfmmewn of ex- urmdet these gronts indicates M y  
lack of fhecscid discrplinc in rhc Ministrics/Departmetrts CQJ& 
d. 3% Committea i m S  that thcsrr Ministri~'Dcpin- 
meets would ri@tten up their buQsetpty procedures and cow 
trot forthwith. 

The notes furnished by the Ministries on excesses over voted 
grants and charged sppropriarions during the year 1910-71 
rc- amah unusual features which the Committee bad I& 
gtrrrmlly come acroso in earlier yesrs. I n  a nurnbtr of  cases 
them h v c  been mis-classifications o f  expenditure on a f e w  
I--scab which suggest that them was no effective -mi- 
liatien of the departmental figures with the Accouats' &@urea. 
In quite a few cases expenditure ha\ been incurred without any 
provision even at the stage of wised estimates. The Com- 
mittee haw also found that during the year signitieant excesses 
occw~.ed. over t k  p tov i shs  for "Tmvelling Expenses" and 
"fMk Cdntingcncies" which they do not view with favour 

need for obswving economy in govern- 
have also rcason to bdieve t b d  the 
by the cnd of the ymr have not 

e x m i x d  in some cases by the concerned authotilies 
judiciously. In the succeeding sections of this Report they haw  --. ---- _I?-.- .---- ---- - -- - - -- r- --- 



dealt with inter-alia the* aspects in some detail. The Com- 
mittee need hardly point out again that defective estimation, 
lack of proper review of the progress of expenditure at the 
appropriate time, failure to anticipate properly the rec-ipt of store 
and debits relating thereto. absence of adequate provision for 
adjustment of past liabilities and lack of proper control over 
expenditure continue to contribute largely to excesses. 

4 2 .4  Financ~ In paragraph 2 .4  of their 29th Rtport (Frfth Lok Sabha), the Com- 
-. ----. mittee particularly referred to expenditure on a charged item 

All ocher Ministries/l)apartmcnts. without any budget provision although proper course would 
have been to take either a sapplemmtary appropriation or an 
advance from the Contingency Fund of India. The Com- 
mittee find that during the year 1970.71 also, such irregularities - 
have been committed. Payments of Rs. 5.25 lakhs and Rs. 
3 23 lakhs were made in satisfaction of certain court decrees 
and booked against the charged section under the sub-head 
"A. l(l)--Construction of National Highways" (Grant No. 
129-Capital Outlay on Roads) and subhead "A. 2-Land 
Acquisition" (Grant No. I3&-Capital Outlay on Ports) res- 
pectively without any budget provision. The Committee 
desire that strict instructions should be issued to avoid such 
improprieties in future. 

The Committee note that excess under "Grant No. 14-Ministry 
of Finance" occurred mainly due to expenditure on oflice 
contingencies havins exceeded the provision by Rs. 5.90 laths. 
The exes.. under the relevant sub-head was more than one 
sixth of the Revised Estimate provision. This indicates the 
extent to w k h  the control over expenditure on otke contin- 
grncier, when thrre is alsways admittedly scope for economy, 



was lax. In particular. the Committee are at a loss to under- 
stand how adjustments of debits on account of various old 
telcphone bills pertaining to the year 1966-67 a ~ d  earlier yeas 
could tx made only as late as in 1970-71. They would l i b  
the matter to be inve$tigated to find out how telephone bills 
remained unpaid for such a long time. 

The Committee hope that efforts will be made to prune and to 
effectively regulate the expenditun on office contingencies 
now that the expenditure has been brought under Centrelied 
control. In this the Ministry of Finance should set an example 
to other MinistriesiDepanments. 

7 2 11  Finance Againqt the provision of Rs. 400 lakhs under the sub-tread "B. 
- 7(3) Excise Duty Schemes" the expenditure was Rs. 468.45 

(Department of Fconomtc Affairr) laths. The excess works out to 17 % of the provision. The 
explanation that once the tax credit certificate is issued. then Y 

is no control over its utiiisation in any particular year and that % 
11 is not possible to precisely estimate the requirements under 
this sub-head, reveals a basic ddicicncy in the scheme itself. 
There is  thus a necessity to modify the scheme so that effective 
budgetary control could be ensured. The Committee would 
like Government to examine the question of limiting the validity 
of the tax cmdit certificates to a specified period which in any 
case should not exceed one year from the date of issue. It 
\hould then be possible to regulate the provision under the 
\ubhcad taking into auount the total value of such certificates . 
wued from time to time for encashment during the year. 

The Committee further find that the expenditure under the sub- 
head "0. 7(4) Corporation Tax Scheme" recorded an excess 
of over 65 n;. Hcre a ~ a i n  the Committee do not share the view 
of Government t h ~ t  n precise estimate of the requirements is 





Further, the Committee note that there has k e n  excess expendi- 
ture to the extent of 48% and 197; respective9 under "Tra- 
velling Expenses*' and "Coatingeacles". In addttton ta trdtiaf 
timely action to prwidt f a y  for tht WiCipWd ntpewfitlnt 
the Committee would stress the need to have an e&divc con- 
trol over expenditare on these items wath an eye on Wnaaiy. 

12 2.20 Fdlrcation and Social Welfare The Committee note that the cni@ provir+ of Rs. 4:55 
Mhs under the subhead "A. I(&) Ezpcdturc on PnntrRg 
and Stationery" was reduced to Rs. 3.70 lakhs. Th odd 
expenditure was, however, Rs. 4.06 lpkbs d i y  in &R 
excess of about 10% over the final grant. The Ministry has 
explained that the debit statements for the various jobs are 
received very late from the Gowrnment of India Pmim and 
that they do not conbin any job particulars for linking with thz 
various orders placed by the Ministry. This situation is highiy 
unsatisfactory. The Committee hope that the G m m t  
of lndia Presses will be prompt in sending the debit statemats 
showing the required particulars and that the Ministty ofedu- 
cation and Soc1.11 Welfare wiH maintain the liability teghtt~ 
properly and avL id excesses by having an effectwe coordination 
with the Pay and Accounts officer, Mtmtry of Works, Housing 
and Supply. 

The Committee further note that substaarial txast exp~odihut 
has been incurred on TravaHing Expcndcs dm. T k  Om- 
mittce f d  that the incrrrsc in TravcUing AUow~nce tnca from 
1st 'January. 1971 should have bcen taktn ioto scoolmt i t  tk 
Revisad Estimate stage and that li@Wty regism &odd have . 
been mPintrinstl properly by b8b.d- aE t f f a c t i ~  ilaison with the 
High Commission, London and the Railways, to anticipate and 
provide for the adjustment of debits. - - - -  - - - - -  - ---As- - - -  - -  - -- __ _-_- -----I- -- - - - -_- 



- - - - .  - - - -  
14 2 .?4 Education & Social Welfare Major part of the excess occumd undcr the head "E-Works" - ---- which was over one-fifth of thc final provision. The Committee - 

Department of Culture. are unhappy to note that adjustments of debits raised by the 
CPWD from year to ytar on account of works entrusted to 
them had no relation to the provision proposed by them. The 
Committee expect that in future the CPWD should give a firm 
estinlate and an effective coordination should be established 
with the Accounts Officer concerned by the Department of 
Culture to adequately provide for anticipated adjustments 
during the year. 

Incidentally the Committee find that although an expenditure 
of Rs. 50.000 was incumd on "lnterim Relief" under the groyp 
head "D-Central Archaeological Museum", no proviston 
~herefvrc existed in the revised estimates. As necessary provi- 
,ion had been made undcr the other groupheads in this behalf, 2 
the Committee would like to know how the omission was not . 
noticed rn the Ministry at the time of finalisation of revised 
estimate% for the year 1970-71. 

An excess of Rs. 13.39 mores occurred under the sub-head "A. 
31) -Purchases" over the final grant of Rs. 86.88 crores mainly 
due to failure to determine correctly the quantum of supplies 
of fcrtiliser from abroad during the year. Bulk of the 'un- 
anticipated' supplies arrived from Poland. Bulgaria and U.S.S.R. 
The delivery schedules prescribed were July to September, 
1970 in the case of Poland and Bulgaria and Novcm'bcr, 1970 
to March, 1971 in the case of U.S.S.R. The Ministry has, 
howeber. stated that no provision was made in the suppk- 
mentnry grant due to the decision taken to sfagger ddivtries 
and that the MMTC through whom the contracts were placed 
w r c  rcquectcd to tahe up the  matter n ~ t h  the suppliers to 



- do- 

arrange shipments beyond March. 197 1. The deliveries were. 
however. actually effected during the year 1970-71. h is not 
clear to the Committee as to when the suppliers were contacted 
for staggering the deliveries and when the deliveries actually 
materialised. In the abvnce of this information they are 
not in a position to appreciate whether absence of provision 
w s  justified. I t  is however evident that Government had not 
laid d o ~ n  realistic schedule for delivery in the first instance. 

In the case of supplies from France. it is explained that no pro- 
vision was made as it was expected that the supplies would be 
made towards the end of March. 1971. However. the Com- 
mittee find that the supplier had started chiprnent in January. 
1971 itself. They. thercfore. feel that with a little coordination. 
the Department could have anticipated the probable requln- 
mcnt and provided for in the si~pplementary demand. - 

00 
4 

A \um of R\. 1 50 crarea had to be paid on fertiliser vessels at 
(a",, basic ~u\tcttns duty in addition to the usual loo, dutj 
due to Iatc Issue of orders of ad-/roc exemption by the M~nistry 
of Finatace. Since the basic customs duty of 60% is stated to 
he not leviable on fertilisers imported for manurial purposes. 
the Commiltce would like to know how the orders could not 
be got issued by the Ministry of Finance in time. 

The Committee also note that a sum of Rs. 2.86 c rom represent- 
ing the countervailing customs duty in respect of the shtpmcnts 
received during 1969-70, which was paid during 1970-71, 
due to late rwcipts of debits contributed in part to thc excess. 
Tha Committee would C k  to know haw this payment during 
the year could not be anticipated and provided for. - ----- -- -- 



-- --- - -  d 
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'0 2.34 Foreign Trade The excess over the grant mainly occurred under the subhead 
"A. ( 4 W h e r  Charges (Rs. 1.47 lakhs)". The excess under 
this sub-head was over 21 "/, of the provision. It wss not for . 

the first time that the excess had occurred over the provision 
for Office Contingencies in the Ministry of Foreign Trade. 
Similar excesses had occurred during the year 1966-67, 1967-68 
and 1968-69 also. The Ministry have explained the increase 
during the year 1970-71 as due to belated adjustment of debits 
of previous years, i.e.. 1968-69 and 1969-70 amounting to Rs. 
30,250 and adjustment of book debits of Rs. 1.04 lakhs in 
March final and March supplementary 1971 Accounts for which 
adequatc provision was not made and also due to larger ex- 
penditure on telephones. postage and telegrams, staff car, etc. 
which could not be avoided. The Committee are at a loss to 
understand how these could not be anticipated. They trust 
that there would be better control of expenditure under this 
sub-head which they would like to watch through future Appro- 
priation Accounts. 

The Committee observe that significant excesses had occurred 
under the heads "A. 2(l)-Buildings" (Rs. 19.68 lakhs), "A. 
7(2H I )--Chargesv (Rs. 269.21 lakhs). During the year 1969-70 
also excesses occurred under the former two heads "A. 2(1)-- 
Buildings" (Rs. 53.20 lakhs) and "A. 7(1)(1)--Charges" (Rs. 
54.55 lakhs). The Committee are not satisfied with the cx- 
planation given by the Ministry. 

The Committee are convinced that the excess under the head 
"A. 7(1)(1 )--Chargesw could have been avoided with a closer 
liaison with the purchase organisations/suppliers in respect 



of indented mater~als. If there was an  urgent need for more 
materials due to award and start of works on all the bridges 
and culverts in Nepal as explained by the Ministry, the Com- 
mittec d o  not appreciate the reduction of the provision under 
this head by Rs. 60 lakhs by reappropriation at the end of the 
year. 

As regards the excess under the head "A.7(2)(1)-C~arges", it is 
expla~ncd as partly due to expenditure of Rs. 58.81 lakhs in- 
curred on deposit works of Food Corporation of India and 
Central WarehouGng Corporation in excess of deposit meived. 
The Committee understand that under the rules the expenditure 
on such ~ o r k s  should be limited to the amount of deposit re- 
ceived. The circumstances under which additional amount of 
dewsit could not bc received in time from the organisations con- 
cerned are not clear to the Cornniittce. They hope that in future 
timely sc~ion would bc taken to get the additional expenditure 
recouped before the cnd of the year. 

The Committee arc particularly worried about the significant mis- 
classitications in accounts that happened under Grant No. 11% 
Drlhi Capital Outlay. A sun1 o r  Rs. 2.53 lakhs was misclassi- 
lied undcr the head "A. I (  I)--Housing Major Works" which was 
cort-ectly adjwtable under the head "A.1(2)--Other Civil Build- 
ings".. Further a charged item of expenditure of Rs. 3.48- 
lakhs was wrongly booked as voted expenditure under the head 
"A. l(2)---Other Civil Buildings". The Committee trust that 
the reconciliation of expenditure booked in accounts with the 
departmental figures will be done promptly and properly in 
fu~urc.  



- do- 
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25 2 . 4 7  Hom: ARairs . I t  is regrettable that thc expenditure under the sub-head 'A,l(4)-- 

Otber Charges' accounted fcr an excess of about 24% over the 
provision. That it was due to unanticipated adjustments of 
debit5 and more expenditure on law charges and kle- 
phone charges rclating to previous years discloses that the depart- 
mental o&rs concerned have not maintained the liability 
reglster properly. It will also be of interest to know how far 
postponement of adjustment of p a t  liabilities in earlier years 
wus resorled to avoid excess expenditure in those years. 

The subhead "A' 3(2)--Payments to Railways and Defence 
Department\" has recorded an excess of about 97% during the 
year. The Committee had occasions to examine excess under 
this subhead in earlicr years too. I t  was on the basis of their 
recommendation contamed in their 31st Report (Fourth Lok 
Sabha) that instructions were issued in March, 1969. asking the 
various Ministries to forward to the Ministry concerned from 
October onwards a statement showing the expenditure in- 
volved o n  account of anticipated debits arising out of requisitions 
~ssucd on the RailwaylDefcnce authorities for tours of Minis- 
teryDeputy Mw&ters to enable a liability register being main- 
tained. The Comm~ttec, however, note that an excess of Rs. 
1 13 lakhs against the final grant of Rs. 1.17 lakhs has occurred 
during the year 1970-71 due to adjustment of certai~debits dur- 
Ing Marsh final and March supplementary accounts which were 
not reflected in the monthly statements and statements for 
anticipated debits received from the Ministries including the 
debit for Rs. 83,872 receiked from the Controller of Defence 
Accounts (Air Force). In this connection the Committee find 
that the budget estimate provision of Rs. 1.60 lakhs which was 
itself inadequate was actually reduced by Rs. 0.43 bkb. Tbe 
Committee take a serious vicw of the noncompliance by s o w  



dcparrmcnts with the instructions issued by Governmtnt and 
desire that thcse should be strictly impkmented. 

The Cornmitta find that the original provision of Rs. 271.52 
lakhs under the head "F.6-Cbrgu paid to other Govcmmcnts/ 
Departments etc." was reduced by Rs. 81.23 Iakhs. The rctunl 
expenditure was. however. Rs. 278.06 lakhs which accounted for 
exccss of 46:,; over the final grant. A part of this wasdue to the 
excess debit raised by the Ministry of Defu~x in respect of the 
expnditure inccumd by them on the grouping operation of the 
Muo Hills Districts during the years 196667 and 1968-69. 
I t  i3 not clear to the Committee as to how the Ministry of Defence 
having indicated a figure of Rs. 37.28 l a b s  in July, 1970 in this 
regard could raise debit for a sum far in excess of tbis figure, 
viz.. Rs. 62.66 lakhs. They also do not get any idea as to when 
this debit was walised and how it did not come to the no& of the 
Ministry of Home Affairs in time to ensure adequate provision. 

The Committee also note that an excess of Rs. 7.50 lakhs was duC 
to belated adjustment relating to the year 1968-69 in the socounts 
of 1970-71. The Committee would like to know whcthet thc lia- 
bility register was maintained by the Department and if so, how 
adjustment of such past liabilities could not be watched pfoperly. 

U nder the head "G . I (2)--Purchase of Stationery" excess expendi- 
ture of Rs. 12.25 lakhs was incurred against the final grant of 
Rs. 30.67 lakhs. This was mainly due to adjustment of debits 
by the Pay and Accounts O f h r  for supply of paper pertaining 
to the years 1966-67 to 1969-70 and for the supply during 
1970-7 1 against the orders placed during 1969-70. The Commit- 
t t r  feel that the Department ought to have anticipated these 
adjustments and adequately provided for them during the year 
1970-71. 



--- - 
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30 2.55 Home Affa:rs Incidentally the Committee find that although the expenditure 
had been incurred on 'Interim Relief' no provision therefor 
existed in the Revised Estimate for the year 1970-71 under 
various heads. such as, (i) "B.5(2)(1)-Enforcement of 
Standard Weights and Measures", (ii) "C.2(5 lHl)-Central 
Polytechnic", (iii) "C.2(5)(2)-Directorate of LC hnical Edu- 
cation", (iv) "C.2(5)(4)-Chandigarh College of Archit'ccture" 
and (v) "C- 1 Z(2)-Senior Town-planners Establishment, Chandi- 
g a r h  When provision was made under other establishments, 
the Committee are unable to comprehend how such omissions 
were not noticed by the Chandigarh Administration/Ministry 
of Home Affairs at the time of checking and finalisingthe R& 
vised Estimate proposals. - - 

The Committee are disturbed to note large excesses under the G 
heads (i) "A.2(1)(1)(3)-Arms and Ammunitions" (Rs. 77.55 " 
lakhs against the final grant of Rs. 45.02 lakhs), (ii) ''A(1XIXS) " 

Purchase and Maintenance etc- of Mechanical Transport" 
(Rs. 10.92 lakhs against the final grant of Rs. 48.59 lakhs), 
(iii) "A. 2(1)( 1 )(6)--Stores and Equipments" (Rs. 40.97 lakhs 
against the final grant of Rs. 1 13 lakhs) and (iv) "A.2(IM1)(8)- 
Rations" (Rs. 64.31 lakhs against the final grant of Rs. 358 lakhs). 
These excesses mostly arose out of adjustments through debits 
raised in supplementary accounts. Tht Committee, however, 
find that some debits related to the peiod 196566 to 19&9-70- 
The Ministry have explained that althougb a liability register is 
maintained. i t  is  found that debits for all bills accepted duriag 
a year are not raised and adjusted duriog that year resulting in 
lapse of funds if provided in full. This position is highly 
unsatisfactory as no effective budgetary control could be ensuhd. 
T h e  C < > n i n l ~ t ~ c c  \<auld l lhe  the hlinistry of Home Affairs to 



in\c\tlgate all these cases of belated ad~ustments w~th  a view to 
finding out when the suppliesjservices were madelrendered 
when the bills were received and accepted and why the debit, 
could not be raised by other Departments in the year in which 
the bills were accepted. Such an investigation would hefp to 
rationalise the procedures so as to ha\e an accurate forecast of 
requirement of funds. 

There have been excesses under the subbead "C.4(2)(4)-Otber 
Schemes" (Rs. 1.77 lakhs against the final grant of Rs, 5.75 
lakhs) and "E. 1 (5x2)--Ot her Suspense Accounts" (Rs. 3-77 
lakhs against Nil final grant). The excesses arose out of lack 
of coordination and ignorance of the system of accounting. 
The Committee hope that such things will not recur. 

incidentally the Committee find that under the subhead "C.5 
(2N4)-Other Schemes", no provision was made for 'interim I, 
Relief' in the revised estimate for the year 1970-71, although w 
an expenditure of Rs. 6,000 had been booked in accounts. 
The Committee desire that the Dadra and Nagar Haveli Area 
Administration should avoid such omissions in future. 

34 2.68 Labour and Kchnb~lrtation The excess over grant "No. 127--Capital Outlay of the Ministry of 
Labour. Employment and Rehabilitation" mainly occurred 
under the group subhead "C.1-Rehabilitation Reclamation 
Scheme" (Rs. 17.09 lakhs). The excess under the sub-head 
"C.1(31--Petrol. Oil nand Lubricants" (Rs. 11.02 lakhs) was 
more than one-third of the final grant. This was mainly due to 
adjustment of amounts (totalling Rs. 17.75 lakhs) lying under 
suspense in the accounts of 1970-71 by the Pay and Accounts 
Officer in his March supplementary, 1971 accounts. The 
exass under the grant could have been avoided with an effkctive 
tiaison with the Pay and Accounts Officer. 

-- - -- - - -- - - - --- - 



36 2.74 Shipping and Transport 

-- 
35 2.71 Law and Justin. The extra expenditure under the group subhead "A. 2--Other 

Election Charges" (Rs. 9.18 lakhs) was mainly responsible for 
the excess over the grant "73--Other Revenue Expenditure of 
the Ministry of Law". The Ministry have explained that it was 
wholly due to the fact that the Accounts Oflicer carried out the 
adjustment under the subhead "A. l(2)--Contribution to State 
and Union Territory Governments" in 197071 instead of in 
1969-70 for which a sanction was issued. This shows that the 
progress of adjustments against sanctions issued in 1%9-70 was 
not watched properly and adequate provision made in 1970-71 
for the amounts remaining unadjusted. The Ministry should be 
more careful in future. 

The excess over the grant occurred under the subheads "A. l(2)- 
Interim Relief' (Rs. 1.49 lakhs), "A.1(3)-Travelling Expenses" 
(Rs. 1.02 lakhs) and "A. 1(4)-Other Charges", (Rs. 0.94 
lakh) in respect of Transport Wing and "A.2(1)(2)--Interim Re- 
lief" (Rs. 1.88 lakhs) and "A(2(1 X3)-Travelling Expenses" 
(Rs. 1.05 lakhs) and "A.2(1 x4)--Other Charges" (Rs.l. 17 lakhs) 
in respect of Roads Wing (Min). The Committee have earlier 
indicated that the grant has been e d c d  successively for three 
years. In earlier years too significant extra expenditure was 
incurred on office contingencies and travelling ex 

their budgetary procedures and control. 
-Xlm Committee need hardly stress that the Ministry should prove 

It is indeed surprising that a total sum of Rs. 3.37 lakhs was s p a t  
on Interim Relief w~thout any provision in the Revised Estimitt. 
The Committet cannot accept the plea that the proposals to  
obtain supplementary grant though initiated could not be finatis- 
ed in time due to lack of proper  coor8ination.  They would like 



thc hl:n:\tr) to ;n\c\t'galc. the iacunal if any, in thc system with 
a biz \ \  to removing i t .  

Thc cxira cxpnd  Auro on oflice contingencies and travelling expenses 
rcmaincd uncovered 2s adnlitt~ylly thc Iiability registers were not 
n~;t:~itaincd properly. A> the h.1 inistry have stated that the 
rcpi.te:. arc bc:~ig maht;~incd properly from 1971-72. the 
C'o~ri~r~ittcc ~ u u l d  like lo \\arch the position through future 
Apprt?pr: :~t: t~ :\itoui!!,. 

'1 he C'ommiuq arc drcplv disircssed to come across from . 
)car to ?ear for owr a decadc now excesses under 
thc hcad "A. 4(1)--hl2lntenancr of National Highways". 
I n  tlrcir I 3 t l  Report (Firurth Lok Sabha), the Comm- 
.111'2 had . n J ,  I I W  twe\ws recorded under this 
t w ~ i  for lo !c.irc Ic<rn~ IYCW41 lo 1968-69 tr hizh ranged 
from Us. 11.15 It~Llis K4. 63.12 13Lhs. In thc i~  subsequent - 'a Kep'rt (2911 Kcport Fitih L.rk Snbhu Sabhn). the Committee - 
u h w \ c J  thi t t  I ~ C -  cxce\\ undc~ the head during the 
>cur 1969-71) %as the higl?e>t over rturorded in recent years. 
I hc cl.,v~\ rturtng that !car N; I \  Rs. 84.60 lakhs. This record has 
\inzc hccn twc1b.cn and the c\cc.ss during the year 1970.71 
I 4 h i  R 1 . 7  I h .  The Con~mittee find from the 
nic:icurcb already :idoptcd or proposed to be adopted to tackk 
this prohlrm of r rc t~rr i t :~  cucc\ses. that it is  also proposed to 
i~pprcuch the C'ornptrt4lcr and Auditor General of India for 
:swing in~tructions tc* Stme Accountants General not to admit 
c\pcntliturt. i n  excess of .;ancticmcd grant. This appears to be 
;I necc\bar) though s o n i e ~ h i ~ t  ;I drahtic step as the only way to 
arrest tlir persi\rent tendency on the ptrt of the State Govern- 
ments ~ h o  are the works executing upcncies to exceed the budget 
prwi\ion without coming up with proposals for additional 
Cutids in tirnc. 
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The Committee wish to make ~t clear thatthey would be fotced 
to take a very serious view if there is any further occasion to 
comment on excess as under this head. 

2 P I  Tnurkm and Civil Aviation I he Committee are constrained to note large-scale misclassifi- 
cation in the expenditure in regard to Grant No. 89-Aviation 
which remained undetected till  the Appropriation Accounts 
were finalised. The net amounts of misclassifiction were 
( - :  ) Rs. 8.16 lakhs under the subhead "G.I(I)--Minor Work 
exauted by CPWD", (ii) (4) Rs. 3.55 lakhs under 
rhc sub-head "G-1 (2)--Minor Works executed by the 
C'iv~l Aviation Department. (iii) (-) Rs. 5.84 lakhs under 

the subhead "G.Z(I)--Minor Repairs executed by the 
CPWD" and (iv) (j-) Rs. 17.19 lakhs under the sub- 
head -G.2(2)--Minor repairs executed by the CAD". This 
calls for a detailed review with a view to finding out how the g 
misclassifications could not be detected in time. 

41 2.84 Railways (Railway b a r d )  The excess over the voted grant "No. IbPensionary 
Charges-Pension Fund" has by now become an annual 
feature. The excesses recorded during the past four 
years were Rit. 9.83 lakhs in 1967-68. Rs. 10.81 lakhs in 1968 
69, Rs. 0.82 lakh in 1969-70 and Rs. 4.14 lakhs in 1970-71. The 
excess during the year 1970-71 nlainly occurred in Eastern Rail- 
way. the amount being Rs. 11.49 lakhs against the final grant of 
Rs. 129.38 lakhs. This has been explained as due to adjustment 
of more arrear debit received from Civil Account. Officers. The 
Committee trust that the Railway Administration will take suit- 
able steps to avoid excess in future under this grant. 

42 2.85 Finance Subject to the above observations. the Committee recommend 
that excess referred to in paragraph 2.1 above be regularised in 



Finance 
--- 

All other Mini,tries. 
Ikpartmcnls .  

Works Housing 

Shipping & Transport 

thc rnmner p r c x r i k d  in Article 115 of the Constitution of  
India. 

All the Aclion Taken Notes in respect of  the recommendations 
contained in the 29th Report (Fifth Lok Sabha) of the Committee 
were expected to  be received by 21st June. 1972. However, the 
notes in respect of S. Nos. 6. 7 and 13 could be received only 
by thc second week of July, 1972. after some persuasion by the 
Committee with the result that the finalisation of  this Report 
was delayed. ?-he Committee regret such delays and wish 
that the It4inistries;Departments should ensure hereafter on 
their o s n  initiative that the Action Taken Notes on  the re- 
commendtions of the Committee are invariably furnished t o  them 
within the stipulated time-limt of six months. 






